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LOK SABHA DEBATES

LOK SABHA

Twesday, March 15, 1960/Phalguna 25,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SreakER in the Chair]
ORAL ANSWERS TO QUESTIONS
Vamsadhara Project

+
Shri §. C. Samanta:
*845. / Shri Sanganna:
| Shri Rami Reddy:

Will the Minister of Irrlgation and
Power be pleased to refer to the
reply given to Unstarred Question
No. 1799 on the 21st December, 1859
and state:

(a) whether the final views of the
Governments of Orissa and Andhra
Pradesh in respect of the Vamsadhara
Project have since been received; and

(b) if so, what are their viewx?

The Depaty Minister of Lrrigation
and Pewer (Shri Hathl): (a) No, Sir.

(b) Does not arise.

Shri 8, C. Samanta: May I know
aince how long the State Governments
have been informed about taking a
decision? May I know why it s
being delayed?

Shri Hathi: The report had been
sent to both the State Governments
en 12th November, 1959. So, I think,
we might now be expecting the
replies.

Shri Rami Reddy: In view of the

tact that this is a scheme which was
included in the Second Five Year

419(Ai) LSD—1.

5826

Plan and in view of the fact that the
Andhra Government has provided
Rs. 10 lakhs for this project in the
next year's Budget, may I know whe-
ther this Government would see that
the matter is expedited?

Shri Hathi: Government has already
seen to that. And, it was with the
intervention of the Central Govern-
ment that an agreement between the
two States was reached and the in-
vestigation wag undertaken by the
Central Government and the investi-
gation has been completed also.

Shri Rami Reddy: In view of the
advantages o! this new site, Gudari,
namely that the area of submersion
is much less and the number of per-
sons that would be displaced would
be much less than the one at Gotta,
has this Government advised the
QOrissa Government to accept the
recomendations of the CW.P.C.7

Shri Hathl: It was specifically on
account of these advantages which
the hon. Member mentions that the
Central Government undertook the
investigation on this very site.

Shrl Venkatasubbalah: In view of
the fact that after this sccond alter-
native the Central Government has
taken up the investigation of this
Vamsadhara project, may I know
what are the reasons that have now
been advanced by the Government of
Orissa for this delay?

Shri Hathi: In fact, we have sent
the project report to the Government
and we have not received any reply.
So, we cannot know if there are any
objections, and, if sn, what they are.

Shri Jaganatha Rao: May I know
whether Government would wish to
proceed with this project in view of the
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fact that Government want to lay
more stress on minor irrigation?

Shri Hathl: Of course, minor irri-
gation has also its own place; and
medium projects have also to be
taken up.

Shri I'. E. Deo: May 1 know if all
the lands that are to be submerged
belong to the Orissa State and all the
lands to be benefited by the project
belong to Andhra?

Shri Hathl: In which particular
site?

Shri P. K. Deo: In the first site.

Shri Hathi: In the first site, the

area to be submerged was, I think,
25,600 acres out of which 350 acres
are of Orissa and 25,250 acres are in
Andhra Pradesh.

Shri T. B. Vittal Rao: The Chair-
man of the CW.PC. suggested that
we can go ahead with this project
pending the settlement between the
Andhra and Orissa Governments.
May I know what happened to that
suggestion?

Shri Hathi: I do not think we can
go ahead unless the States agree. It
is a project where both the States are
interested.

Shri Panlgrahi: May I know whe-
ther both the State Governments
have agreed to the present site at
Gudari which has been recommended?

Shri Hathi: Both the States had
agreed to the investigations being
carried on at the second site; but
they wanted the project report to be
seen before the project could be
sanctioned.

Shri Venkatasubbaiah: In case the
two Governments do not agree
regarding the second site, may I
know whether the Central Govern-
ment are going to follow the advice
of the technical experts in the matter?

Shri Hathl: Naturally, the Central
Government will be following the

advice of the experts and will see
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that whatever project is beneficial to
the country is taken up.

Shrl 5. C. Samanta: Has the coet
of the scheme been settled? May I
kmow whether the work could com-
mence at once so that the scheme tiay
be finalised during the Third Five
Year Plan?

Shri Hathi: There is no question
of the commencement of the work
unless we hear from both the Statee.

Pathological Massam

*847. Shri P, K. Deo: Will the
Minister of Health be pleased to
state:

(a) whether the Indian Council of
Medical Research arc going to cstab-
lish a Pathological museum in the
country for the  benefit of medical
practitioners working in the intarior
and desirous of acquiring advanced
knowledge in this branch;

(b) what will be the flnancial im-
plication of this scheme; and

(c) where it will be located?

The Minister of Health (Bhri
Karmarkar): (a) There is a proposal
to eslablish a Registry of Pathology
under the auspices of the Indian
Council of Medical Research during
the Third Five Year Plan period.

(b) and (c). The details have not
yet been worked out.

Hyperbolic Navigational Aids

+
. Shri Radha Baman;
“s‘{srul Shree Narayan Das:

W:ll the Mmmter of Transport amd
be pl i to state:

(a) whether it is a fact that a new
type of hyperbolic navigational aid
system ig going to be started in Indis;

(b) if so, the location and fumnc-
tions of such a system;

(c) the number of trained persoa-
nel required for the purpose;
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(d) whether any programme of
earrying out the scheme has been
drawn up; and

(e) it so, the nature thereot?

The Minister of Transport and Com-
L tlons (Dr. P. BSubbarayan):
(a) to (e). A statement is lald on
the Table of the Lok Sabha.
STATEMENT

(a) Hyperbolic Navigational Aid
system:

It is proposed to instal a ncw type
of hyperbolic navigational aid system
in India commonly known as Decca
Navigator Chains.

(b) Location and functions of the
system;

One Chain of the system will be
located on the East Coast in the States
of West Bengal and Orissa and a
second Chain on the West Coast in
the State of Bombay. These Chains
will enable a mariner to obtain his
position-fix with great precision and
accuracy, within their range, in a
matter of few seconds.

(c) Number of truined personnel re-
quired for the system:

42 Nos.

(d) and (e). Programme and nature of
the scheme:

A scheme has already been worked
out and approved by Government. A
part of the necessary egquipment has
already been received from the
United Kingdom. Civil Engineering
Works are in progress and are ex-
pected to be completed before the
monsoons. The Chaing are expected
$o be in full commission by October
1961,

Shri Radha Raman: May I know
whether this scheme is being carried
put in collaboration with some foreign
experts or whether it is to be manned
by Indians themselves?

Dr. P. Subbarayan: It is being
carried out in collaboration with a
foreign expert; but, it will be even-
tuslly done by ourselves.
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Shri Badba Raman: May I know
the total cost the scheme will involve?
How much time will it take to aclu-
ally implement it in fully?

Dr. P. Subbarayan: I have not the
data as to cost at present. If the
hon. Member were to ask a separate
question I will lay it on the Table of

the House,

Mr. Speaker: Will the hon. Minis-
ter explain what this hyperbolic
navigation means?

Dr. P. Subbarayan: I am mysell
unaware of it because I am not a
technical expert.

Mr. Speaker: The hon. Member
sponsoring the question may explain
it.

Shri Radh; BRaman: [ am myseclf
very inquisitive about it, Sir.

Dr. P. Subbarayan: He has only
put the question for the sake of infor-
mation. It is very lechnical I do
not think 1 myself or the hon. Mem-
ber wil! be aware of what it implies.

Shri C. K. Bbhattacharya: It is
hyperbole, Sir. The explanation
should be sought from rhetoricians, I
mean, persons who are expert in
rhetorics,

Sethusamudram Project

4=
[ Sbri T. B. Vittal Rao:
*849. 1 Shri Jhulan Sinha:

Will the Minister of Transport and
Communicationy be pleased to state:

(a) at what stage is the hydro-
graphical survey in connection with
the taking up of Sethusamudram Pro-
ject; )

(b) when it is likely to be com-
pleted; and

(c) the total amount spent so far on
this?

The Minister of Tramaport aand
Commuuications (Dr. P. Subbarayan):
(a) to (c). A statement is laid on
the Table of the Lok Sabha.
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STATEMENT

The Sethusmudram Project Com-
mittee gave its report to the Gov-
ernment of India in April, 1856, The
report was considered in two inter-
Departmental meetings in May and
July, 1856. It was felt that the esti-
mate as prepared by the Committee
was low. It was, therefore, decided
that for further consideration of the
project, a detailed hydrographic sur-
vey of the area was necessary. Ac-
cordingly, a survey of the Gulf of
Mannar along (e shivals of Mandapam
and Pamban was included in the
survey programme for the survey
season 1858-57. The Indian Nawvy,
who doeg this work, could carry out
the extensive triangulation only of
the area during that survey season.
As the work was too much, they could
not commence the soundings work.

Early in 1858 the Government of
India decided that in view of paucity
of resources, it was not possible to
undertake the execution of g project
of this magnitude in the Second Five
Year Plan. Ag a result of this and
also jn view of the higher priority
given to other surveys, survey of the
Sethusmudram area was not includ-
ed in the survey programme for the
survey seasons 1957-58, 1858-59 and
1859-60.

The tolal estimated cost of the work
so far done ig Rs. 250 lakhs

Shri T. B. Vittal Rao: This exten-
sive triangulation survey was conduct-
ed and then the soundings had to be
taken up which is a very small work
in comparison with the triangulation
survey. Why was it given up even
though the project could not be taken
up?

Dr. P. Subbarayan: It has been
worked out. Now the project is
going to cost Rs. 30 crores, Whether
we will be able to find all the money
that is needed in the Third Plan
period is doubtful

Shri T. B. Vittal Rao: The Rama-
swamy Mudaliar Committee said that
the whole project would cost only
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Rs. 10 crores. How is it that it is
now estimated that it will cost Rs. 30
crores?

Dr. P, Subbarayan: That was the
estimate of the Committee. But,
after enquiry and consideration by
our own departmentsl people advis-
ing us, they found it will cost Rs. 30
crores because the king of rock that
may have to be blasted out is found
to be not so soff as the Committee
suggested it was.

Shri T. B. Vittal Rao: May I know
if there is any distant prospect -of
this project being included in the
Third Plan?

Dr. P. Subbarayan: [ cannot say
anything about it because we will
have to see what considerations would
apply.

Shri T. B. Vittal Rao: Have not
the Madras Government represented
very strongly to the Central Govern-
ment and to the Planning Commission
that this project ig of vital importance
to them and should be taken up?

Dr. P. Subbarayan: Yes; the hon.
Member is correct. But, we will have
to find the money for it. Of course,
if we find that jt is of such urgent
importance. we will try to have it
included.

Shri Thanu Pillai: Is this Rs. 30
crores for the Sethusamudram project
or for the Tuticorin port inclusive?

Dr. P. Subbarayan: Only on the
Sethusamudram Project. The Tuti-

corin Port is a different Issue
altogether.

Shri Thana Pillal: Is it not a
fact that in the Ramaswami Mudaliar
Committee report, Tuticorin port alsc
formed a part and the overall cost
was Rs. 10 crores for both? Now, if
the estimate is Rs. 30 crores, does it
not include the Tuticorin port also?

Dr. P. Subbarayan: The how
Member is wrong in his presumption.

Shri Bamanathan Chettiar: In view
of our Navy having only two shipe
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for hydrographic survey and in view
also of the fact that the Sethusamu-
dram project requires one ship com-
pletely for a year or two for the
hydrographic survey, what Steps do
Government propose to take to acquire
a ship for this purpose?

Dr. P. Subbarayan: As the final
echeme is so costly, we are not think-
ing of acquiring any ship because that
will only add to the cost.

Shri Achar: What will be the
additional cost for survey, apart from
the scheme? The survey has been
partly completed now. What will be
the additional cost?

Dr. P. Suobbarayan: Survey of
what? I do not understand what the
hon. Member means by his question.

Mr. Speaker: He refers to hydro-
graphic survey.

Shri Achar: Survey has been done.

Dr. P. Subbarayan: That is true
but the thing is that the estimates
have gone up therefore we have not
undertaken it because we cannot find
the money. ... (Interruptions.)

Mr. Speaker: What amount has
been spent on survey alone apart
from the project?

Dr. P. Subbarayan: Rs. 2'50 lakhs,

Shr! Achar: What further amount
is required? That js the point I want,

Mr. Speaker: A survey is always
necessary before a scheme is started.
Dr. Sushila Nayar. But this reclates
to Madras.

Dr. Sushila Nayar: Is it not a fact
that the Hindustan Shipyard has been
ordered to prepare a special ship all
air-conditioned for oceanographic
survey for the hpn, Minister's depart-
ment?

Dr. P. Subbarayan: I am not aware
of that.

Shrl Ramanathan Chettlar: May 1
know whether the Madras Govern-
ment hag recently sent a communica-
tion to the Central Government urging
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upon it to sanction at least the li.‘rdm-
graphic survey for this project?

Dr. P. Subbarayan: [ have already
sald that the Madras Government had
pressed on ug that this project would
be of great help to the State but the
thing is that after having considered
everything we find it is not possible
to provide funds for this.

Dr. Sushila Nayar: The hon. Minis-
ter might pay a visit to the Hindustan
Shipyard; the ship is half-built.

Shrl Tyagl: Is it in order to point
out by finger?

Dr. P. Subbarayan: I do not mind
that; I am not taking exception to
that. ... (Interruptions.)

Mr. Speaker: The hon. Member
has made the same mistake.

Shri Thanu Pillal: May 1 know
whether this project is of vital impor-
tance to Madras State only or for the
whole country?

Dr. P. Subbarayan: The Madras
State say that of their own concern.
It will be of importance to the coun-
try. I did not mean to say that it was
not of importance to the country. The
hon. gentleman pesumes too much.

Shri Raghunath Singh: When this
scheme jg completed, is it not a fact
that the Indian ships will save BUD
miles of the long bay?

Dr. P. Subbarayan: The hon. gentle-
man is correct in his presumption.

Brahmaputra Bridge In Assam

+
Shri P. K. Deo:
Shri Pangarkar:
*850, < Shri Bibhutl Mishra:
Shrl N. R. Muniswamy:
| Shri Hem Barua:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 881 on the 8th
December, 1859 and state:

(a) the further progress since made
in constructing the bridge on the
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Brahmaputra river at Pandu in
Assam; and

{b) the amount spent so far?

The Deputy Minisfer of Rallways
(Shr{ Shahnawas Khan): (a) Two
main piers, and also the Amingaon
side shore pier have been completed.
Well sinking work op 5 more main
piers hag been completed and con-
struction of their superstructure is in
progreas. About 45 percent of earth-
work in the approaches has been
completed.

(b) Rs. 28510 lakhs to¢ end of
February, 19880

Shri P. K. Deo: What is the total
estimated cost of this project?

Shri Shahnmawaz Khan: Rs. 12:07
crores.

Shri P. K. Deo: When would this
project be completed and commis-
gioned for rail-road traffic?

Shri Shahnawaz Khan: We hope by
1962,

Shri Amjad AM: Could I know
the nmame of the company to whom
the project has been given for con-
struction?

Shri Shahnawaz Khan: For the
aciual piers and construction sites
it has been givem to the Hindustan
Construction Limited who construct-
ed some foundations and piers in the
Ganga Bridge. The girder and steel
portion has been given to BBJ, u
combination of Calcutta firms: Burn,
Braithwaite and Jessops.

Shri Amjad Al: Till now what is
the amount spent?

Shri Shahnawas Khan: [ have just
read it out—Rs. 2:85 crores till the
end of February,

Shri T. B. Vittal Rao: The organisa-
tional set-up here is different from
ithe one which we had at the Ganga
Bridge. It is done hy the Raflway
Administration directly. May I know
why & separate organisation was notl
set up in view of the fact that there
are ohvious advan!nges?
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Shri Shahnawas Ehan: There will
be no difficulty in constructing the
bridge. We have an adequate or-
ganisation and the officer in charge is
a very experienced engineer, He is
also looking after the stabilisation af
the Assam rail link. That organisation
is there also. He has taken on this
work in addition to that and there will
be no difficulty in the construction of
the project.

Shri Basumatarl: As the metre-
gauge double line is going to be con-
structed may I know whether there
will be provision for double line of
broad-gauge also for future develop-
ment over the bridge?

Mr. Speaker: Has he heard the
question? We could not hear.

Shri Shahnawaz Kham: I have
understood it, Sir. The project will
provide for double line of metre-
gauge as in the forseeable future we
do not see the possibility of having
a broad-gauge line across the bridge
and if any eventuality ever arises iu
the distant future these double
metre-gauge lines could easily be
converted into broad-gauge.

Shri Narasimhan: Will it be con-
verted into a single broad-gauge line
or a double broad-gauge line?

Shri Shahmawaz Khan: Single
broad-gauge.

Shri Amjad Ali: Is it a t that the
brond-gauge line is being structed

right up to Siliguri and from that
place, the Pandu bridge would not be
at a great distance?

Shri Shahnawaz Ehan: So what?

Mr. Speaker: Why not start with
brood-gauge even now?

The Minister of Rallways (Shrl
Jagjivan BRam): There is no plan at
present to extend the broad-gauge to
that area and the main difficulty is
the availability of resources,
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Agricultural Cenus

+
Shri Rameshwar Tantia:
EKamari M. Vedakomari:
*851. Shri Bhanja Deo:
Shri Aurobindo Ghosal:
Shri Manabendra Shah:

Will' the Minister of Food and
Agrimitare be pleased to state:

(a) whether it is a fact that there
is a proposal to undertake an agricul-
tural pensus of the country in the
near future; and

(b) if so, when this census is likely
to be started and completed?

" The Deputy Minister of Agriculture
(Bhri M. V. Erishnappa): (a) Yes,

(B) The Census is proposed to be
condugcted in the agricultural year
1061-62 with 1060-61 as the reference
period.

Shri Bameshwar Tantla: What
would be the type of census? Will
it be done on the foodgrain basis that
a particular land is wheat-growing or
rice growing?

Shri M. V. Krishnappa: The mini-
mum list of items on which data will
be required at the block level is this.
Number and size of operationa] hold-
ings, number and area of holdings
by tenancy and size of holdings, area
irrigated and unirrigated, area under
crop#, land utilisation, number of
livestock, number of agricultural im-
plements, use of manures and ferti-
lisers,

Sardar A, 8. Salgal: How many
State Governments have come for-
ward to take up this work?

Shrf M. V. Erishnappa: Almost all
State Governments have agreed to
have a survey.

Shri Auwrobindo Ghosal: May I
know if statistics regarding earning
and expenditure of the cullivators
will also be taken?

Shri M. V, Erishnappa: I have just
now read the minimum number of
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items. In addition to that, according
to the local requirements, some addi-
tions may be made.

“Shri B, K. Galkwad: May 1 know
whether information regatding the
agricultural labourers and days on
which they get employment on agri-
culture will be mentioned in this
Census?

Shri M. V, KErishnappa: That is a
separate question. 1 have read out
the minimum items. According to
the local needs, they can add these
things.

Shri Nagl Reddy: In view of the
fact that the report of the Agricul-
tural Labour Enqui-y Committee has
not yet been published even  after
flve years' delay, may I know whether
the Government is making any
arrangement to see that this report
is finalised and published in as shorl
a time as possible, lest it becomes use-
leas?

Shri M, V. Erishnappa: This census
is being undertaken as part of the
World  Agricultural Census. The
F.A.O. asked us to fall in line with
other member countries of the F.AO.
and conduct a survey in India as part
of the World Agricultural Survey. As
1 said, this is going to be an agricul-
tural survey.

Shri Nagl Reddy: My question
was. . . .

Mr. Speaker: The hon. Deputy
Minister says that it has no relation
altogether to the main question,

Shri Tyaglk: Will the census be
physically factual or only arithmeti-
cally done by way of a sample survey
ete?

Shri M. V. Erishoappa: What the
hon. Member says is that some census
some our statistics which were collec-
ted through survey were not comple-
tely dependable because they were
done by sample survey. But this cen-
sus which is going to be conducted
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will be exhaustive in all details in
which both the arithmetical and phy-
sical totals will not vary.

.Shrl Venkatasubbalah: May I know
whether an assessment of the waste
lands and Government puramboku
lands will also be made in this census?

Shri M. V. Krishnappa: Yes, they
will also be included.

Shrimati Renuka Ray: May I know
whether agricultural income will also
form part of the survey that will be
undertaken?

Shri M. V. Krishnappa: The survey
will be conducted taking the holding
as the basic rnit. The nature of pro-
duce, the number of growers, the
amount of fertiliser used for that
holding, money spent, and all such
details will be there.

Shrimati Renuka Ray: I want to
know whether the total agricultural
income will also form part of the
survey.

Shri M. V. Krishnappa: Certainly
this can be inferred.

Shri Jaganatha Rao: Will it form
part of the all-India census that is
guing to be undertaken in 1961, or
will it be a separate one?

Shri M. V. Krishnappa: It will be
a scparate one; it has nothing to do
with the population census.

Shri Chintamoni Panigrahi: We
were told that the Government has
proposed to set up an Agricultural
Commission to carry out agricultural
survey. Is this survey different from
that?

Shri M. V. Krishnappa: This is a

separate survey as part of the World
Agricultural census.

Shrl Braj Raj Singh: What shall be
the pattern of survey in the areas in
which ‘there exists no Blocks even
during this period when this survey
work shall be undertaken?

Shri M, V. Krishnappa: Blocks will
be taken as units. Where there are no
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Blocks, the district will be taken as
the unit.

Shri T. B. Vittal Rao: May I know
when this census report will be
actually published?

Shri M. V, Krishnappa: That I can-
not say. It will start in 1P61-62 and
it may take sometime. We intend te
deploy patwaris and village re-
cord keepers for two months. We
expect that within two months we
will be able to conduct the census,
and it will take sometime after that
to publish the results of the survey.

Shri Anthony Pillai: May I know
whether any factual data will be col-
lected to assess the correct amount of
under-employment in the villages?

Shri M. V. Krishnappa: I have al-
ready given eight items as the mini-
mum requirements on which the sur-
vey will be conducted. I do not know
whether agricultura] under-employ-
ment will come under this.

Shri Tyagi: What is the estimate
of total expenditure that will be in-
curred on this survey? Will that be
paid by the FAO?

Shri M. V. Krishnappa: The whole
thing has been worked out in detail
by a working group. It is estimated
that it will cost something like Rs. 1
crore. The expenditure will have to
be met by the States or, naturally,
the Centre or by both. The F.A.O.
also may give some aid. The whole
thing has not yet been decided.

Hindustan Shipyard

+

o853 Shri Raghunath Singh:
* 1 Shrl Ajit Singh Sarhadi:

Will the Minister of Transpori and
Communications be pleased to state:

(a) whether Government is aware
of the speech made by Shri G. L.
Mehta, Chairman of the Hindustan
Shipyard on the 21st December, 1959
that paucity of foreign exchange and
absence of orders for new shipbuild-
ing is marring the development of
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shipbuilding at Hindustan Shipyard;
and

(b) if so, action taken in the mat-
ter?

The Minister of Transport and
Communications (Dr. P. Subbarayan):

(a) and (b). A statement is laid on

the Table of the House.

STATEMENT

Government have seen a copy of
the speech made by Shri G. L, Mehta,
Chairman, Hindustan Shipyard Limit-
ed, on the 21st December, 1959,

2. On account of the difficult foreign
exchange position. Government have
so far been able to release foreign
exchange sufficient only to enable
the Shipyard to maintain its existing
level of production. It has, however,
recently been decided to increase the
capacity of the Shipyard and the ques-
tion of releasing foreign exchange to
the Shipyard to enable it to maintain
its production at the expanded level
will be reviewed from time to time.
Such amounts as may be necessary
for the development of the Yard or
for utilising its capacity will be made
available to the Yard after taking
into consideration the foreign ex-
change position of the country.

So far as the question of securing
further orders is concerned, the Ship-
vard has sufficient orders to engage
its entire capacity during the Second
Plan period. In regard to the orders
for the Third Plan, the Yard has al-
ready started negotiations with the
shipowners and it is hoped that the
necessary orders will be forthcoming
In any case, Government will ensure
that the working of the Shipyard is
not hampered either on account of
the paucity of foreign exchange or
absence of orders for new ships.

Shri Raghunath Singh: May I know
the amount of foreign exchange re-
quired for the shipyard and the
arrangements made for it?
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Dr. P. Subbaravan: We have not
vet calculated the amount that will
will be required for it. When the
shipyard i1s in progress, then we shall
find out what we will have to spend-

Shri S. C. Samanta: What was the
demand for foreign exchange?

Dr. P. Subbarayan: As [ said, that
has not been correctly worked out
as yet.

Shri Chintamoni Panigrahi: Renctly
Sir, a news item appeared that the
Government is giving up the idea of
the second shipyard because it wants
to concentrate on the Hindustan Ship-

yard. May I know how far that is
correct?

Dr. P. Subbarayan: I only saw it

in the newspapers as the hon. Mem-
ber has done.

Posting of Railway Experts in
Europe

+

f Shri P. G, Deb:
*854. *~ Shrimati Ila Palchoudhuri:
L Dr. Ram Subhag Singh:

Will the Minister of Railways be
pleased to state: =

(a) whether it is a fact that the
question of posting two senior Rail-
way experts in Europe, at Bonn and
Zurich, 1s under the consideration of
Government of India;

(b) if so, the reasons therefor; and

(¢) when a final decision is likely
to be taken?

The Deputy Minister of Railways
(Shri 5. V. Ramaswaroy): (a) Orders
posting two Railway Officers, one
Senior Scale Mechanical Engineer
and one Senior Scale Electrical
Engineer as Deputy Railway Adviser
(Mechanical) and Deputy Railway
Adviser (Electrical) at Bonn and
Zurich respectively have since issued.

(b) To function as Liaison Officer:
exercising  “oversight” over the
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inspechons carried out by the inspect-
ing 'agenc;es to whbrd inspection wark
of rolling stock ordered abroad has
been entrusted.

(c) Does not arise,

Shri P. G, Deb: What was the total
amount sanctioned for this purpose?

Shri §. V. Ramaswamy: I would
require notice.

Shri P, G, Deb: Can't our Com-
mircial Attaches in these countries
‘look after this work?

Shri 8. V, Bamaswamy: No, Sir; it
will be difficult. It is a highly techni-
val matter and only Railway people
tan do it

Shri Sadhan Gupta: May I know
whut these railway officials are ex-
pected to in those countries—the
nalure of job that they are ex-
pected to fulfil?

Shri S. V. Ramaswamy: 1 have al-
ready given it in my answer to part
(b) of the gquestion where I have
said:

“To function as Liaison Officers
exercising ‘oversight’ over the
inspections carried out by the
mspecting agencies to whom
mspection work of rolling stock
ordered abroad has been entrust-
cd”

Dr. Ram Subhag Singh: May 1 know
whether with the establishment of
new coach and rolling stock factbries
in the country our purchases in
foreign countries will go on increas-
mng so as to justify the establishment
of these two offices in foreign coun-
tries?

Shri S. V. Ramaswamy: If our
internal indigenous production in-
creases and there is less of demand
for import, naturally the staff also
will be reduced.

Dr. Ram Subhag Singh: My ques-
tion is whether in the coming year
our purchases of rolling stock and
voaches will go on increasing? With
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the setting up of these two offices at
Bonn &hd Zurich some expendm.lre
will have to be incurred. If our pur- -
chases are not going to increhse, are
we justified in setting up these two
offices in foreign countries?

The Minister of Ballways (Shri
Jagjivan Ram): The purchases
naturally will decrease as time goes
on, because even at present we are
not importing steam locomotives or
coachess. But we are importing
electric locomotives, and so long as
orders are being placed there and
goods are to be received inspection
will have to be carried out. As soon
as there is not much inspection work,
naturally, the staff will be reduced
there.

whether these offices shall be work-

Shri Braj Raj Singh: May I know
ing in collaboration or in co-ordina-
tion with the Commerecial Attaches
there, or shall they be working inde-
pendently of the Commeércial
Attaches?

Shri 8, V. Ramaswamy: No, Sir.
The set up is, there is a Railway
Adviser attached to the High Com-
missioner's Office and this officer shall
be working under him.

Dustless and Smoke-Free Travel

*855. Shri Sonavame: Will the
Minister of Raflways be pleased to
state:

(a) whether there is any scheme
before Railway Board to make rail-
way travel dustless and smoke-free;

(b) if so, the details thereof; and

(c) if not, the steps Government
propose to take to prevent heavy
inflow of dust into the carriages even
after the doors and windows  mre
shut?

The Depuiy Minister of Rallways
(Shri Shahnawas Kban): (a), to
(e). It is necessary te have full air-
conditioning in  order to make rail
travel by any class completely free
of dust and smoke. This is not
practicable at this stage on financial
grounds, Sealing of doors and
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windows with rubber strips and rub-
Iser liners has been tried but this has
mot been able lo prevent inflow of
dust and smoke in the conventional
type compartments, as undet our
climatic conditions, it is not practic-
able to keep all the doors and windows
shut for a long time.

Shri Somavane: In wview of the
statement that air-cbnditioned travel
ia essential to prevert smoke etc,
will the Govérnment see to the
feasibility of increasing the frequency
of suclh air-conditioned trains that
are ruhning at present and aleo add-
ing air-conditioned coaches for third-
class travei?

Shri Ehahnawaz Khan: Sir, at pre-
sant we are concerned mainly with
providing more ordinary type third-
class coaches for the public. As is
well known to this honourable House,
air-conditioning is much more ex-
pensive than ordinary coaches. There-
fore, we are concentrating on produc-
ing ordinary type of coaches rather
than go in for air-conditioning. I
might also inform the House that
‘we propose to conduct certain experi-
ments by way of pressurisation from
inside and we hope that it will re-
duce dust inside the compartments.

Shri Bonavane: What about increas-
ing the frequencies of the present
trains?

Shri Shahmawaz Khan: We find that
the present number of air-condition-
od coaches is adequate and these
coaches are serving their purpose
well enough.
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Shri Sadhan Gupta: May I know
whether the Estimates Committee im
one of their reports had recommend-
ed about exploring the possibility of
evolving a cheap air-conditioning
method and, if so, whether the Rail-
whay Ministry has tried to fcllow up
the recommendations of the Estimates
Committee?

Shri Shahnawas Ehan: As I have
submitted earlier, our main effort is
concentrated on the production of
ordinary third class compartments.
Air-conditioning was introduced as
an experiment as a sample or as an
ideal to be attained later. on. But
for the time being, we must concen-
trate on the ordinary third class
coaches.

Shri S. M. Banerjee: Sir, I request
that Question No. 868 may alsu be
taken up along with Question No.
856. It also refers to looting.

Shri Shahnawas EKhan: They are
two different railways.

Mr. Speaker: Let us take Question
No. 856.

Dacolty at Kusunda Station (Eastern
Rallway)

+
356 J Shrl Aurobindo Ghosal:
"\ S8bri B, Das Gupta:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a
daring dacoity was committed at
Kusunda Railway station near Dhan-
bad (Eastern Railway) in December,
1958;

(b) whether it is also a fact that
the cash of the Eastern Railway
amounting to more than Rs 17,000
has been taken away by the dacoils;
and
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(c) if so, whether the authorities
concerned have enquired into the
reason for this heavy accumulation of
cash at this small station?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) to (c).
Yes, Sir. The matter is still under
inquiry.

Shri Aurobindo Ghosal: May I
know why sajety measures were not
provided at these wayside stations
where large accumulations of collec-
tions are there?

Shri S, V., Bamaswamy: All safety
measures are there. It would appear
that the cash safe did not arrive on
the 26th and 27th December. The
Station Master in fact sent informa-
tion to send the cash safe. That is
how this incident secms to have taken
place.

Shrl Aurobindo Ghosal: Why was
not a man from the Railway Protec-
tion Force posted in this station?

Shri §. V. Ramaswamy: It is not
in all small stations. This is a way-
side station three miles away from
Dhanbad. As a matter of fact, the
officer at Dhanbad sent a message to
the Havildar, R.P.F, to provide some
securi'y, but the message was not
delivered to him.

Shri B. Das Gupta: May [ know
for how many days this cash was
allowed to be accumulated in that
small station and was not collected
by the head office?

Shri 8. V. Ramaswamy: [ have
already suid that the cash safe did
not arrive on the 26th and 27th
December. These are the two days
on which it did not arrive.

Mr. Speaker: Evidently, the hon.
Member thinks that this Rs. 17,000
must have accumulated over a long
period of time.

Shrl 8, V. Ramaswamy: That is not
s0. The information that I have got
is that the safe did not arrive on the
26th and 27th December and presum-
ably,. . ..
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Mr, Speaker: He is not aware of R.

Shri T. B. Vittal Rao: When the
question is specifically put, what is
the use of saying “presumably" and
all that?

Shri 8. V, Ramaswamy: Presumab-
ly it is an accumulation of thres
days.

Shri T. B. Vittal Rao: Is it a small
station with only Rs, 17,000 as in-
come, or, does that amount represant
only two days' earnings?

Shri B. V. Ramavwamy: Three days.

Shri B. Das Gupta rose—

Mr, Speaker: Order, order. Pard
{c) of the gquestion refers to the mat-
ter specifically. It asks:

“if sn, whether the authorities
concerned have enquired into the
reason for this heavy accumula-
tion of cash at this small sta-
tion?".

Shri S. V. Ramaswamy: The heavy
accumulation is due to the fact that
the cash safe which used to come
every day did not arrive on the 26th
and 27th December. Had the cash
safe arrived as usual by 14 DC-train
on those days the cash would have
been clearcd. But, as a matter of
fact, this accumulation was only for
three days.

Mr. Speaker: The question is, for
how many days this amount had accu-
mulated.

Shri 8. V. Ramaswamy: Only three
days.

Mr. Speaker: He was doubtful
about it himself. Let there be no
guess in this matter. If he does not
know it, let him say ‘No.' Let the
answers be complete, The question
is asked as to why this cash has
accumulated, and the answer is that
for want of cash chest it accumulat-
ed. But for how long was the cash
chest not available and for how long
did this amount accumulate? The
natural question arises as to whether
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Be. 17,000 is the accumulation of only
three days. Whatever it is, the
‘hon, " Minister must have looked into
this and the whole matter must have
been before him. If questions are
asked, he must be able to reply. If
they are not asked, of course, that
will be in his favour!

Shri Braj Raj Singh: What is the
definition of a wayside station?

. Speaker: The hon.
knows all this.

The Minister of Rallways (Shri
Jagjivan Ram): It is quite clear that
there was a heavy accumulation of
eash on the day of occurrence as no
cash safe arrived by 14 DC train on
the 28th and 27th December, 1958, So,
it was an accumulation of three days.

Mr. Speaker: The hon. Minister him-
helf says that it was a heavy accumu-
lation. Can the heavy accumulation
gather so much to become so heavy in
a couple of days?

Shri Jagjivan Ram: The cash was
transported every day, but the cash
safe had not arrived on those two
days and it was nol an accumulation
Over a....

Mr. Speaker: The amount that lay
sccumulated was the collection for
three days?

Shril Jagjivan Ram: That is what I
presume,

Mr. Speaker:

Member

Instead of presum-

Shri Jagjlvan Ram: That is the brief
which I have got. Moré¢ than that,
how can I say. This is the informa-
tion which I have got

Mr. Speaker: No body quarrels with
the hon. Minister.

Shri Jagjivan Ram: There is no
question of quarrelling, but the in-
formation that I have got is this. Be-
cause the cash safe did not arrive for
those two days, there was an accumu-
lation, and this was naturally the
acrumulation for these three days.
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Mr, Bpeaker: The hon. Minister as
well as the hon. Members are correct
The hon. Minister 15 satisfled with the
presumption that this must have accu-
mulated only during those three days.
The hon. Members feel that there can
be equally a good presumption that
the amount was kept improperly there.
How am I to answer them? There-
fore, it is neccessary to have clear
answers regarding this matter.

Shri A. C. Guoha: May I know what
is the average daily collection at this
station?

Shri 8. V. Ramaswamy: I would re-
quire notice.

Mr, Speaker: The hon. Minister
must have anticlpatea these questions.
He is a lawyer.

Shri Jagjilvan Ram: I do not know
what is the point.

Mr. Speaker: The point is, there has
been indifference in sending the remit-
tance from time to time—ot all these
collections, and thercfore somebody
got the know of this accumulation
and walked away with it during those
days.

Shri Jagjivan Ram: 1t has Deen
answered that for two days the cash
safe had not arrived. That haT been
stated. And so, the accumulation for
the three days amounted to so much.
Shri B. Das Gupta knows it personal-
ly and he is perhaps presuming that
the income from passenger traffic at
that station will be very small, Bul
he forgots that there is goods bébking
as well, and there is heavy coal book-
ing there. Though I am not in a
position to say what is the dally
average income, from the information
that has come to me, I can say that
it was the accumulation of three days.

Permanent Agricultural Exhibitions
in States

.51, { Shri 8. A, Mehal:
Shrl Bhanja Deo:
Will the Minister of Food and Agri-
culture be pleased tn state:
(a) whether Government are con-
templating to have a permanent type
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of Agricultural Exhibition in States
and at Centres of Education to educate
the farmers as suggested by the Indian
delegation to China;

(b) it so, by what time the scheme
will be implemented; and

(¢) what would be
features?

The Deputy Minirier of Agriculture
(Shri M. V. Krishnappa): (a) to (c).
A statement is laid on the Table of
the Lok Sabha.

STATEMENT

its broad

Copies of the Report of the Indian
delegation to China were forwarded
to State Governments for considera-
tion. No reply has so far been receiv-
ed from them regarding the action
taken by the States in respect of es-
tablishment of permanent type of
agricultural exhibitions in States and
at Centres of Education to educate
the farmers.

Some of the Central Institutes, viz.
Indian Agricultural Research Insti-
tute, Indian Veterinary Research Ins-
titute, have already pgot museums
attached to them.

A permanent exhibition for indicat-
ing the year to year progress achiev-
ed in the different National sectors,
including Agriculture, is being worked
out at New Delhi under the directions
of a Committee, consisting of the
Cabinet Secretary and the Secretaries
of Ministry of Commerce and Industry,
Finance, Works, Housing and 5 pply,
Defence, Scienlific Resecarch and Cul-
tural Affairs, Food and Agriculture
and Irrigation and Power. The
details of the exhibition aore being
worked out by the Exhibition Direc-
torate of the Minisiry of Commerce
and Industry.

Shrl 8. A. Mehdl: In view of the
significance of this exhibition, will the
Ministry take adequate steps to expe-
dite having such exhibitions in the
different States?

Bhrl M. V. Krishnappa: The question
is about the agricultural exhibitions.
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We have stated that there is no
posal as such to have an inde 1
agricultural exhibition. But fhere ¥
a proposal to have a general exhibi-
tion in Delhi, a part of which will t.
agricultural exhibition also.

Shri 8. A. Mebdl: The atatement
says that the recommendation has
been sent to the State Gowvernmerd:
for their opinion. Would the Winis-
try take any steps to sec that at least
a few such exhibitions are held per-
manently in some of the imgportant
agricultural States?

Shri M. V. Krishnappa: We have
sent the recommendations of the com-
mittee tc all the States. We di fec!
that there is a need to have some sort
of exhibition. Already some of the
States have every year some exhibi-
tions in which agricultural exhibits
are also exhibited. 8o, it is better
they have a permanent exhibition of
this type; but we have sent the re-
commendations to them. It is left te
them.

Shri 8. A. Mehdi: May [ know whe-
ther there is any proposal for a per-
manent agricultural exhibition n
Delhi?

Shri M. B. Krishnappa: Though !
would welcome that proposal, at pre-
sent we have no such proposal for a
permanent exhibition for agriculturc
alone,

Surplus Machinery of Hirzkud
Project

*858. Shri Chintamoni Pandgrahs:
Will the Minister of Irrigation and
Power be pleasnd td refer ww bhe |
reply given to Starred Questiom
No. 211 on the Tth August, 18590 and
state:

(a) whether all the surplus machi-
nery of the Hirakud Dam Project has
been disposed of by now; and

(b) the total amount of money
realised upto the end of February,
1960 on this account?

The Deputy Minister of Urigaling
and Power (Shri Hathi): (a) No, Sir.
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(b) The total amount realised up
to the end of February, 1960, was
about Rs. 168 lakhs, out of the total
amount of Rs. 362 lakhs, being the
value of surplus machinery already
disposed of.

Shri Chintamoni Panigrahi: We
were told that the total estimated
value of the surplus machinery at
Hirakud was Rs. 595 crores. How
much of this has been disposed of by
now and how much has been taken
by the State Government?

Shri Hathi: Rs. 362 lakhs worth of
surplus machinery have been dispos-
ed of already. The book walue of
the balance of surplus machipery is
about Rs. 236 lakhs. Since this
machinery has been used, for calcu-
lating the book value we have to
provide 60 per cent. for depreciation.

Shri Chintamoni Panigrahi: In De-
cemnber, 1959 we were told that the
value of the surplus machinery was
Rs. 5'95 crores. Has it gone down by
Rs. 2 crores within two months?

Shri Hathi: The figure Rs. 5°95
crores was the value of the surplus
machinery at that time. Qut of that
machinery worth Rs. 362 lakhs have
been sold. The balance is nearly
Rs. 236 lakhs today. But this machi-
nery that is now surplus looking te
the use of that macninery already.. ..

Mr. Speaker: I think he has already
stated that.

Shri Hathi: I was repeating it.

Shri B. K. Gaikwad: Would the
surplus machinery of the Tlirakud
project not have been wuseful for
other projects? 1f su, why were they
disposed of?

Mr. Speaker: The hon. Minister
has alresady stated that out of Rs. §
crores worth of machinery Rs. 3%
cores worth of machinery have been
disposed.

Shri Hathi: They have nnt been
disposed of to private individuals.
They have been given to other river
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valley projects and other Government
organisations.

Sardar Igbal Simgh: May [ know
the total value of the machinery that
has been transferred to the ceniral.
pool of the Ministry of Irrigation and
Power?

Mr. Sveaker: How much has been:
purchased by the Centre?

Shri Hathi: Actually, this posl does
not purchase any machinery. The
requirements of State Governments
are intimated to this organisation. It
collects information from various pro-
jects and circulates it to the State
Governments and then disposes of
the machinery ‘to the wvarious pra-
jects.

Sardar A. S. Saigal: May 1 know
whether ithe surplus machinery can
be transferred to the nearest project
which will be taken up during the
Third Five Year Plan?

Shri Hathi: As I said, whatever
surplus machinery is available in any
particular project, thit is. being
intimated to the Central Water and
Power Commission. That informa-
tion is circulated to the State Gov-
ernments and the State Governments
which require these machineries
intimate to us their require-
ments  and then we EBet io
touch with the projects and see
that they are transferred to the needy
State Governments.

Shri Chintamoni: Panigrahi: May |
know whether any of the surplus
machineries have been sold to any
private parties or only to the Gow--
ernments?

Shri Hathi: Most of it is sold to the:
river valley projects. But I think
machinery worth a few !akhs might
have been sold to private agencies—
about Rs. 40 lakhs worth or so.
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Malariy

+
Shri L. Achaw Singh:
o '{_ Shri Sanganna;

Will the Minister of Health be
pleased to state:

(a) whether the attentlon of Gov-
ernment has been drawn to the fact
that the World Health Organisation
has found & new method of wiping
eut Malaria in the form of medicated
=alt; and

(b) in view of the definite tendency
for the malaris-carrying mosquito to
develop resistance to D.D.T., wlether
Government have considered the ap-
plicability ol the new method ae a
supplementary iu India?

The Minisler of Health (Shri
Earmarkar): (a) Government is
aware of the method of supp:ession of
Malaria by the use of medicated salt.

(b) Government has considered the
question but does not consider the
method feasible for a big country like
india.

Shri L. Achaw Singh: May I know

whether the new method has at all
been tried anywhere in India?

Shri HEarmarkar: No, it was not
found necessary. 1 might make it
clear for the satisfaction of the House
that this method has been tried only
where the mosquitoes concerned have
the out-door biting and resting
habits. In India they have got night
resting habits. So, D.D.T. has been
found to be perfectly effective. We
have not considered it practicable to
have this salt for use by the whole
population.

P. & T. Forms

*860. Shri H. N. Mukerjee: Will the
Minister of Tvansport and Commauni-
catlons be pleased to state:

(a) whether it is a fact that cer-
iain forms of the Posts and Tele-
&raphs Department, particularly in
reference to Foreign Post still carry
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the words “British India”, even though
the said forms were printed in 1853
or even later; and

(b) if so, whether responsibility bas
been fixed for such default, and ade-
quate action taken?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) Enquiries show that one kind of
form [Reciamation/enquiry of foreign
parcel] EP-13(CP-5) was inadver-
tently got printed in Calcutta by the
Postmaster General's office in 1057
bearing the words *British India™.
There are some other forms publish-
ed in 1948 or even earlier which are
being used with  the words
‘Britannique’ or British scored out.

(b) 'Postmaster General, Calcutta,
has been instructed to avoid such
mistakes. The form is being used
after scoring out the word “British"
appeering before “India™.

-

Shri H. N. Mokerjee: May I know
if any steps have been taken to
penalise the people who are responsi-
ble for the continuation of any ano-
maly of this sort?

Shri T. B. Viital Rao: Blunder.

Dr, P. Subbarayan As I exmlain-
ed, it is not continuing. The wcrd
“British” is being scored out. For
economy's sake, we do not want to
waste the formg which have already
been printed

Shrl H. N, Mukerjee: May 1 know
when the sttention of the Govern-
ment of India was first drawn to this
particular matter?

Dr. P. Snbbarayan: As far as 1 am
aware, attenlion was drawn by the
Postmaster-Gen:ral himself as far
back as 1858.

Shri Sadhan Gupta: May I know
whether this particular form as print-

ed has actually been used and, if so,
on how many occasions?

Dr. P. Subbarayan: Well, I have no
account of it as to how many times it
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was uged We prevented it as soon
as it came to our notice and the word
“British” was scored out.

Shri Tyagi: How is it that this came
to the notice of the officers or the
Minister only as late as 19587 It
means that for about B-9 years we
have been using the form with the
‘word “British".

Dr. P. Subbarayan: Only from 1857,
‘It was only for a period of ten months
the word “British"” was used.

Mr. Speaker: The hon. Member
thinks that evidently these forms
must have been printed when the
Britishers were here, that 15, in 1947
or so. So, from 1947 to 1957, for a
period of ten years it has been in use.

Dr. P. Subbarayan: It was in 1957
‘that these forms were unfortunately
‘wiongfully printed, and they were
-used in 1957 ang 1958

Shri A. C. Guha: Previously also
‘the forms must have peen printed
with the same words

Shri Tyagi: It shows that unti! in
1858 the new ecdition of the forms
were printed, the old forms were in
use and those forme had the word
“British". Then, the same word was
repeated so many years after inde-
pendence. That shows that there is
great neglect of work. For ressons of
sentiment, even if these forms were
‘wasted by burning I think no harm
would have come

Dr. P. Subbarayan: The hon. Mem-
ber may have different ideas about
+conomy than I have,

Mr. Speaker: All that the hon.
Member wants to know is that if it
was discovered only in 1857, for ten
long years whether the word “British"
was allowed to be used.

Dr. P. Subbaravan: No sir. Then
the word was not “British" but
“Britannique”.

Dr. Ram Subhag Singh: Still worse.
419(Ai) LSD.—2
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Dr. P. Subbarayan: As I said, the
mistake occurred only when the new
forms were printed. In the old
forms the word was scored out al-
ready. In the new forms, after they
found out the mistake they scored out
the word, though some forms were
vsed before they were found it out.
In the old forms, from 1848 onwards
the word “Britannique” had been
scored out.

Shri Tyagl: What was the actual
cost of the forms newly printed?

Or. P. Subbarayan: I have not got
that information with me at present.

Dr. M. S. Aney: It seems that the
forms have been printed after in-
dependence. What steps bhave been
taken to bring to book the offenders
who are perpetuating this mistake?

forms have been printed after in-
have been taken against the officer
who was responsible for the printing
of this? '

Dr. P. Subbarayan: As far as I am
aware, no steps have been taker.

Shri Raghunath Singh: May we
know why steps were not taken?

Dr. P. Subbarayan: I was not in
charge of this then.

Shri Braj Raj Singh: From the
statement of the Minister it appears
that for ten long months the Post-
master-General did not inform the
Government of India that he had got
the forms printed with the inscrip-
tion “British”. What action do the
Government propose to take to punish
the officer for negligence of not in-.
forming the Government of India for
ten continuous months?

Dr. P. Subbarayan: I will make an
enquiry intn that.

Shri Sadhan Gupta rose—

Mr. Speaker: Next Question. It is
no good beating a dead horse.
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Shri Hathi: I have no informatior.
Mr. Speaker: In conneclion with Lhs
last question when I said ‘dead hcrse'
I meant only the question. Let there
be no misunderstanding sabout thut

Shi Radha Raman: May I know
whether the arrangement that is pre-
sently being made between the Deihi
Administration and the Punjab Gov-
ernment with regard to the supply
of water to the rural areas of Delhi is
satisfactory or whether it is correct
that when the supply of water is
needed it is lacking and whern 1 15
not needed it is in abundance?

Shri Hathl: This procedure of re-
leasing water by rotation is in vogue
for the lust fifty to sixt¥ years and
that is being followed. But with the
change in crop pattern and in the soil.
it is desirable, as the Government
finds, that some rational release af
water should be done. But that can
only be done after the survey is over.
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For that purpose a separate engineer-
ing unit has been opened and we hape
1o look into it
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Surathgarh Farm

+
+862 Shri Ram Krishan Gupta:
"9 Shrl Arjun Singh Bhadauria:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a dispute has arisen
between the management and work-
ers of the Central Mechanised Farm,
Suratgarh;

) if so, the cause of the dispu'c;
and’

(c) the sieps taken to settle it?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes, Sir

(b) The dispute arose as a result of
the termination of the services of
eight temporary employees of the
Farm who were found to be unsuitable
for retention in the interest of the
fann.

(¢l The matter is still under con-
sideration of Government.

Shri Ram Krishan Gupta: May 1
know the number of workers whore
services were terminated?

Shri M. V. Erishnappa: There are
now about 500 permanent employee:
in the Farm and about 500 temporary
seasonal employees.

Shri P. R. Patel: THe wages that
are paid there, I think, exceed Rs. 2
a day and yet there is some disputs
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and strike. I want to know whether
Government i thinking of steps to get
over strites throughout the counirv.

Shri M. V. Krlshnappa: 'The hen
Member is right when he says abon*
high wages. That is an area in
Rajasthan which is scarcely populnt-
ed and we do not get labour during
the season. So we have to pay them
Rs. 3, Rs. 4 or Rs. 5 per day. In
spite of that there are people whe
agitate and instigate people rot ‘o
work on the Farm.

Shri P. R, Patel: I wanted to know
if the Governmenl ig thinking a%ru:t
ways of getting over the strikes.
‘What is the policy of the Government.
not of the Ministry but of the whole
Government? I want to know the

policy.
—

The Minister of Food and Agricul-
ture (Shri S. K. Patll): This is &
general question. That cannot be
determined on this question.

Shri 8. M. Banerjee: What wss the
specific demand of the workers onr
which they were agitating? What
action has been taken by Government
to mitigate their hardship? Was that
hardship genuine?

Shri M. V. Krishnappa: Therc was
no demand in the beginning. Only
after we terminated the services of
eight inefficient workers that they took
to a sort of an agitation, went on
hunger strilkte and placed a charter
of demands before us. Before thai
there was no demand from the
workers as such.

Shrd D. C. Sharma: As this is ¢
State managed Tann, i= not the Gov-
ernment considering the possibility of
having the workers share in the
management as is being done in other
sectors?

Shri M. V. Krishnappa: Certainly
Very soon we are golng to take a rep-
resentative of the workers in the board
of management of which I am  the
Chairman.
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Flood Control In Andhra Pradesh

*863. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No, 1843 on the
15th April, 1959 and state:

(a) whether consultations with the
Planning Commission have since
been held;

(b) if so, with what results,;

{c) whether the provision for flood
control has been increased;

(d) if so, to what extent;

(e) the extent (acreage) that would
be benefited under these schemes in
Andhra Pradesh;

(1) whether she Andhra Pradesh
Government have since 15th  April,
1959 sent up fresh proposals for in-
clusion in the Second Five Year Plan;
and

(g) if so, what are they and the
action taken thereon by the Centre?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,
Sir.

(b) to (d) The overall provision for
flood control measures in the Second
Plan was raised from Rs. 49.00
crores to Rs. 58 crores. Consequently,
the allocation tor Andhra Pradesh
was also raised from Rs, 1.28 crores
to Rs. 177 crores.

(e) The information has been cal-
led for from the State Govermnent
but has not been received so far.

(f) and (g). A statement containing
the requisite information is laid on
the Table of the House. [See
Appendix II. annexure No. 64],

Shri Rami Reddy: May I know
whether the Andhra Pradesh Govern-
ment has suggested that the State
Government should be entrusted
with the powers of sanctioning flood
control schemes costing less than
Rs. 10 lakhs without their being re-
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ferred to the Central Technical Ad-
visory Committee a; such a reference
would involve some delay in  the
execution of the schemes?

Shri Hathl: I have not been able
to follow the question.

Mr. Speaker: The hon. Member will
kindly ask the question lcisurely and
courageously,

Shri Rami Reddy: May [ know
whether the Andhra Pradesh Govern-
ment has suggested that the State
Government should be entrusted with
the powers of sanctioning flood con-
trol schemes costingless thanRs. 10
lakhs without their being referred
to the Central Technical Advisory
Committee as such a reference would
involve some delay in the execution
of the scheme?

Shri Hathi: There had been a pro-
posal like that at the Central Flood
Control Board meeting from wvarious
States. That proposal has already
been accepted. They are not requir-
ed to send schemes costing less than
Rs. 10 lakhs for technical scrutinv
but they have to inform the Central
Government of these schemes.

Shri Venkatasubbalah: From the
statement laid on the Table of the
House I find that the Andhra Pradesh
Government is entitled to spend
nearly Rs, 80 lakhs towards flood
control  schemes. In view of the
statement just now made by the hon.
Minister that an overall increase has
been made for flood control schemes
in the country, may I know whether
there is any proportionate increase
in the allotment to be made to the
Andhra Pradesh Government?

Shri Hathl: As I said, from Rs. 128
crores the amount has been raised to
Rs. 1.77 crores.

Mr. Speaker: He wants to know
whether it is proportionate.

Shri Hathi: No, Sir. It is not pro-
portionate to the population of the
arca, According to the population of
a particular area you cannot go on
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increasing it, That depends upon the
needs of a particular area.

Shri Venkatasubbalah: The schemes
sent up for sanction by the State
Government involve a cost of Rs. 380
lakhs. In view of the important
position that Andhra holds by way
of irrigation projects and in a way
these flood control schemes also ful-
fil the agricultural production needs
of the country, may I know from the
hon. Minister whether he is going
to increasr the proportion of the
State Government?

Shri Hathi: In the last year of the
Plan now it mav not be possible to
raise it any further.

Sh-i Rami Reddy: May I know
whether the limit of 20 per cent of
the Second Plan alloca.ion in regard
to spill-over schemcs into the Third
Plan is a rigid one or can it be re-
laxed by the State Governments?

Shri Hathi: I could not follow the
question,

Shri Rami Reddy: The Centrol
Flood Control Board has suggested
that the State Governments should
suggest spill-over schemes costing 20
per cent of the Second Plan provi-
sion. May 1 know whether this rule
is a rigid rule or it could be relaxed
and States could suggest schemes
costing more than 20 per cent of the
value of the Sccond Plan schemes?

Shri Hathl: This is in fact giving
the States an opportunity of adding
to the existing provision. The provi-
sion that has now been made is that
for spill-over up to 20 per cent they
can add. Therefore it will be to the
advantage of the State to take more
schemeg if they like.

ot o F A wRm g fE
R T W A 9w ¥ gw A
ag A T T9UT Y WET HT AFHA
AT & &1 TH TR A A w2 O
& are Fmr g faaTw fearman 37
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Shri Hathi: They have suggesled
schemes for flood banks on the Goda-
vari also.

Shri Rami Reddy: Is the Centre
going to prepare any master plan of
flood control schemes for the entire

country?

Shri Hathl: It is for the State
Government to do it, and not for the
Centre,

WRITTEN ANSWERS TO
QUESTIONS
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Roads In Orissa

N Shri Kumbhar:
864. {Shrl Sanganna:

Will the Minister of Transport
and Commaunications be pleased ‘o
state:

(a) whether the Orissa State Gov-
ernment have requested the Central
Government for a financial help of
Rs. 63 lakhs for development of
roads in the State; and

(b) if so, the action taken thereon?

The Minister of Transport and
Communications (Dr. P. Subbara-
yan): (a) No specific request for
financial assistance  amounting to
Rs. 63 lakhs has been received.

(b) Does not arise.

Sugar Quoia for Sugar Factories’
Employees

*835. Shri K. N. Pandey: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No, 309 on the 23rd
February, 1960 and state:

(a) when the order changing the
quota of sugar to be distributed
among the employees engaged in the
sugar factories of UP., North Bihar
and Punjab from 5 tons per month
to 5 bags per month per 100 workers
was issued;

(b) whether any nmnchinery has
been set up to see that lhe quota al-
lotted to the employees is being
properly distributed; and
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{c) whether in determining 'tlhe
strength of the workers their families
will also be included?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) Since the release apnounced on
the 4th February, 1860.

(b) No, Sir.

(¢) The release of 5 bags per
month per 100 workers works out to
5} seer of sugar per month  per
worker and should be sufficient t2
meet the requirements of the
workers' families.

Looting of Silver Bars In Delhi
Express
Sh.i P. C. Barooah:
Shri Mohan Swarup:
*866. .{ Shri Hem Raj:
| Shri 8. M. Banerjee:
| Shri Assar:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that silver
bars and cash boxes belonging to the
railways have been looted from f:he
brake van of Delhi Express which
left Ahmedabad on the 20th Febru-
ary, 1960;

(b) if so, the estimate of the loss;

and
(¢) the details thereof?

The Deputy Minister of Rallways
(Shri Shahmawaz Khan): (a) It was
not a case of looting. Some _rqx:;

ants however, got access Insl
:t:s rl‘)rakl: van of the Ahmedabad-
Delhi Express in the night of 20-2-60
and managed to throw out 2 Travel-
ling Cash Safes a_nd 4 Insu.}rcd
Parcels  between Railway stations
Bhimana and Sarupganj.

(b) and (c). The two Cash Safrs
contained Rs. 17,846 in cash and
vouchers and the four Insured
Parcels valued at Rs, 1600. The total
loss therefore was Rs. 18546 of,
these one cash safe and one Insured
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Parcel were later picked up intact
and thus recovery of Rs. 10,8082 was
effected. The loss therefore, amounis
to Rs. 8,554

Indian Freighter Agroung Near
Marseilles

Shri D. C. Sharma:
Shri Raghunath Singh:
| Shri Shree Narayan Das:
*867 | Shri Radha Raman:
" ) Shri Shivananjappa:
1 Shri P. G, Deb:
Shri Assar;
[sm 8. A. Mehdk:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that an
Indian freighter, “Indian Merchant"
went aground on rocks near PFrioul
island of Marseilles shortly after
steaming out of port on 24th Feb-
ruary, 1960;

(b) it so, the loss of life and pro-
perty involved; and

(c) the relief measures taken?

The Minister of Transport and
Communications (Dr. P. Subbara-
yan): (a) Yes, Sir.

(b) and (e¢) There has been no loss
of life in the accident. According to
the latest information available, the
bottom of the vessel is understood to
have been damaged. Holds Nos. 1
and 2 were flooded and cargo consist-
ing mainly of generals, steel, zine,
machinery, sodium  hydrosulphile
stowed therein suffered water dam-
age. Cargo in other holds is un-
affected, Extent of damage will he
known only after the vessel has been
dry-docked and a report received.
The vessel has since been refloated
with the assistance of salvage tugs
ang taken to Marseilles where ar-
rangements are being made by own-
ers' agents to carry out an inspection
of the damage to the vessel and the
cargo, as soon as possible,
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Royal Nepal Air Services

*868. Shri Assar: Will the Minister
of T P and Com Ications be
pleased to state:

(a) whether there is any adverso
effect on the revenue of the Indian
Airlines Corporation since the in-
auguration of the Royal Nepal Air
Services from Delhi, Patna and Cal-
<utta to Kathmandu;

(b) if so, the amount thereof; and

(c) whether there is any agree-
‘ment between the two companies on
the fare to avoid competition?

The Deputy Minister of Clvil Avia-
tion (Shrl Mohluddin): (a) and (b).
It is too early to gauge the effects
of the operations of Royal Nepal Air-
lines op the revenues of the Indian
Airlines Corporation since the Royal
Nepal Airlines commenced operating
to India only in January last.

(c) Yes, Sir. Both the airlines
charge the same fares between places
in India and Kathmandu,

Closure of Rallway Quarry

[ Shri P. G. Sen:
*869. < Shri Bholanath Blswas:
| Shri Jhulap Sinha:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Tal-
jhari Railway Quarry has been
closed on the 15th February, 1960
and the workers are facing starva-
tion;

(b) whether it is also a fact that
it is due to the shorter supply of
wagons this year than in the previous
years;

(c) whether it is due to the en-
forcement of minimum wages at
‘Taljhari Railway Quarry; and

(d) it the answer to part (b)
above be in the negative, the reasons
for the closure?

The Deputy Minister of Rallways
{Shri S. V. Ramaswamy): (a) The
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Railway Quarry at Taljhari has not
been closed, It is worked by a coa-
tractor, whose labour struck work on
13-2-1960 after working partially on
that day. The strike was called off
on 17-2-1980 and workers returned to
work.

(b) No, Sir.

{c) No information in this respect
has been received from any State
Government official.

(d) There was no closure. Accord-
ing to the contractor working the
quarry, his labour went on strike on
instigation by certain individuals

from Pakur area

Telephone Directory for Delhl

*870. Shri Morarka: Will the Minis-
ter of Tr t and Com ications

be pleased to state: '

(a) whether it is a fact that no
telephone directory has been issued in
Delhi since October, 1958;

(b) if so, the reasons for the same;
and

(c) when the next one is likely to
be issucd?

The Minister of Transport and
Communications (Dr. P. Subbara-
yam): (a) to (c). A directory has been
printed in February and is being is-
sued to subscribers.

. Sewage Going into Yamuna

o Shri Radha Raman:
’ Shri Shree Narayan Das:

Will the Minister of Health be

pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to some ad-
verse reaction and the fright creat-
ed thereby regarding the fact that
forty million gallons of sewage are
mixed into the Yamuna daily as in-
dicated in the draft of Delhi’s Master
Plan; and

(b) it sq, whether Government
have taken or propose to take any
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steps to allay
created?

The Minister of Health (Shri Kar-
markar): (a) A statement is laid on
the Table of the Lok Sabha. [See
Appendix II, annexure No. 65].

the misgivings so

(b) Necessary works for preveni-
ing the overflow of sewage into the
river are in progress.

State Electricity Boards

Shri Shree Narayan Das:
Shri Radha Raman:
872 J Shri Ram Krishan Gupta:
"] Shri P, G. Deb:
| Shri Arjun Singh
L Bhadauria:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the ifportant recommendations
made by the Conference of th2
Chairman of the various State Elec-
tricity Boards held in New Delhi on
the Bth and 8th January 1960;

(b) whether the same have been
considered by the Union Govern-
ment so far as they relate to the
Union Government's responsibility;
and

(c) if so, with what result?

The Deputy Minister of Irrigation
and Power (Shrl Hathi): (a) No sp=-
cific recommendations were made by
the Conference. Views of the dele-
gates were obtained on the following
subjects which were discussed at the
Conference.

(i) Procedure to be provided in
ithe Electricity (Supply) Act, 1948, n
reghrd to the manner of transfer of
the employees of the State Electri-
city Departments 1o the State Electri-
city Boards.

(ii) Treatment of the loans ad-
vanced by the State Governments 1o
the Boards, as their permanent in-
vestment in the business of the
Bosards, and charging of g lower rale
of interest on the borrowings.
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(iii) Curtailment of the control of
the Electrical Inspectors on the Eler:-
tricity Boards in technical matters,
e.g. approval to the methods of con-
struction,

(iv) Uniformity in the forms of
annual financial statements to be sub-
miticd by the Boards to the State
Governments, and preparation of am
Accounts Code for the Boards.

(v) Policy to be adopted in regard
to the raising of resources from
electricity.

The Conference also considered a
draft Bill for amendment of the
Electricity (Supply) Act, 1948, which
provides for the construction, opecr.i-
tion and maintenance of the power
portion of the multi-purpose schemrs
by the State Electricity Boards, ard
also for making arrangements for the
execution, operation and maintenance
of the power schemes owned by more
thar: one State or Electricity Board.

(1) and (c). The suggestions made
at the Conference are under exami-
nation.

Inicrnational Maritime Consultative
Organisation

(Shri Raghunath Singh:
*£73. 4 Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Transport and
Conrmunications be pleased to stale:

(1) whether India has become a
full-fledged member of the Interaa-
tiorrl Maritime Consultative Orpa
nisution; and

(k) if not, the rcason therefor?

The Minister of Transport b
Communicatlons (Dr. P. Subbara-
yan): (a) Yes, Sir.

(i) Does not arise.
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Orange Crop

Shil 5. A, Mehdi:
*874. { Shri Arjun Singh
| Bhadauria:
Will the Minister of Food and
Agriculture be pleased to state:

(a} whether orange crop worth
Rs. 4 crores has been destroyed this
season,

(p) if so, the reasons therefor; and

(e) the reasons because of which
the report of Technical Co-operation
Mission Experts for general survey
of major citrug producing areas and
markets in India has not been put
into action?

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) No. Report re-
ceived shows orange crops valued at
Rs. 1.76 crores has been lost during
the current season in Vidarbha.

(b) The loss was caused by un-
timely and heavy rains in the last
weck of May, 1959 followed by de-
layed monsoon,

(¢) The report of the T.CM. ex-
peris on “Citrus Production and
Marketing in India" recommended
that a few key personnel from ihe
citrus-growing areas should be sent
for training in citrus industry in
U.S.A, and that the services of four
experts from that country should be
obtained under the T.CM. Assistanca
Programme to take charge of the
programme for improvement in pro-
duction and marketing of citrus in
India, Accordingly four persons have
already been sent to the US.A. for
training in citrus industry and ten
more would be seni later during this
year. The services of the experts
from that country could not be ob-
tained during the current year for
want of funds; it is proposed to ob-
tain the experts during the next
year., The comprehensive programme
for the development of production
and marketing of citrus will be taken
up after the services of the experts
become available and thé' trainees
return to India after training.
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Industrial Workshops in Connaught
Place, New Delhl

1106. Shri B. C. Mullick: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that many
industrial workshops have been open-
ed in the Connaught Place area and
the residents have made many com-
plaints against them;

(b) whether it is also a fact that
some of them have not been licensed
by the New Delhi Municipal Com-
mittee because of health reasons;
and

(c) the action proposed to be taken
by the authorities against the owners
of the workshops?

The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) According to the survey car-
ried out by the New Delhi Munici-
pal Committee, there are 62 such
workshops of which 14 are licensed
and the remaining 48 have not been
licensed due to various reasons.

(c) The New Delhi Municipal
Committee passed a resolution on the
Bth January, 1960, that all those
owners who are running workshops
in unauthorised premises, open places
and on road berms in Connaught
Place area should be prosecuted. In
pursuance of this resolution legal
action has been initiated against 10
workshops located on road berms
and open plots. The remaining 38
workshops which are located in re-
gular premises are being surveyed
and such of them as conform to the
Municipal bye-laws and against which
there are no complaints from the
neighbours will be licensed.

Thefis on Railways

1107. Shri Ramji Verma: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that a four
member gang, alleged to be responsi-
ble for theft in goods trains was
rounded up by the Railway Police
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near Ambala and remanded to Police
«ustody for 10 days; and

(b) whether the gang was arrested
.on the basis of some specific cases?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) and (b).
‘Yes, Sir.

-Collections for Relief of Flood Victims

1108. Shri Sublman Ghose: Will the
Minister of Railways be pleased to
. state:

(a) whether the General Manager,
South Eastern Railway paid several
.thousand rupees by cheque to the
‘Chief Minister, West Bengal, for help-
ing the flood-stricken people;

(b) if so, the amount of money paid;

(c) whether it was collected by
raising subscription or otherwise;

(d) if collected from the employces,
-their number (Class-wise); and

(e) the amount collected (Class-
-wise)?

The Deputy Minister of Rallways
.(Shri Shahnawaz Khan): (a) Yes.

(b) Rs. 8,101.00.

(c) It was collected by appealing
for and receiving voluntary contribu-
tions from officers and staff, Trade
Unions, Recreation Clubs and Cultural
Associations of employees as also from
the sale proceeds of charity perform-
ances organised by them for Flood
‘Relief.

(d) and (e). Actual number of
.donors or contributors and the amount
contributeq by each of them Class-
wise are not available. Donations
varied from one Naya Paisa to several
rupees.

A statement showing the receipts
and disbursements is laid on the
“Table. [See Appendix II, annexure
No. 66.]

Rural Electrification in Delhi

1109. Shrl D. C, Sharma: Will the
Minister of Irrigation and Power be
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pleased to state whether all the elec-
trical equipment purchased for elec-
trification of villages and towns in
Delhi during the First Five Year Plan
period has been utilised?

The Deputy Minister of Irrigation
and Power (Shri Hathi): Nu scheme
was prepared for electrification of
villages and towns in Delhi Territory
during the First Five Year Plan period
and nor was any clectrical equipment
for the purpose purchased during that
period.

High Speed Diesel Engines

1110. Shri Manabendra Shah:
‘LShﬂ Bhanja Deo:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
National Engineering Industries, Jai-
pur, have finalised arrangements with
the West German firm of Mayback to
manufacture high speed engines of
400 to 3,000 hp. in India;

(b) if so, the details of the agree-
ment; and

() when the production will start?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No. The
proposals are still in the course of
finalisation.

(b) and (c). The scheme for manu-
facture of diesel engines involves
commencement of part manufacture
ut the end of one year, and achieving
maximum self-sufficiency at the end
of 5 years.

Over-bridge at Muzaflfar Nagar

1111. Shri Sumat Prasad: Will the
Minister of Rallways be pleased to
state:

(a) whether there is a proposal to
construct an over-bridge wucross the
railway line to connect New Mandi
with the city proper at Muzaffar
Nagar; and

(b) if so,.at what stage does the
matter stand now?
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The Depaty Minister of Rallways
(Shri S. V. Ramaswamy): (a) No,
Sir—none at present.

(b) Does not arise.
Employees of Western Rallway

1112, Shri Dindod: Will the Minis-
ter of Railways be pleased to state:

(a) the number of employees of
Western Railway removed/dismissed
.and discharged from railway service
during the last three years;

(b) the number of employees of
Dohad Loco Workshop, Western Rail-
way, removed/dismissed and dis-
-charged from Railway service during
the above period;

(c) the percentage of such cases
referred to in part (a) above as com-
pared with any one year prior to
March, 1856; and

(d) if the percentage is high, the
reasons therefor?

The Deputy Minister of Railways
(Shrl Shahnawaz Ehan): (a) to (d).
Information is being collected and will
be laid on the Table of the House.

Appointments on Northern Rallway

1113. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
-state:

(a) how many persons were ap-
pointed on the Northern Railway
during the year 1958-60, Grade-wise;

(b) whether the reserved quota in
services for Scheduled Castes and
Scheduled Tribes was filled up; and

(c) if not, the reasons therefor?
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The Deputy Minister of Rallways
(Shri Shahnawaz Khan):

(a) Class III . 1101,
Class IV i 3,349
(b) Schrdujed Not to the full
Cuasres extent

Scheduled No  reservition
Tribes nors exists for
the Nerthern
Railway.

(c) (i) In certain technical categor-
ies the members of this community
are not available in sufficlent num-
bers;

(ii) for more than one year a ban
has been in force on recruitment to
workshops;

(iii) in a number of cases either
offers of appointments were not res-
ponded to or there were failures in
medical test.

Platforms at Btations

1114 Shri H. N. Mukerjee: will
the Minister of Rallways be pleased
to state:

(a) what is the average daily num-
ber of trains arriving at and departing
from (i) Howrah, (ii) Sealdah, (iii)
Bombay, V.T., (iv) Bombay Central,
(v) Madras Central, (vi) Madras
Egmore, (vii) Delhi and (viii) New
Delhi stations;

(b) the number of platforms in the
said stations; and

(¢) whether there is any scheme for
improving platform {facilities in any
or all of the said stations?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a)

Daily _aversge number of trains _

Stalion Arriving &t Departing  from
I a2 3
T () Howrah 127 T .“7
(@) Sealdsh 138 138
(i) Bombay VT 269 268

(it) Bombay Ceniral

. 12 12
(Non suburban only) (Non suburban only)
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2 3
@ M.lclﬂs Central ~ 48 48
(x¢) Madres Egmore . 9
(Ncn suburban only) (Non ugburbln only)
(i) Delhi . 60BG 60 BG
sMG 8 MG
(m) New Delhi 43 43
T T(b) Station Platforms
available
() Howrah 15
%2. Sealdah . 12
w) Bombsy VT 15
(iv) Bombay Central 5
(v) Madras Central 7
(v1) Madras Egmnte 3
(vif) Delhi . 13(BG)
3(MG)
(viii} New Delhi. 5

(c) Yes, at all these stations except
Bombay Central and Madras Egmore
where the existing platform facilities
ure adequate for the requirement.

Platform Tickets

1115. Shri H. N. Mukerjee: Will
the Minister of Rallways be pleased
to state the amount of revenue derived
during 1959 by the sale of platform
tickets at Howrah, Bombay V.T,
Sealdah, Bombay Central, Madras
Central, Delhi and New Delhi stations?

The Deputy Minister of Railways
(Shri Shahnawaz Khan):

Rs,
Howrah 3,74,234
Bombay V.T. 2,490,982
Sealdah 65,435
Bombay Central 1,55,430
Madras Central 124,563
Delhi 1,76,928
New Delhi 67,106

Procurement of Paddy

1116. Pandit D, N. Tiwarl: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there have been any
directions from the Government of
India in regard to procurement of
paddy in various States in 1959-60;

(b) if so, whether the procurement
of paddy is very slack in some States;
and

(c) the gquantity of paddy and rice
procured so far during 1959-60 in
various States (State-wise)?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
No directions have been issued by the
Government of India to the State Gov-
cernments, but the proposals of certain
State Governments for procurement
of paddy have been approved by the
Government of India.

(b) and (c). Reasonable quantities
of paddy are being purchased by the
States concerned. A statement show-
ing the gquantity of paddy and rice
procured so far during 1959-80 crop
season in various States is laid on the
Table.

STATEMENT

Quantity of paddy and rice procur-
ed during 1959-60 crop season in the
various States:

(In * ooo tons)

1959-60 Position
) upto
_ e Paddy Rice

Andlira  Pradesh = TR i

Assam S 50 - 20-2-60

Jammu and Kathmir 11 31-1-60

Madhya Pradesh . *1s 1347  * 15-2-60

t4-3-60

Orissa . 25 23 7-3-60

Puniab . 102 2-3-60

Uttar Pradesh” o €6 27-1-60

nipur . e s 27-2-€0

Trpura Negligible Negligible 20-2-60



5881 Written Answers PHALGUNA
ot freelt & arsoT, #€A w1
arena wic wer TnHY

lﬁmﬂh:
&t qto Wo Twi ¢

w7 waveen Y 3 fomraw, feue
& gaTdifea W7 §6qT g F JHTH
Ay § gg qma & v w47 fw af
fet § (1) aFRmW (R) W &
TR ST (1) O e T gt
wETT & ark ®, 5 faaroda wn, 6t
a1 gufy g€ & 7

waeeq Wt (ot woRowe) A
afraraamit #1 ada fiofa 77 99¢
¢ —

(2) =g

e

99 AN, {&%o0 ¥Y gyAr d5% N
Ff feesl renfadr 7 59 wqT &
fod 1,88 500 TG FY UF EAHE
Tofar w7 49 | TIA & Al
T o & A T Y ATg § e
Frd g fmar avam

{2) &<F wn &

g wyita ¥ for af faeet AT
aif AT § 307,530 %o FT UEF FEH
TEFAA qare T foan ¢ el ag &
affarear & = <y g&iYfaae, F9
A faiw foamr & am A9 @Y
=y AT, 37 m 1% fanfo faanr
FT "pfa § qam af faee -
qifes1 79 SHFEA 97 faarr wfy
T4 FH 9T qUT-ART Afow andardr
&Y Frr
{3) ®w=r TnEw

ferar %G A AT T qfgEa §
qH I & O & grafea g, aaemar
s=ATfaa ¥ & fag ;mFe9q v -
At dae fag R &

25, 1881 (SAKA)

Written Answers 5882

College for Advanced Studles for
Doctors

1118 J Shri P. K. Deo:
" Shri Hem Raj:
Will the Minister of Health be
pleased to state:

(a) whether Government are con-
sidering the establishment of a college
to give refresher courses in advanced
techniques of medical science to
Doctors;

(b) if so, where this institution will
be located; and

(c) what will be the capital and
recurring expenditure for this pro-
ject?

The Minister of Heallh (Shri
Karmarkar): (a) to (c). The Govern-
ment of India do not propose to
establish any medical college in the
usual sense of the term tu give re-
fresher courses in advanced technigues
of medical science to doctors. How-
ever, they consider that it should be
possible for the State Governments to
organise such courses, utilising the
existing facilities in the medical
colleges. It has been suggested to the
State Administrative Medical Officers
that inducements may be offered to
general practitioners in the shape of
travelling allowance and daily allow-
ance for the duration of the course
to attract them to undertake such
courses. No State Government has so
far approached the Government of
India for assistance in the matter.
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Covering of Platforms

1121. Shri Pangarkar: Will the
Minister of Railways be pleased to
state the numes of Stations in the
Secunderabad division of Central
Railway, the platforms of which have
been covered in 1858-60 so far?

The Deputy Minister of Rallways
(Shri Shahmawaz Khan): Nander, on
Secunderabad Manmad Section.
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& et
Procurement of Foodgrains in Punjab

1125. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state the total quantity of
wheat, rice or paddy procured during
1959-60 so far in Punjab State?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
From 15th May, 1959 to Tih March,
1960, 1.G6 lakh tons of wheat has been
purchased by the Punjab Government
and from 1st October, 1958 to Tth
March, 1960, 1.04 lakh tons of rice.
No paddy has been procured.

framem wAw § feww v
o qEwy
SANE: ot g% T

aar wraof e fowe aqr v wTe
Wit g A ¥ F9T FGT fe owm
feeres wim & g 9O s ¥ fad
w1é sqaear 97 7f ¢ fE fawmw @t
Fawaa e sdgar 2 7

fewma aar EpwTc I9-

Wit ( oft wo go wfer): ampEfEE
frsre Frdww & wenia feq Mo Fat
¥ gafa wies & fan fgare= sga &
sa@% fys § weriea afafa @€ o
¥ § | gearea afefa & T foa
oET R -
qOETQ AUE
1. I —afa
3. faar sfe sfuer—swg =N
3. fo=r u afaerft—aze

¥, Agms wiwa=n  — T

v, ey fawry sfasi—ae

fe-womdt wwen

Y famdt gaz qg=a
aor gafva fas <
sefire oftog & amea-wamm



Written Answers

5887

39 fasw wmTe gawER W
gfama & dz%i § y9fem @ &1

American Professors in [Indian
Agricultural Research Institute

1127. Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it js u fact that some
Amvcrican Professors are working at
preseni in various sections of the
Indian Agricultural Research Institute;

(b) if so, under what exchange
agreement they are engaged in India;

te) what will be their duration of
stay; and

(d) what steps have been take. by
Government to give proper training
to our own experts to enable them to
take over from these foreign nationals?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (d).
A statement is placed on the Table.
[See Appendix II, annexure No. 67.]

Orange Gardens in Tripura

1328, Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the schemes adopted by the
Governnent of Tripura for extension,
preservation and improvement of the
-orange gardens of Tripura in 1959 and
1360 so far; and

(b) the total money spent for their
implementation?

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) The following
schemes have been undertaken for the
improvement and extension, inter alia
of orange orchards in Tripura Terri-
!'ar)_r:

(i) Development of Fruit Canning
Station for the Development
of fruit irdustries.

(ii) Development of Fruit Pro-
duction by granting loans to

fruit growers for planting
new orchards @ Rs. 300 per
acre.
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(iii) Establishment of two Fruit
Nurseries, one at Udaipur and
the other near Pacharthol for
ihe supplv of {ruit plants to
growers.

(iv) Establishment of two progeny
orchards for the supply of
fruit plants of guaranteed
quality.

{v) Establishment of Mobile
Sauad for the rejuvenatiou of
Orange Orchards.

[Only preliminary work has been
undertaken on schemes nun-
bers (iv and (v) above].

(2) For preservation of fruits
(including oranges) a Fruit Canning
Factory in Tripura has been sanc-
tioned at an expenditure of
Hs, 2,34,200. In this factory, 12,600
bottles and cans (24 oz. bottles and
30 oz. cans) of orange squash and
orange juice, respectively, have been
produced. The total valuc of orange
products is Rs. 20,300.

tb) The total expenditure incurred
upto January, 1960 was Rs. 4,67400.

Servants House Bullding

Government
. Soclety, Delhi

1129. Shri Ram Garib: Will the
Minister of Health he pleased to state:

ta)whether Government are aware
that the Geovernment Servants Houase
Building Society C/c Ministry of Home
Affairs has asked its members who
arc members of other such societies
to resign from other societies;

(b) if so, whether such members are
leaving the membership of other
societies because they are likely to
get more land from this Society;

(c) whether it is a fact that a man
cannot be a member of more than one
co-operative society; and

(d) whether Government propose
to direct the society to cancel their
membership?

The Minister of
Karmarkar): (a)

Health (Shri
According to the
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bye-laws of this Society an individual
can be a member of only one House-
Building Co-operative Society at a
time.

(b) Government have no informa-
tion to that effect.

(e) Yes.

{d) The question of issuing such a
directive does not seem to arise. How-
ever necessary instructions have been
issued that those members of the
Society who own land or houses in
Delhi either in their names or in the
names of their wives/husbands and
dependent children should not be
allowed to continue to remain mem-
bers of this Society.

And Forest Department
[ Dr. Ram Subhag Singh:
1130. { Shri Raghunath Singh:
Ls:nm- A, S. Saigal:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the amounts allotted during the
financial years 1956-57, 1957-58 and
1858-58 to the Andamans Forest De-
partment for the following items:

(i) General Administration;
(ii) Colanisation and Rehabili-
tation; and

(b) the amounts utilised?

The Minister of Agricultare (Dr.
P. 8. Deshmukh): (a) and (b). The
amounts allotted and utilised are as
below:—

1958-59

(i) Geperal Amount
Adminis- allotted
tration. Amount utilised

() Colonisgtion end  Amoumt sllotted

Rehabilitation
Amount utilised

T et F AR W Wi

RR3L. ot @wAwr TW o W
T 59 g A A FAT F R

(%) a1 g a7 § fs fmfor, srne
o yweo wf F g ¥ w7 7@ W
I AR F mE oW @ ¥,
R F A I fad W

(&) ® ag i 7 § e Tgi
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1956- 57 1557-58
TRe. T Rs. “Re. T
B2,62,800 95,902,000 83,059,000
B4.29,05€ 91.78,750  79,76,970
11,78 coo 12,25,000 12.25,0C0
1177489 BBg708  g,62,111

() ofem mit s &Y v w7
Wy
Tellichery-Mysore Line

1132. Shri Jinachandran: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have
received the engineering survey
report on the proposed Tellichery-
Mysore railway line;

(b) if so, the salient features there-
of;

(c) whether the report has been
considered; and

(d) if so, whether the scheme is
being included in the Third Five Year
Plan?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) No.
‘The Engi ing R i Sur-
vey and Traffic survey reports are
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under scrutiny by the Southern Rail-
way and are expected to be received
shortly.

(b) to (d). Do not arise.
Loan to Agriculturists

1133. Shri Rami Reddy: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether Government have
received representations that allot-
ment under medium term loans to
agriculturists be enhanced;

(b) if so, action taken thereon by
the Centre and Reserve Bank of
India;

(¢) allotments made State-wise
during 1959 under long term, medium
term and short term loans to agricul-
turists; and

(d) recoveries made in respect of
short term loans disbursed in 1959
State-wise?

The Deputy Minister of Community
Development and Co-opération (Shri
B. S. Murthy): (a) Government of
India has not received any specific
representations, but the consensus of
opinion at the Conferences on Co-
operation held at Jaipur from 28th
January, to lst February, 1960, was
that there is need for larger amounts
under medium term loans to agricul-
turists.

(b) The matter is being examined
by the Reserve Bank of India and the
Expert Committee on Co-operative
Credit constituted by the Government
of India under the Chairmanship of
Shri V. L. Mehta.

(c) Reserve Bank of India sanctions
credit limits to State Co-operative
Banks for short and medium toerm
loans for the Co-operative year (July-
June). Statement I placed on the
Table indicates the credit limits sanmc-
tioned for the co-operative year July
1958 to June 1959. [See Appendix II,
annexure No. 68] Long term loans
are not provided by the Reserve Bank
of India but by the Land Mortgage
Banks who raise long term finance
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through flotation of debentures.
During the Co-operative year 1958-58
the Reserve Bank of India purchased
such debentures worth Rs. 33.56 lakhs.

(d) A complete picture of the
recoveries in respect of short term
loans advanced by the Reserve Bank
during 1958-59 can be had only at the
end of 1058-80. The repayments
received so far (from I1st July, 1839
to 20th January, 1960) from State
Co-operative Banks in respect of loans
given during 1858-59 and 1859-80 are
given in Statement II. [See Appendix
II, annexure No. 68.)

Mid Pennar Regulator Scheme

1134. Shri Rami Reddy: Wi the
Ministerr of Irrigation and Power be
pleased to state:

(a) whether the construction of the
Mid Pennar Regulator of the Tunga-
bhadra High Level Central Scheme is
progressing according to schedule;

(b) the progress made so far;

(c) the works proposed to be
executed before the end of the finan-
cial vear;

(d) the works proposed for 1960-81;
and

(e) the broad features of the Regu-
lator as proposed under Phase 1?7

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
phased programme of construction of
works on the Mid Pennar Regulator
has not been received so far from the
Government of Andhra Pradesh.

{b) The work of excavation of
foundation has been completed for
about 2/3 width of the deep bed
portion.

(c) and (d). Not known in view of
reply to (a) above.

(e) The Mid-Pennar  Regulator
across the Pennar river at a site half
a mile south west of Konamanayan
Palle village in Anantpur District wil.
be 450 ft. long. It consists of 8 regu-
lator vents of 40 ft. x 15 ft.



5893 Written Answers

deep and 2 scour vents of 20 ft x
10 ft. deep with earthen flanks 2040 ft.
long on both sides to form a reservoir
having a capacity of 925 m.cft. at
FRL | 1149. Two canals take off on
either side of the regulator called the
Mid-Pennar North and South Canals.
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Crop Competitions

1138, Shri Jadhav: Will the Minister
of Food and Agriculture be pleased
to state:

(a) the results achieved in the yield
of principal foodgrains and cash crops
in the crop competitions held in the
year 1959-60 in different States and
Union Territories; and

(b) the special facilities that are
made available to the farmers who
take part in the crop competitions?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) As the 1959-80



5895 Written Answers

crop scason ig still continuing, it is
too early to expect from the States
the results in terms of yicld per acre
of the crops included in the crop
competitions held during the year.

(b) They are eligible, like other
farmers, for financial and other assist-
ance admissible to them under the
normal Grow-More-Food rules, in
addition to the incentive of the crop
competition awards.

Lining of Bajasthan Canal

1139. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact thalt the
- lining of the first 23 miles of the
Rajasthan Canal is being delayed
owing to late arrival of coal for bak-
ing bricks;

(b) the reasons for the delay in
supply of coal; and

(c) the action taken in the matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) and (c). Slack coal from Bihar
is being used for burning bricks for
use in lining the Rajasthan Canal
Due to low priority accorded to rail-
way wagons to transport the coal,
deliveries were delayed, thereby
hampering the work of lining. As a
result of the efforts made by the Pro-
ject authorities and the Coal Con-
troller, special priority has since been
accorded to 434 wagons out of a total
of 847 and supplies have started com-
ing in. To make up the shortage in
slack coal and also to effect economies
expenditure, Palana Lignite is also
being used as far as possible,

Traln Derallment

1140. Shri P, C. Borooah: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that on or
about the 21st February, 1960, a goods
train of 18 wagons was derailed
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between Bhusawal and Burhanpur on
the Central Railway; and

(b) if so, the details thereof?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) and
(b). On 21st February, 1060 at about
20.25 hours while No. Q-50 Up Goods
train was running at mile 202/20-21
between Raver and Nimbhora stations
on Bhusaval-Itarsi section of the
Central Railway, 23 wagons of the
train got derailed and capsized. There
were no casualties on account of the
derailment.

The cause of the accident is under
investigation by a Committee of
Administrative Officers.

Ex-Employees of Cash Contractors of
late N.W.R.

1141. Shrimati Sucheta Kripalani:
Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 1567 on the
25th Augusi, 1959 and state:

(a) whether it is a fact that the
question of payment of gratuities, ete.
to the ex-employees of Cash Con-
tractors of the late NW. Railway has
not yet been finalised;

(b) since how long this matter has
been pending; and

(c) whether it is a fact that similar
employees of the late BB. & CL
Railway have since long been paid
their dues in this behalf?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
The question of payment of gratuity
has not yet been finalised in respect
of 25 ex-employees. The service
records of 22 of these employees have
not been handed over to the Railway
Administration by the ex-Cash Con-
tractors at the time of departmenta-
lisation of the Cash and Pay Depart-
ment. Affidavits regarding their past
service have been called for from
these ex-employees in October, 1959
and are awaited.

(c) No. 1 case Is pending.
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Muiti-purpose Co-operative Societies

1143. Shaikh Mohammad Akbar: Will
the Minister of C ity Develop-
ment and Co-operation be pleased to
state:

(a) how wmany new multipurposc
«<o-operative societies were established

in the country during the year 1959-80
so far; and

(b) how many of these were co-
operative farming societies?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) The supplementary
Plans approved for 1958-80 provide
for the organisation of about 16,000
new service (multi-purpose) co-
operatives and re-organisation of
about 23,000 existing village societies
into  service (multi-purpose) co-
operatives. Particulars regarding the
actual number of new service (multi-
purpose) Co-operative Societies esta-
blished in the country upto 3lst
December, 1959, have been called for
from the States. A statement in this
regard will be placed on the Table of
the Sabha shortly.

(b) According to the classification
of societies, Co-operative Farming
Societies are not included in Multi-
purpose (Service) Co-operatives.
Further, Co-operative Farming
Societies are organised under a set of
bye-laws distinct from those of multi-
purpose (Service) societies. Hence
this question does not arise.

Research by I.CA.R,

1144. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether any study has been
made by the Indian Council of Agri-
cultural Research of the crops grown
by foreign countries in their snow
bound areas and their prospects of
being grown in this country on inten-
sive basis;

(b) whether any study has heen
made of the trees for afforestation
which ean be grown in such areas;
and

(¢) if so, the attempt made to grow
such crops and trees in the snow-
bound inaccessible areas of the Hima-
layan border?
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The Minister of Agriculture (Dr.
P. 5. Deshmaokh): (a) Yes. Collec-
tiong of wheat, barley, potato, fruits
such as apples, apricots, grapes, etc
and vegetables such as peas, carrots,
cabages, caulifiower, tomatoes, etc.,
have been made from the snow-bound
regions such ag Europe and studies
under comparable conditions in India.
Some of them have been found suit-
able particularly among the fruit and
vegetable crops.

(b) Information is being collected
from the States and will be laid on the
Table of the Sabha in due course.

(e} In respect of crops, the promis-
ing wvarietieg mentioned wunder (a)
above, have been introduced for
extensive trials in the inaccessible
areas of the Himalayas such as
Kalimpong area of West Bengal,
Cheeni area of Himachal Pradesh,
NEFA of Assam and Protectorates
such as Sikkim.

In regard to trees, information is
being collected and will be laid on
the Table of the Sabha in due course.

1*12 hrs,

MOTION FOR ADJOURNMENT
Smrpyarp AT CocHDN

Mr. Speaker: I have received notice
of an adjournment motion from
Sarvashri A. K. Gopalan, T. B. Vittal
Rao, Vasudevan Nair, Hirendra Nath
Mukerjee, P. K, Kodiyan, M. Elias
and Shrimati Renu Chakravartty on:

“The reported decision of the
Government of India to drop the
second shipyard project in wviola-
tion of various commitments and
promises made on the floor of the
House regarding its seiting up
during the latter part of the
Second Five Year Plan™

While answering a supplementary
question today, the hon. Minister said
that he came to know of tl_‘_l.is only
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from the newspapers. 1 had half a
mind, in view of this adjournment
motion, to allow some questions there
and then, but we passed over ithat
question. Therefore, 1 did not come
to it.

What is the position?

Shri Raghunath Singh (Varanasi):
1 have given notice of a short notice
question and also a calling attention
motion, both.

Mr. Speaker: Wherefrem does he
get this information?

Shri A. K, Gopalan (Kasergod): The
information I got from the papers, as
well as from an cditorial in the
Malayalam newspaper Mathrubhoomi,
The Mathrubhoomi have written an
editorial on the basis of the informa-
tion that they have got, and there
were also reports in the Statesman
Free Press Journal and other papers.

On 26th November, 1959, the Minis-
ter of Transport and Communications
made the following statement in the
Lok Sabha:

“The UK. Shipyard Mission
which wvisited this country in
November 1857, under the joint
auspices of the Colombo Plan and
the U.K. Shipbuilding Conference,
to advise the Government on the
site and lay-out of a new ship-
yard, submitted their report to
Government in April, 1958, after
inspecting nineteen sites. The
mission recommended that the
Ernakulam gite at Cochin offered
more than any site examined by
them towards a successful deve-
lopment of a shipyard.

After a preliminary examination
of the report, the Government of
India appointed an inter-depart-
mental committee in June, 1958.
This Committee has since submit-
ted its report to the Government,
and has come to the conclusion
that the shipyard should be
located at Cochin at the site
recommended by the Mission.”
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Mr, Speaker: I have no intention to
prevent Shri Gopalan. He may feel
that it is a very important matter.
But, is there any truth in the report
that the project is Kiven up?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): I
do not think that is exactly correct,
because no decision has been finally
arrived at, and I am still trying to
see that the second shipyard comes
into being, and it is still under dis-
cussion.

With regard to the short notice
question and the calling attention
motion given by Shri Raghunah Singh,
I have said that I will make a state-
ment on the 18th, giving the facts as
I know them. I have not had enough
time to collect the details as yet.
Therefore, I would request the hon.
Member to be patient and know what
is being undertaken by the authorities.

Shri A. K. Gopalan: 1 would have
been patient if it was said a decision
had not been taken. In answer to a
question of mine, it had been said
that a decision had been taken, and
that is why I want to know why it
is now being said that a decision has
not been taken.

The statement of the Minister con-
tinued:

“The Government of India, after
careful consideration of the report,
have decided that, subject to the
results of the further investiga-
tions into the soil conditions
being satisfactory, the second
shipyard should be located at
Cochin at the site recommended
by the UK. Shipyard Mission”

1t is not that no decision was taken.
According to the statement, the Gov-
ernment of India, after careful con-
sideration of the report, decided that
subject to the results of the further
investigation into the soil conditions
being satisfactory, the second shipyard
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should be located at Cochin as recom-
mended.

I understand that the soil testing is
also over.

There was a question on December
21, 1959 about a ship repairing yard
at Cochin Port, and in reply the
Minister (Shri Raj Bahadur) said:

“There is no proposal under
consideration for starting a Ship
Repairing Yard in Cochin. How-
ever, as the hon. Member is aware,
the Government have decided to
establish a Shipbuilding Yard in
Cochin, subject to the results of
further investigation into the soil
conditions being satisfactory. Steps
are accordingly being taken to
conduct the necessary investiga-
tions at the proposed site. Action
has also been taken under the
Cochin Land Acquisition Act to
acquire about 73 acres of private
land for the proposed Shipbuild-
ing Yard.

So, action also had been taken.

A week back, there was news in
the Kerala papers that a special officer
had also been appointed to do this
work.

Bhri Raghunath Singh: How does it
become urgent?

Mr, Speaker: The hon. Member
wants to arrogate to himself the
powers of the Speaker. Why are hon.
Members so impatient? 1 have to
decide it.

Shri A. K. Gopalan: On the 21st
December, there was a supplementary
question by Shri Panigrahi as under:

“Are we to understand that the
decision of the Government to
locate the second shipyard in
Cochin is not final, but subject to
certain conditions?
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And the answer was:

“As | said, an announcement
waz made the other day on the
floor of the House. It has been
decided to locate the shipyard at
Cochin subject to the results of
the investigation into the soil con-
ditions.”

So, according to this, it was decided
10 have the shipyard at Cochin. There
are two things. Firstly, it was decided
to have a second shipyard; secondly,
it was also decided to have it at
Cochin. The only condition to drop
it would be the unsuitability of the
s0il. But the Minister said today that
a final decision has not been taken.
That is why it is an urgent matter
of public importance. There was a
statement in Parliament that after
careful consideration it had been
declded to have the second shipyard
at Cochin. Then, in answer to ques-
tions also it was said there was no
question of dropping it. So, to say
now that it has not been decided means
that within two or three days it will
be decided to drop it That is why I
bring this.

Mr. Speaker: How did he get to
know this?

Shri A. K. Gopalan: | came to know
this from the Malayalam paper. The
editorial of the paper says that Gov-
ernment has already decided, and
there are reports in other papers also.

Dr. P. Sbbarayan: It might shorten
the discussion if the hon. Member will
only bear with me a little. He seems
to have been cxcited because of the
newspaper reports that this is being
dropped. 1 said to begin with, the
newspaper report is not quite correct.
The matter is still being investigated,
is still under consideration, and no
final decision has been arrived at,
even though it is correct that every
step has been taken as recounted by
the hon. Member. We have begun ta,
purchase the land, we have sent a
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«pecial officer to enquire whether this
place is satisfuctory. We have taken
every step thal is necessary, and we
are also in negotiation with forcign
firms for technical assistance.

Mr. Speaker: What has the expert
said?

Dr. P. Subbarayan: The experts have
said......

Shri Joachim Alva (Kanara): They
have said that Karwar is the best.

Dr. P. Subbarayan: The hon. Mem-
ber presumes too much about Karwar,
if 1 may point out. He seems to be
interested in Karwar.

Shri Tyagl (Dehra Dun): On a point
of order, Sir. I may bé' pardoned for
raising points of order on adjourn-
ment motions. My submission is that
the matter has been under considera-
tion for a pretty long time and there-
fore it is not a case of urgency.

Secondly, in the matter of permit-
ting adjournment motions, it has also
to be taken into account whether a
subject cannot be agitated by other
means, by cut motions ete. If Gov-
ernment takes up a certain programme
and examineg it, there must come a
day which is crucial when the Gov-
ernment decides yes or no about the
programme. It is ordinary routine.
There is no urgency about the matter.

Shri Raghunath Singh: I{ was four
days before in the papers, not today.

Shri Feroze Gandhi (Rae Bareli):
I want to draw your attention to the
fact that Shrimati Parvathi Krishnan's
name jis missing from the adjourn-
ment motion!

Mr. Speaker: Such humourous
remarks are all right, but it ought not
to have been made.

I consider this matter important. I
only want to know when and how he
came to know that the statement that
wag made, and the assurance givea
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on the floor of Lhe House in reply to
a question that a decision had already
been taken by the Government, are
given up and they are now going
behind that decision. How does he
know, and when did he come to know?

Shri A. K. Gopalan: I knew about
this decision day before yesterday,
wlhen | saw & report in a newspaper.
In The Statesman, also, there was a
report to the effect that they were
going to drop it Yesterday, in
another paper also, there was another
report to that effect. Yesterday morn-
ing, T got Mathrubhoomi from Kerala,
in which they have written an
editorial, saying......

Mr. Speaker: | want clarification on
one other matter also. (Interruptions)
What is this kind of remark? Even
hissings are improper. I always find
this kind of hissmg on one side or the
other, as I go on hearing. Some
people may or may not like what is
going on in the House; if they do not
like, I would advise them to keep
out of the House and not to cause
disturbance by hissing and other
things. It is improper. That takes
away the decorum of the House.

I am seriously engaged in this
matter. Hon. Members from the south
feel that a decision that has been
taken regarding the location of the
second shipyard, for which there have
been repeated demands in this House,
and in respect of which an assurance
was given on the floor of this House,
is being changed. All those persons
who are interested are coming up
here. I do not know how I can shut
them out. This is a Parliament of all
persons where every hon. Member is
entitled to discuss, deliberate, persuade
and ultimately take a decision. Hon.
Members are impatient with respect
to this matter. I do not know why
this impatience comes in. Shall we
decide it by show of force, or shall
we decide it here by discussion and
persuasion” Hon Members must set
an example to the rest of the coun-
try. There are fourteen Legislatures
here in our country. And Parlicment
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does not consist only of Members from
the norih; it consists also of Members
from the south, the east and the west.
And, therefore, lel no impression be
created that any hon. Member is
standing in the way.

1t is for me to decide what I should
allow and what I should not allow.
1 shall presently answer the points
that have been raised both by Shri
Tyagi and by Shri Raghunath Singh
in whom I find some impatience.

Shri Raghunath Singh: No, no. Why
should such a thing be said? We
should be given a chance to speak.

Shri A. K. Gopalar: After knowing
this, I went into the question further. .

Mr. Speaker: I want clarification on
one other point also. The hon. Mem-
ber came to know of this from
Mathrubhoomi or some other news-
paper yesterday or the day hefere
The hon. Minister who gave an assur-
ance said that Government had
decided this, subject to the soil being
found proper after testing. Has this
been done?

Shri A. K. Gepalan: Yes, it has been
done. There was a report in the press
that the soil testing was over, and il
has been found that it is suitable.

Mr. Speaker: Therefore, the hon
Member’s contention in the adjourn-
ment motion is that the decislon is
there subject to the soil being found
satisfactory on testing, the sofl also
has been tested and found to be pro-
per, but for grounds other than this,
this is being dropped, and the people
there are interested in knowing why
it is being dropped What is the
answer?

Dr. P. Subbarayan: The answer is
that it is not being dropped I have
made it clear that it is not being
dropped but is still under considera-
tion and negotiation etc.

» Mr. Speaker: | want to know whe-

ther there can be any consideration
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after an assurance in this House that
it has been decided to locate it here.

Dr. P. Subbarayan: The considera-
tion is as to the amount of money
that will be available for this pur-
pose and the provision in the Third
Five Year Plan for that purpose.

Mr. Speaker: I have heard suffi-
ciently over this matter. I am going
to allow this adjournment motion.

Two points have been raised by
Shri Tyagi. One is that this is not
an urgent matter, and there are
opportunities to discuss this matterd I
would say that this is am urgent
matter, because an assurance has been
given on the floor of the House not
once but several times that it has
been decided. I do not know if a
decision of the Government is irres-
pective of the finances being avail-
able.

The second is that the decision is
not subject to finances being avail-
able, but subject only to the suita-
bility of the land, as to whether it
sinks or not; if the land is suitable,
the shipyard can be located there.
That has not been contradicted. Shri
A. K. Gopalan has said that the
expert has discovered that there is
absolutely rno weakness in the soil,
and the shipyard can be established
there.

'ﬁ Thus, all the circumstances which
have been laid before the House
repeatedly by the hon. Minister have
been ssubject only to ome condition,
and that condition also seems to have
been satisfied. Now, over this, Gov-
ernment want to go back on a new
ground namely that finances are not
available. This is a matter which
ought to be taken notice of. This
matter will be taken up today at
four o' clock.

I would like to know how many
Members are in favour of leave being
granted. They may kindly rise in
their seats.
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(Some hon, Members rose in their
seats)

Mr, Speaker: So, leave is granted

Shri Tyaglk What about the requisite
number? '
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N €\ W9Y T TR IS | TG
73§ @ s 8 o Afew FHew
T FomT 4T | TEfEd AWe) a7
amy At st wifgd ot i and Ay o
IA R g § 1 oard 7 Ay favard
g A, I A ErRu A f

Mr. Speaker: I am sorry. I only
wanted to say that the whole House
should work as a team. When I was
hearing Shri A. K. Gopalan on this
side, the hon. Member Shri Raghu-
nath Singh rose three times in his seat
and said that there was no urgency
about this matter, and, therefore, he
ought to leave it off; if he has any
grounds to submit that it is not an
urgent matter, it'is for him to do so
after having his own turn.

I am anxious to see that great
harmony prevails in this House. All
of us here are interested in every part
of the country. If my remarks have
led to any other impression, I am sorry
for it.

This matter will be taken up at
four o' clock today.

Shri Tyagl: But the requisite num-
ber did not stand in their seats.

Mr. Speaker: I found that the
requisite number stood.

Shri Tyagl: I submit that you count
the numbers again.

Mr. Speaker How many should be
there? 1 think there should be 25 in
favour.

Shrl Tyagi: No, it is 50. The number
that stood up was not 50. Therefore,
I submit that you wmay count again.
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Mr. Speaker: Those in favour of
granting leave to this adjournment
motion may stand in their seats.

(Some hon. Members rose in their
seats)

1 find that the number is forty.

Shri Tyagi: So, it is ten short. I
hope that there cannot be two count-
ings in this matter; one counting is
final,

Mr. Speaker: If one counting is final
then my first counting must stand!
Shri Tyagi has scored the point on a
technical objection that fifty Members
have not risen in their seats. It is
unfortunate. Hon. Members who table
adjournment motions must have fifty
Members always with them.

I am really sorry that notwithstand-
ing my stretching a point in their
favour, I am not able to support them.
Leave is refused. ,,

1217 hrs,
PAPERS LAID ON THE TABLE

REPORT OF ADVISORY COMMITTEEZ ON
ANCIALLARY INDUYTRIES RELATED TO
SHIP-BUILDING AND SHIP-REPAIRS

Dr. P. Subbarayan: On behalf of
Shri Raj Bahadur, I beg to lay on the
Table a copy of the First Report of the
Advisory Committee on Ancillary
Industries related to ship-building and
ship-repairs. [Placed in Library. See
No. LT-1983/60.)

NotorrcaTions UNDER EsseNTiaL Com-
MODITIES ACT

The Deputy Minister of Food (Shri
A, M. Thomas): I beg to lay on the
Table, under sub-section (6) of sec-
tion 3 of the Essential Commodities
Act, 1955, a copy of each of the fol-
lowing Notifications:—

(i) GS.R. 200, dated the 5th
March, 1960 making certain
amendment to the Wheat
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(Uttar Pradesh) Second Price
Control Order, 1858; and

(ii) GS.R. 315, dated the 9th
March, 1960 making certain
amendment to the Uttar Pra-
desh Paddv aud Rice (Restric-
tion on Movement) Order,
1956. [Placed in Library. See
No. LT—]QS&,!BIJ,]

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message r.ceived from the
Secrelary of Rajya Sabha: —

“In accordance with the provisions
of sub-rule (8) of rule 162 of
the Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed to
return herewith the Appro-
priation (Vote on Account)
Bill, 1860, which was passed
by the Lok Sabha at its sitting
held on the 10th March, 1860,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House
has no recommendations to
make to the Lok Sabha in
regard to the said Bill.”

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

OMISSION IN COMMUNIQUE ISSUED BY
WorLD BANE OF INDIA'S CONTRIBU-
1108 TO INpUs DevErormefT Funp

Shrli 8. M. Banerjee (Kanpur):
Under rule 187, I beg to call the atten~
tion of the Minister of Irrigation and
Power to the following matter of
urgent public importance, and I request
that he may make a statement there-
on:—

“The omission in the commu-
nique issued by the World Bank,
of India’s large contribution to the
Indus Development Fund.”.
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The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
'The Government of India have seen the
announcement made by the World
Bank on 1st March, 1960, which refers
inter alia to the current negotiations
for the conclusion of a water treaty
between India and Pakistan in settle-
ment of the Indus waters question and
the Bank's finance plan and the parti-
cipation of warious friendly govern-
ments in this plan.

2. The Bank's finance plan is related
to the system of works to be construct-
ed which would provide not only
replacement from the three western
rivers of supplies to meet the irrigation
uses in those areas of Pakistan which
have hitherto depended on supplies
from the three eastern rivers, but also
further substantial additional irriga-
tion developments and development of
important hydro-electric  potential
These works would also make an
important contribution to soil reclama-
tion and drainage in Pakistan.

3. The Government of India are
grateful to the Bank for the strenuous
efforts they have made and are making
for the settlement of the Indus Wuters
question and are also glad that friend-
ly governments are assisting in the
implementation of the Bank's finance
plan.

4. The Bank's finance plan of 1,000
million dollars is mainly for works in
Pakistan and it does not include works
under construction in Indis, like the
Bhakra project and the Rajasthan
Canal Project, which are necessary to
enable India to utilise the waters of
the eastern rivers and on which we are
.ourselves spending more than 700 mil-
lion dollars.

5. The Bank's finance plan is, as
stated in the Bank announcement, con-
tingent on the ratification of the Water
Treaty now under negotiation. While
it is implicit in India’s acceptance of
the Bank proposal of 1954 that it will
make some contribution to meet the
«est of constructing replacement works,
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the question of making such a contri-
bution will arise only when full agree-
ment is reached on the transitional
arrangements, limited essential uses in
India of the waters of the Western
rivers and other questions which are
at present being discussed in Washing-
ton. While the Government of India
hope that the current negotiations will
lead to an early settlement they consi-
der it premature to specity India’s con-
tribution to the Bank's fuihnce plan at
this stage.

1222 hrs.

STATEMENT RE: ALIGARH
MUSLIM UNIVERSITY INQUIRY
COMMITTEE

The Minister of Education (Dr. K. L.
Shrimali): During the course or the
discussion on the adjournment motion
yesterday, I had promised to make a
statement pertaining to the affairs of
the Aligarh Muslim University. As the
House is already aware, the present
situation in the Muslim University of
Aligarh has arisen out of g state of
affairs persisting over a fairly long
period and I would like the House to
bear this aspect in mind. 1 shall make
a brief reference to this historical
background. In March 1953, the Comp-
troller and Auditor-General forwarded
to the Ministry of Education a copy of
the preliminary audit report on the
accounts of the University submitted
by the Accountant-General Uttar Pra-
desh. The report revealed certain acts
of embezzlement, defalcation, misap-
propriation and tampering with the
University's records. The Comptroller
and Auditor-General had suggested
that a departmental inquiry should be
cnnducted in respect of the irregulari-
ties brought out in the audit report.
The University was thereupon request-
ed to say what action it proposed to
take on the report specially regarding
the suggestion that an inguiry should
be conducted. The burden of the Vice-
Chancellor’s reply was that the so-
called irregularities appeared to be a
resuli of defective system of account-
ing and the real requirement was to
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bring the system of accounting up-to-
date. He also explained that the
objections were only rough objection
notes. The Education Ministry, how-
ever, was of the opinion that the irre-
bularities brought out were of a serious
nature and could not be dismissed as
merely errors arising out of a defective
system of accounting. It was also re-
marked that the auditor's well-docu-
mented charges could not be dismissed
as rough objection notes. It was felt
that an independent inquiry was im-
perative in the circumstances and that
in such matters it would be best if the
University itself took steps to put its
house in order instead of the Visitor
being advised to appoint a Committee.
The matter was then considered by the
Finance Committee of the University
at its special meeting on the 31st May,
1953, when it was decided to set up
such a committee comprising three
members.

In May 1954, an enquiry was mad:
from the University regarding the
Report of the Committee. Subscquent-
ly the University was asked s~voeral
times to indicate the action taken by it
to settle the various Audit objections.
The University informed Government
on 1-8-1955 that all possible steps were
being taken to reply to the Audit
objections and a consolidated report
indicating the action taken would be
sent as soon as the replies were ready.
‘The University started sending replies
to the Audit objections in instalments
beginning in June 1955 and ending in
March 1858,

In June 1856, the Ministry of Edu-
cation wrote to the Vice-Chancellor
enquiring, inter alia, whether, in view
of the fact that the Committee appoint-
ed by the University had neither met
nor had been wound up, it was pro-
posed to entrust the first Audit Report
on ils accounts for 1951-52 and 1952-53
to a Committee and submit its report
to Government.

Mr. Speaker: It seems to be a long
statement.

8Shri Braj Baj Singh (Firozabad):
Let us hear it. It may continue to be
read.
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Shrimati Renu Chakravartty
(Basirhat): This could have been cir-
culated and we could have read it. But
now there is no time, because the dis-
cussion on the Demands of the Ministry
is taking place today. So, it may be
read out now.

Shri Supakar (Sambalpur): It will
be of no use if it is circulated to us,
instead of being read by the Minister
now, because we are going to discuss
the Ministry's Demands today.

Mr., Speaker: All right.

Dr. K. L. Shrimall: The University
replied in July 185, that the Com-
mittee had not been able to function
and that the University would conse-
quently make its own efforts to reply
to the Audit note and bring about im-
provements in the accounts. The ni-
versity also intimated the appointment
of an expert Technical Committee tn
report on the building activities in the
Engineering College carried ou! Aduving
the period covered by Audit.

After detailed examination of Audit
objections and the replies given by the
University, the Ministry stressed on the
University in April 1957 the need for
tighter financial control. In reply, the
Vice-Chancellor said on 25-4-1857
that he was acutely conscious of the
fact that the accounting system of the
University was urgently in nced of
reforms and that the many irregulari-
ties pointed out in the Audit notes,
year after, required scrious attention.
The Ministry kept on reminding the
Vice-Chancellor demi-officially and was
informed by the Pro-Vice-Chancellor
in February 1958 of the position regard-
ing the outstanding Audit objections
for the years 1851-52, 1952-53 and
1953-54.

In September 1958, a nomince of the
Visitor on the Finance Committee of
the University was directed to prepare
a note on the position of fnancial
transactions and maintenance onf
accounts of the University. He sub-
mitted a note in September 1958.
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The Government concluded from thie
note thal a thorough ard detailed in-
quiry was necessary to examing the
manner in which the University had
dealt specifically with the Audit objec-
tions and to generally examine the
financial affairs of the University.
Since a number of serious complaints
had also been received about the irre-
gular appointments by the University,
out-of-turn and unmerited promotions
and the absence of a uniform standard
for purposes of admissions to various
courses, it was felt that the proposed
inquiry m‘ght be directed to cover
these matters also. In the light of
these facts, it was decided that the
Vieitor might be requested to order
such an inquiry, and th: namecs were
also finaliscd. It was at this stage that
I received a letter from the Vice-
Chancellor of the University in which
he stated that a Committee of Inqu'ry
appointed by the Visitor was tradi-
tionally associated in the public mind
with cases where the Vice-Chancellor
or the Executive Council or both had
proved to be utterly incapable or ir-
responsible and that it would be very
unfair to expose the Vire-Chancellor
and the Executive Council to such
allegations by appointing a Visitor's
Committee. He pleaded with me that
an Inquiry Committee on behalf of the
Visitor might not be appointed and that
instead, the Executive Council of the
University might be allowed to sppoint
such a Committee. The Vice-Chancel-
lor made an offer that the names and
terms of reference may be approved by
me. The Vice-Chancellor felt wvery
strongly that the appointment of a
Committee of Inquiry by the Visitor
would give the University a bad name
in advance.

1 had not the slightest desire to cause
any embarrassment to the University
and I wanted to accommodate them to
the maximum extent, provided I was
assured that an impartial and indepen-
dent ingquiry would be made into the
matter which the Government of India
had in mind. Since the Vice-Chancel-
lor had offered to abide by my advice
with regard to the personnel of the
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Committee and its terms of referencc,
1 agreed that instead of a Visitor's
Committee, the Executive Council of
the University might appoint such a
Ci iltee, and p d on the names
of members and the terms of reference
to the Vice-Chancellor, as desired by
him. The Executive Council of the
University then unanimously passed a
Resolution on the 14th of December,
1959, appointing a Committee to take
the necessary steps for the setting up
of an impartial and independent Com-
mittee to inquire into the working and
affairs of the University and to lay
down its terms of reference. This
Commuttee then took the necessary
steps and, as we all know, the Chatter-
ji Committee came to be appointed
with the terms of reference already
made public.

After appointment of this Committee,
as far as I was concerned, I was con-
tent to await the report of the Com-
mittee. In fact, I felt that although I
had ensured an impartial and indepen-
dent inquiry, I had also been able to
accommodate the University to the
maximum extent possible. This appear-
ed to be a satisfactory solution. In a
worsening atmosphoie of charges and
counter-charges, it was essential to set
up an independent and impartial Com-
mittee of Inquiry and to await its
findings before passing any judgment
on any issue one way or the other.

It was for this reason and in this
spirit that during the half-hour dis-
cussion which was raised in the Lok
Sabha by Shri Prakash Vir Shastri on
the 2nd of March, 1960, I maintained
that it was not possible for me either
to accept or to deny the various alle-
gations made by Shri Shastri. I con-
veyed to the House that the right
course would be to await the report of
ihe Committec. The Deputy-Speaker
also observed that it would be better
to wait till the Committee had investi-
gated the complaints.

I shall now refer to the resignation
of the Committee of Inquiry. In a
letter, dated 11th of March, 1960, ad-
dressed to the Vice-Chancellor, the
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members of the Inquiry Committee set
up by the Executive Council of the
Aligarh Muslim University, communi-
cated their decision to resign and re-
quested the University that the resig-
naticn me, be¢ accepted with imme-
diate efTect.

A copy of the letter addressed to the
Vice-Chancellor was sent to me by the
Chairman of the Committee. The letter
stated that the resignation was
prompted by the statement issucd to the
Press by the Vice-Chancellor which,
according to the members of the Com-
mittee, had made it impossible for
them to carry out the duties assigned
to them under the terms of reference.
1 have no information with regard to
the action taken by the University on
this resignation.

In the meantime, a copy of the
Muslim University gazette, dated the
#th of March, 1960, has come to my
notice. In this gazette, the Vice-
Chancellor has characterised the
charges against the University as base-
less and as a “travesty of facts”. This
gazette is a registered paper issued
under the authority of the Vice-Chan-
cellor. Page 2 of the same gazette con-
lains a statement hy Shri A, N.
Khwaja wherein he refers to the pur-
chase of certain plots of land belong-
ing to hiz wife by the University
authorities. In this statement, Shri
Khwaja has made out that I was in
full posscssion of certain information
which completely exonerated him and
that I did not place before this House.
1 do nol wish at this siage to comment
on the propriety of the act of a Central
University permitting its gazette to be
used as an agency for assailing the con-
duct of the Union Minister of Educa-
tion or challenging his bona fides. From
time to time, the Ministry of Education
has been asking for information from
the University authoritics on several
points. It is true that in connection
with a starred question tabled by Shri
Prakash Vir Shastri which, if admitted,
would have been answered on the 11th
March, 19680, certain information was
received in the Ministry on the 28th
of February, 1960, which, among cther
things,” dealt with the question of the
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jand sold by Shri Khwaja's wife. How-
ever, it will be appreciated that I could
not possibly have been aware of the
details pertaining to the specific cases
which Shri Shastri brought tu light in
the course of the discussion. Tt would
have been imprudent for me to refuse
or to accept the specific allegations
made by Shri Shastri on the basis of
information supplied by the University
from time to time, under various refer-
ences from the Ministry. It would also
have bren imyproper for me to pick and
choose among the various allegations
for purposes of refutation or accept-
ance. The House would remember
that the Deputy-Speaker had held that
any answers given by me, at that time,
in the House, would hve been based
on the information supplied by the
Vice-Chancellor and he wondered whe-
ther such a statement would be accept-
able to the House. The Deputy-Speaker
also held that before the report is re-
ceived from the Committee, I could
not be in a position to answer any of
the allegations. He further observed
that the House would have definite and
positive answers to specific allegations
after the Inquiry Committee had sub-
mitted its report.

Also, any refutation or acceptance of
allegations by me without an indepen-
dent inquiry would have amounted to
pre-judging of the issues on which
ground the Committee has since re-
signed. It will be observed that I tried
to avoid precisely that which the Press
statement of the Vice-Chancellor has
now unfortunately precipitated. It 1s
not for me to sit in judgment upon this
action of the Committee. It was an
independent body of persons and sure-
ly it could be trusted to take an inde-
pendent decision.

Finally, I would like to inform the
House that on some of the issues in
which specific inquiry had been ad-
dressed to the University at my ins-

flicting replies have been received from
it. I have, therefore, been hesitant to
communicaty any information to this
House which may tend to give an im-
pression as if the information supplied
by the University had been examined



§919 Statement re:

[Dr. K. L. Shrimali ]

and found correct and satisfactory by
the Government. It was in this back-
ground that I pleaded before thiy
House that we should wait till an inde -
pendent and impartial body had en-
quired into the facts and given its
findings.

You are also aware, Sir, that [ was
reluctant to have a half-an-hour dis-
cussion; but you ruled me out and had
suggested that the discussion should he
allowed.

In the end, I wish to say that I have
been personally very unhuppy at the
state of affairs which has led to the
present situation in the Aligarh Mus-
lim University. "The Muslim Univer-
sity at Aligarh is one of our great na-
tional institution: and its ideals and
traditions are a part of our national
life. No well-wisher of the University
will resent measures which are intend-
ed to improve the financial practices
and administrative methods of the
University. An open and impartial
investigation of allegations can do no
harm: indeed it will help in clearing
the atmosphere and establishing the
truth. It is my fervent hope that all
those who have the pgood of the Uni-
versity al heait will co-operate and
work together in helping the Univer-
sity to play its great role in our
society. Let us approach this task in
a spirit of understanding and sympathy
and with a determination to do what is
right and constructive. I would appeal
to all sections of the House to eschew
mutual recriminations or partisan con-
siderations in dealing with the affairs
of a University which means sp much
to all of us and to which we all wish
great prosperity and strength.

Shri Braj Ra) Singh: May I ask a
question whether the Minister has now
decided to appoint a Visitor's Com-
mittee to go into the affairs of the
University since this committee has
resigned?

Mr. Speaker: Just now when I want-
ed the hon. Minister to read an extract
or a summary, hon. Members wanted
this to be read because, as we are
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taking the Demands for Grants for
Education today, this will give them an
idea as to what is exactly happening
there. Hon. Members will have ample
opportunity to make suggestions and
ask questions. (Interruptions.)

Order, order. Hon. Members gught
not to stand when I am on my legs.
We have full five hours for the dic-
cussion. Hon. Members may take up
the various aspects of it and put ques-
tions and the hon. Minister will answer
sl those Doints later on

The hon. Minister referred (o my
having allowed a half-an-hour discus-
sion. For a number of months, Shri
Prakash Vir Shastr: had been tabling
questions about the Aligarh Muslim
University. 1 did not want to allow
questions relating to an autonomous
body, particularly, a body of the cha-
racter nf a University. But, later on,
when il came to my notice that a com-
mittee was appointed by the Vice-
Chancellor te go into this question, I
thought there was some truth in the
allegations. But, when the allegations
werye agains: the Viee-Chancellor and
the management there, [ wanted to
know what oxactly the Ministry was
doing. Under thesc circumstances, at a
late stage, I allowed the half-an-hour
discussion to take place here. After
all, what has happened has made iy a
little clearer and 1 am sure the hon.
Minister will take further steps in this
matter. I am not going to allow ques-
tions on the statement.

Shri Braj Raj Singh: Sir, my ques-
tion does not relate to the statement
he has read out just now. It relates to
the half-an-hour discussion which was
held the gther day. He said that since
the Enquiry Committee was seized of
the matter, the appointment of a
Visitor's Committee was not consider-
ed. Now that this committee has re-
signed I want to know whether the
hon. Minister is prepared to appoirt
that committee.

Shri Rajendra Singh (Chapra): I
had given notice of an adjournment
motion yesterday and it was in res-
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ponse to that that the hon. Minister of
Education promised to lay a statement
.on the Table of the House. As you arc
aware, Sir, the reputation of a national
University is involved. ...

Mr. Speaker: Is thc hon. Member
going to be the spokesman of his
party?

Shri Rajendra Singh: [ simply sub-
mit that separate time may be ear-
marked for the discussion of this
issue. It is very important. The five
hours allotted for the Demands for
Grants is not enough to discuss this
issue.

Mr. Speaker: Let me consider,

Shri Rajendra Singh: There should
be at least one hour separately for it.

Mr. Speaker: Out of this one hour
may be taken and not beyond that.

Shri Rajendra Singh: Some time
should be given to me also, Sir.

Shrimati Renuka Ray (Malda): Will
the Aligarh University be taken up
separately?

Mr. Speaker: No. no. I am not
‘going to extend the time, There are
'six hours allotted for these Demands.
Any hon. Member who wantis to speak
about the Aligarh University also may
<do so, Shrimati Renu Chakraverty.

DEMANDS* FOR GRANTS—Contd.
MmisTRY oF EDUCATION

DeEmanp No. 13—MINISTRY OF
EpucaTtioNn
Mr. Speaker: Motion moved:

“That a sum not exceeding
-Rs. 3883000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st Day of March, 1961, in

respect of Ministry of Education™.
Demanp No. 14—EbucATiON

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 32,67,86,000 be granted to the
President to complete the sum
necessary to defray thc charges
which will come in nourse of
payment during the year ending
the 31st Day of March, 1861, in
respect of Education”.

Demanp No. 15—MiscELLANEOUS De-
PARTMENTS AND OTHER EXPENDITURE
UNDER THE MmNisTRY oF Epucatron

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,50,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which wlll come in course of
payment during the year ending
the 3lst Day of March, 1961, in
respect of Miscellaneous Depart-
ments and other expenditure
under the respect of Ministry of
Education™.

Demanp No. 109—Capitar OuTLay of-
THE MinisTny ofF Epucatrion

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2091000 be granted to.the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st Day of March 1861, in
respect of Capital Qutlay of the
respect of Ministry of Education™.

Mr. Speakér: Regarding the De-
mands that are taken up, namely, Nos.
13, 14, 15 and 109 relating to the
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[Mr. Speaker]
Mimistry of Edueation, 83 cut motions
have been tabled: to these:Demands. I
would request the hon, Members who
are in their seats Hére to pd$s on to
the Table the cut motions they would
like to have discussed or placed
before the Housc for the purpose of
voting one way or the other. The
time-limit for speeches would. usually
be fifteen minutes except in the case
of persons who are Leaders of
Groups. e

Shri S. L. Saksena (Maharajganj):
Two of my cut motions are not in the
printed list. I gave them ygsterday
but they are not in the list.

Mr. Speaker: If he has given them
yesterday, 1 will consider them. He
may indicate the cut motion which
he wants to press or to discuss. Now,
Shrimati Renu Chakravartty.

Shrimati Renu Chakravartty (Basir-
hat): Sir, the Education Ministry is
entrusted with building up the human
base on which the entire edifice of
development has to rise. Yet, Sir,
whichever aspect of the Ministry we
try to examine, we find that there is
8 dismal failure in achieving the tar-
getd, very important targets set down
by the Constitution as well as by the
Plans.

In discussions relating to this Min-
istry the foremost difficulty we face is
that we are not given any statistical
material We have a big report here
but -if you analyse it and if you want
to kmow what has been the increase
in -the number of schools or school-
gomg children or what have been the
difficulties facing various aspects of
clemettary, secondary or university
education, you get nothing. In the end,
on the statistical work undertaken by
the Ministry we find that it admits
that none of the State Governments
have replied to them. They have not
been uble to colleet  the statistical
material and so we arce unable to eva-
Juate whethet the promises made last
year have been fulfilled this year and
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how far, # any, ‘thére ds a shortfall.
On the question of*alementary educa-
tion grants given to”the States, what
is the shortfall? [ tried to look into
the papers but I have not been able
to find out what has been the revised
cstimate in respect of the grants to
State Governments for Centrally aid-
ed schemes of elemeniary education
or even secondary education and what
has been the shortfall. Have the States
bgen able to utilise all the aid given
by thé¢' Centré? What is the difficulty?
This information is not availible.
Therefore, it is difficult for us to find
out why the Directive Principle of
our Constitution for compulsory pri-
mary education within ten years has
not been achieved. We have failed to
do what has been set out in the Con-
stitution. Then, the revised targets
were that by the end of the Third
Plan we were supposed to have com-
pulsory education for all boys and
girls up to the age of 11 years, But
what has been the growth? The First
Plan target was that 60 per cent. of
the 6—11 age group would be covered
but the achievement has been only
61 per cent. We have no figures about
the Second Plan and are unable to.
judge things. I have tried in vain to
find out what has been achieved in
these three or four years. But if I
take what has been achieved between
55-56 and 56-57, I find that there is
not more than a ten lakhs increase per
year. If that is the-rate, I do not know
when we shall reach the stage of com-
pleting the age-group of 6—14, which
was supposed to be finalised sometime
after the Third Plan, Compulsory and
free primary education of children of
the 6—14 age group is one of the most
important things.

It was stated earlier that the State
Governments were not able to utilise
some of the grants given by the Cen-
tre because the Plan was just being
set in motion. What is the perform-
ance now? We find a pecnliar situa-
tion where the Ministry comes for-
ward and admits its failure to live up
to the expectations contained in the
Constitution that within ten years we-
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will have free elementary education.
We are revising the targets. In the
Second Plan, elementary education
gets a smaller allocation than in the
First Plan—Rs. 89 crores compared to
Rs. 93 crores. While Rs. 218 crores are
allotted for the rest—secondary, uni-
versity, technical and miscellaneous—
only Rs. 89 crores are allotted for ele-
mentary education, There is an item
‘miscellaneous® which gets Rs. 57
lrl:rores.

We used to criticise the British that
they had a lopsided attitude towards
education. The most important aspect
of primary education was given the
least attention. Now, in our Second
Plan the same type of thing is hap-
pening. Ewven if you take the total
allocation on education, out of a total
expenditure of Rs. 757 crores, only
Rs, 307 croreg will be spent on primary
education—not more than 41 per cent.
That is the brightest picture that we
can have.

It is with a sense of grave respon-
sibility that we say that this is an
aspect of education that the Central
Government has not given sufficient
importance. In the report we are told
that we must have more teachers, and
more of girls’ education. Certainly. I
shall take them up.

They say that the model legislation
for compulsory free education is being
written out and will be sent on to the
States. We do not know when this
is going to be taken up or implement-
ed. Something is going to happen to
Delhi and other Union Territories.
When and how—we do not know. Not
only thatt Two years ago the Esti-
mate: Committee prepared a rather
exhaustive report on this Ministry for
this House. They congratulated the
Ministry for undertaking the All India
Educational Survey. Last year we
were told by the Minister that every-
thing was prepared and that it will
be laid on the Table of the House. I
do not remember whether it has been
laid on the Table this year. I was
boking into the new publications and
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I do not find it there. What is the
perspective? What is the planning that
is going on?

On the eve of Independence there
were only 36°3 per cent. of the chil-
dren between 6—11 years going to
school. In 1950-51 it was 41 per cent.
and in 1955-56 it was 51 per cent. In
full five years there has been only a
nine per cent. increase in the 6—11 age
group—not to speak of the 6—14 age
group.

In the Second Plan, the Estimates
Committee has commented that the
targets have been fixed wvery low.
Whether we are going to attain even
this is a matter which is yet to be seen
and I have not been able to get a clear
picture from the statistics or reports
given to us.

I do not want to go into the chequ-
ercd career of this elementary educa-
tion. I am not going into the old
report of the Sargeant Committee. T
am taking up the question after Inde-
pendence and in 1948 the All India
Education Conference appointed the
Kher Committee and it had put certain
targets—two five year plans and one
six year plan—so that forty per cent.
of the 6—11 age-group children would
be under compulsory education in the
first plan and in the second plan the
entire children in that age-group
would be put under free compulsory
primary education. If that has been
given up now, the new target is still
a question mark.

Sir, before I come to the question of
teachers, there is one more important
recommendation made by the Esti-
mates Committee to which I would
like to refer. The recommendation
made was that once it was found that
a backward State or even a forward
State wag unable to utilise the grants
given by the Centre, was unable to
really fulfi] the targets which had been
set down, the Ministry should have
discussions from time to time with the
Members of Parliament representing
that State so that at least there might
be an effort both from the represen-
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tativeg of the public as well as the
Ministry to help the State Government
to go forward, I do not think any
such meeting has been held so far.
I know that we have never been invit-
ed for any such discussion. I suppose
even those hon. Members coming from
the so-called backward States—we are
all coming from backward areas, but
we have so arranged that some are
known as forward areas and others
are in the so-called backward areas—
have never been invited to any such
maeting.

Now I come to the question of
teachers, 1 would like to say, special-
ly, something about the primary school
teachers. I have no time otherwise I
could have taken up in detail the ques-
tion of secondary schools also. Regard-
ing teachers, there is, of course, a
section in this report saying that we
are going to train more teachers, That
is a good thing. But, Sir, look at the
economic condition of primary school
teachers. Wé have been given a long
index of the new scales of pay for
primary school teachers,

'

I looked into the scales of pay which
have been accepted by the Govern-
ment, I was shocked to find that even
today—let us~not talk about what it
was ten years ago when the value of
the rupee was much higher=—an un-
trained teacher' who is going to teach
in an elementary school ig given a pay
of ®s. 25. Rs. 23, Sir, is not even the
price ‘of a maund of rice of the worst
quality in our State. That is what
has been accepted by our Government
@as being the minimum scale of pay.
Theress, of course, no question of hav-
ing an all-India minimum wage. We
talk &bout 8 minimum wage for agri-
~ultural . labour, but we cannot have
& mhinimum wage for even our primary
school teachers.

- .
The Estimates Committee has re-
marked that in many many cases
these teachers do not get even this
salery in fime and their salaries accu-
mulate, In the forward BGtates,  of
courae, ‘they are going to give :Rs. 50
m 0 v Lt - o
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as the minimum pay and the maximum
that they will get at the end of their
lives is Rs. 100. This is the colossal,
princely sum, the sum of Rs., 100,
which is the maximum that they will
get. This is a very serious state of
affairs. I am afraid, when we talk of
upgrading of schools, when we talk
of students having more discipline, we
have to take this into account as one
of the most important things,

Not only that, all States have not
yet utilised the assistance given by the
Centre for upgrading the scales of pay.
We have not been able to make out
from the report what exactly the posi-
tion today is, and what are the States
which have not vet utilised the Cen-
tre's assistance in this respect. We
hope that it is better than what it
was two years ago.

We also hope that the Government
will pay a little more attention to-
wards the Estimates Committee's pro-
posal regarding additional amenities
for this cadre of people, especially free
medical attendance and free education
for their children up to secondary
schoo]l level.

Now, Sir, I come to a very important
thing and that is about university edu-
cation. Actually, Dr. Shrimali has
been in this position as the Minister
of Education at a period when the
whole question of universitiey and
their administration has boiled up to
bursting point and we find the undig~
nified spectacle of having the provin-
cial armed constabularies being called
into university after universities. We
were shocked when it happened  at
Banaras. Now it haos happened at
Lucknow.

Not only we, Sir, the entire country
and also the hon. Members in thig
House feel that there saems to be an
attempt even on the part of the Minr
istry itself to shield unworthy people.
I have been a teacher in a university
for nine years. I am also the mother
of a gmwing son. 'I‘hmf-t, 1 hm

" ' (TS
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felt that this is an aspect which we
cannot just brush aside—student in-
discipline, How can we expect the
students to maintain discipline when
we ourselves ‘are indisciplined, when
we sHicld those wvery people who—
everybbd'y knows including the stu-
- dents—have behaved in an unworthy
way? I tell you,"Sir, the students now
are far more intelligent than what
we were whén we were'students. They
can understand ‘who is ‘a good profes-
sor~and who ig a“bad prbfessor, who
is an upright, honést and ¥nowledge-
able person and whd'is not, *

That i3> why I say that this question
of student indiscipline has to be con-
sidered imthe background ef indisci-
pline amorg ourselves, among the
authorities of the universities them-
selves. That is why I say that when

"today we debate on thig subject we
have to take ihfp~consideration :© the
entire question odsthe Banaras Hindu
University, which my hon. friend Dr.

- Ram Subhag Singh raised in this very
House and on which staunch support

--was given by the Union Minister of
Educatich to people who by his
enquiry hdve been found today to be
guilty of misuse of funds.

This- whole question of zamindari
bonds meeks; it stinks, so to say. Those
who hawe been shielded are the people
who have been guilty, who are now
openly known as people in the group
of the Vice Chancellor, this very Vice
Chancellor who, 1 remember, Pandit
Thakux.Dag Bhargava . . .

The M.h’.ﬁle of Education (Dr. K, L.
Shrimall): a(;y. I just interrupt the
hon. Member? is not true to say

that I supported the Treasurer. When
this question ‘ias rl"lsi?;I said that I
will not protect lﬁm'“ will make a
oper enquiry. The hon. Member
should be fair to me because I did
fnake that enquiry and’I placed the
tfuc facts before the House.

.iShrimati Renu Chakravartty: I am
« glad that the true facts were placed
bgfore the House, After all, there was
» such a concerted demand for that. A
Vice Chancellor, a man who should be
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above cverything, a person whom
everybody should respect . . .(Inter=
ruption). If I use that word, I am
afraid the hon. Minister would be a
little annoyed; therefore, I do not want
to use the word “honest”. Respect is
something that comes spontaneously;
it cannot be ordered, it cannot be
brought about by some fatwah. Even
a departmental enquiry shows this
result. With what face can we tumn
to the students and say that they are
the people who are responsible for
indiscipline, they are the people who
are creating trouble, I do not say that
everything is right with them. They
might have done many wrong things,
but let ug Arst look at ourselves.

Now, what is the real canker in uni-
versity life? Today there is the ques-
tion of the Aligarh University. In
the Aligarh University also, I
do not say that things are right.
There arc many wrong things that
must have happened. Certain things
have been brought up here. Some of
them can be proved other disproved
on facts. I know that many are wrong.
It can be proved very easily whether
or not a house has been purchased at
a higher "price or not, by finding out
whether a similar transaction at a simi=
lar rate is taking place next door or
not. I think these things were known
to the hon. Minister, and it would
have been right for him to have
told the House without taking
any sides that he had received a note
from the Vice Chancellor and these
were the facts ag given by the Vice
Chancellor.

Dr. K L. Shrimali: I have already
explained to the hon. Member that
when I made some enquiries from the
university the university authorities
gave conflicting reports. In view of
that I did not think it correct to clear
up all the allegations on the floor of
the House. Moreover, I did not know
what the hon. Member, Shri Prakash
Vir Shastri was going to say on this
matter, because this discussion arose
out of a Question which was answered
and all these matters were not there.
Therefore, it was not possible for me
to clear up all the points. The Deputy-
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Speaker alco agreed that it was not
possible for me to clear up all those
Bllegationg on the floor of the House,
especially when an Enquiry Committee
was constituted. I wish the hon. Mem-
ber would be at least fair to me in
this matter,

Shrimati Renu Chakravarity: Sir,
this is a technical point. 1 do not say
that the Ministry should take sides in
the matter when an enquiry is being
conducted. I have read through the
entire debate on the question of the
Banaras Hindu University. The hon.
Minister was actually under pressure
when he was asked from where he
gol the information regarding the
demonstration of students in front of
the Registrar's house. He did not dis-
close it. He gave an entirely one-
sided wersion altogether. Now, Sir,
here is an enquiry. I do not demand
that he should take sides. But it would
have been right and fair for him to
give out the source from which he
got those facts, Shri Prakash Vir
Shastri was permitted to place his factg
before the House. If he had not been
permitted to place the facts, about the
Vice-Chancellor before the House, no-
body would have been there to place
those facts. Therefore, it was right . . .

Dr. K. L. Shrimali
13 hrs.

Shrimati Renu Chakravarity: Sir,
I am not yielding. I have not got
much time and there are many more
points which I have to mention,

Dr, K. L. Shrimali: The point is
that when I know for certain that the
Vice-Chancellor is contradicting him-
self about certain facts, how am I to
say in this House what the truth is?

TUSE—

Mr. Speaker: Let her pass on to
another point.

Shrimatl Renu Chakravartty: This
is a'point which I do not accept. If
he had placed the point of view of
the Vice Chancellor 'then the latter
would have been in a more difficult
position, in justifying why he has come
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out with a statement. The other point
of view was not placed here.

Now, I want to point out that cer-
tain others aspects also must be taken
into consideration, We have seen the
terms of reference of the vommittee.
The committee has resigned. What I
wantl tp say is, this universily is of
national importance and at the same
time it js a university which has a
background, a difficult background, a
background of communal Muslim
League politics. It is only after inde-
pendence that there was some effort
to change it towards the nationalist
politics. In this era, we have seen
nationalist Muslims coming into posi-
tions in the University. We have seen
one-third of the staff are now non-
Muslims. We see 50 per cent. of the
students are also non-Muslims, Hap-
pily enough, communal hostels have
been abolished and the cultural acti-
vities are growing a pace. These
are good, but, at the same time,
we have also to be very careful because
the canker of communalism has not died
down in Aligarh university. That is
why I want to raise another point
which I want to add to the terms of
reference of any future committee. Let
us not to see that the communal virus
lies low. It is a matter of grave con-
cern for every nationalist person who
is deeply interested in having ideals
of a secular education being imparted
to gur children. We have people even
in high positions—I am told that even
the Pro-Vice-Chancellor is an ex-
Razakkar, a person who defended Hy-
derabad against India at the UN.O. in
paris. 'Tam even told that the head of
the department of Islamic Theology
recently had attended a conference én
Education of Jamaiat-Ul-Islami which
the Prime Minister says is a dangerous
organisation to the whole of India on
cducation.

We find that today theology is being
utilized to be taught as.an ideology;
not as a subject of general theology
but as an ideology. Books on social-
ism and Islam ate taught and they say
that all socialish and .socialistic theo-
ries are bunk and that the only ‘real
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socialism is Islam. This is the type of
education that is going on. These are
things that will also bave to be enquir-
ed into along with the other allega-
tions. 1 say that a definite trend to-
wards revivalism of Muslim commu-
nalism is going on there and it is
funny enough that certain Hindu pro-
fessors are a'so connected with this and
that certain individuals are trying to
make 4 change in the affairs of the
university, not arising out of any prin-
ciple; but unprincipled alliances are
taking place. I would like to have the
facts ascertained from the point of
view of standards of the university—
whether the ideals of secular educa-
tion, of good standards of university
education, are being implanted. From
that point of view, all irregularities,
in the matter of appointments, promo-
tions and other thlngs have to be seen,
and that is why I say that this is one
of the most important térms of refer-
ence that ought to be included for any
enquiry committee that has to be ap-
pointed to go into ‘the question of
Aligarh university.

Thirdly, I come to Lucknow univer-
sity. It is a shocking state of affairs.
In-this university, we find that time and
again, whenever there is an exeoutive

ouncil eleotion, there are writs in the
ll!nhabad_ high court, by onc faction
agaqnst. the other. I have been reading
the, Nationai:.Herald and they openly
state that the Vice-Chancellor is under
pressure fram groups in the ruling
party. Wo are always told that the
Opposition is trying to fish in troubled
waters in Lucknow and. Allahahad.
My. hon. friend Shri S. L. Saksena is
looking at me. He knows much. more
about it. We find that it is the ruling
party factions who are creating all the
trouble in the universities. It is all
written in the National Herald. Not
only that. We find that very serious
charges and counter-charges exist
among persons of eminence. The
questions of morality are there. The
question of morality should not be
dealt with lightly, That is why I did
not like some, of the pages which were
written by some of my own colleagues
in the Banaras Hindu University. . But
at the same time these are things that
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have been brought in. I may say that
this very gentleman ' against -whom
such charges havei been levelled .has
now become the . Vice-Chancellor-l
do mot- knpw what words I should use
about this matter—but I must point
out that the position of a vice-chan-
cellor should be attained only by
people who command the respect not
only, of the student community but of
the cjtizens as a whole. I have spoken
to some of my colleagues on the other
side who are students of this wvery
same gentleman, and they have told
me in private what their opinion of
this gentlemen is. I do not know him.
But if this is the opinion of hon. Mem-
bers of this House who have passed
out of the universities 20 years ago, it
P my compreh i how is that
this gentleman has now been put inte
a position of Viece-Chancellor. Some=
thing is very seriously wrong. It is
no use trying to whitewash it by talk-
ing about student indiscipline, and
about politician-teachers. Look into
the hearts of the politicians in Uttar
Pradesh, especially of the ruling party,
and we will find what is happening.

" That is why I want to make one
suggestion to the hon. Minister, The
Radhekrishnan Committee’s report is
oew .out-dated in the sense that cer-
tain new and very serious develop-
ments have taken place in university
education. It is time that the question
of @ visitor's commitiee versus umiver-
sity committees. and all these things
wag given up. T feel that it is the fall
in standards of education and the need
to attain a secular .education of the
highest standard must form part of the
general terms of reference on which
every  single enquiry has to be made,
whether it is financial irregularity,
whether it is the question of promo-
tion. whether it is the question af
appointment, or of student indiscipline,
We find some short-cuts being sug-
gested! 1 find that one of the eminent
gentlemen who has resigned from the
committec in respect of the Aligarh
university—Shri G. C. Chatterjee—*
has made a short-cut solution of al
the ills: of the Lucknow university.
He says that all students' unions ‘must
be abolished. * These' ghort-cut suggér

ks
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tions are, I think, dangerous. A
much more deep stijdy is needed and
I therefore propose that the Univer-
sity Grants Commission should be
asked to take up this entire matter,
and the entire question should be
thoroughly probed from this point of
view as to how ,wé are imparting ‘a
nationalist and secular education in
the universities. There must be a
probe as to the steps for remedying
ithe state of affairs. ’

Sir, you have already rung the bell.
1 would just plead for five more
minutes. I want to say a few words
on girls' education, I know I have
taken a little more time, but I would
like to say a few words about girls’
cducation. We have got an allocation
of Rs. 2.5 crores for girls’ education.
There is the National Committee's
report on women's education too. I
do not repeat what is known-to this
House—that the rate of progress on
women's education is even  more
dismal than that which has been at-
‘tained on men's education. In that
Report there are two things that have
been recommended. One is about the
establishment of State council for
girls education. The 'National Com-
mittee’s_report has been accepted by
the try for which I am grateful
B ¢ recommendation that there
s:be state councils for education
of gfils and the appointment of Joint
Directors of Education—not of girls
education alone but on education as a
whole—and the vesting of adequate
powers with these directors at the
State level should also be implemen-
ted, That is also very necessary,. We
cannot make out how far that has been
implemented. But the state council
is Very necessary. .

A special fund of Rs. 10 croges in
the second Plan particularly for the
rural areas has been recommended and
it does not seem to have been accepted.
No efforts for trying .and getting
Rs. 100 crores for the third Paln have
been made. However, it is quite clear
that Rs, 2'5 crores is a beginning for
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which we should thank the stars or—
what shall I say—thank the Ministry.

In any case, there is one point on
which I do not agree with the National
Committee. 1 accept that co-educa-
tion as a general policy is all right,
But to say that through co-education
we will be able to attain quicker
pace’of education in women education
especially in the middle school stages
in the rural areas—at least though I
am supposed to come from a forward
State, I am a representative of a
backwprd area—is not correct. ‘I
think it is not possible as things stand'
at present. Therefore, certain very
important steps have to be taken for
the rural. arcas, and that is why I
say this question of practical steps for
having a large number of women
teachers—not only the question of
training them—for the rural areas, the
fixing of a higher age-limit for ap-
pointments such as 40-45, and the
lowering of the minimum qualification
has to be taken into consideration if
you want an immediate difference in
the rural areas. Not only that You
have also to bring about scholarships,
larger number of scholarships. You
have also to give permission for part-
tithe teaching to the teachers, As I
have said, the necessity for more
schools is there, whether by increas-
ing the number of primary school
teachers or by having wives of the
primary school teachers educated
enough, wherever possible, so that
they .can also take to teaching. These
are things that call for immediate at-
tention.

Then there is the question of hostel
facilities. @~ The University Grants
Commission as well as the Govern-
ment have, I find, made available
certain grants for this purpose. That
is a good thing. But the gquestion of
women teachers is a very important
one. 1 do not want the Ministry to
go away with the idea that co-edu-
cation will be able to help us in the
in the rural
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areas. However much we like it—
on principle I am all for it; practi-
cally also 1 am for it, practically in
the sense that I realise that financially
this is the best way of solving the
problem—I find that it is very very
difficult to fight our customs and the
social bindings that are there. There-
fore, this is one of the most impor-
tant things that I would like the
Ministry to consider, especially the
question of scholarships and the ques-
tion of more flnancia] assistance for
carrying out these schemes.

These are the three important points
that I have touched, all the three
very important aspects of education
Secondary education, I have not taken
up at all, although I would have liked
to discuss that too. Then, in the case
of multi-purpose schools Rs. 1 lakh
or 2 lakhs are spent on school build-
ings and you want B.Sc. or M.Sc
teachers in rural areas. We do not
get them in rural areas and so the
schools do not function well there. If
you look into the scales of pay for
science teachers you will find that they
are far far lower than those of clerks,
chemists and others with like degree
working in commercial firms or fac-
tories. This is a wvery important
question, though for want of time I
could not touch it now. So, let the
impression not be there that all our
problems could be solved by opening
some multi-purpose schools,

Then there is the question of quan-
tity wversus quality. I am all for
quality. But what happens to those
students who get second division or
third division in the examinations?
Do you expect us, parents, to throw
them into the Ganges? You do not
have enough places in the technical
and vocational schools and you tell
us that we should not send them to
the University. Suppose a boy of 15
or 16 has come out of the school and
he is not a bad boy but gets Division II
in examination, what shall I do? It isa
question that you have to answer now.
Every time we say we want our boys
to have education, so you admit them
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in the colleges; vou say: no, we want
quality, we do not want quantity.
‘Then you have to givé us enough ap-
prenticeship opportunities, you have to
give us vocational schools, you have to
give enough places where we can put
our boys. After all, they are not duds,
just ordinary boys who have passed
their examinations, and we do not
know what to do with them

These are some of the anomalies
that are continuing in our education
and these are the questions to which
answers we ask as guardians, as
educationists as public workers from
the Ministry.

Acharya Kripalani (Sitamarhi):
There is no sector of our life where
there is greater confusion today than
in the educational field, and all those
who are concerned with education
are dissatisfied with what is going on,
whether it be students, teachers,
parents, general public and I wventure
to say even the Government, becausc
sometimes the spokesmen of Govern-
ment also begin to say that all is not
well in the educational fleld. Why
is this so? I am afraid, we have not

properly understood the meaning of
education.

There has been no revolution in the
world which has ever succeeded ex-
cept by changing the system of educa-
tion wunder which the young are
brought up. Every revolution is a
fundamental change of values and on
the basis of these changed values is
society formed. So that the young
citizen may be adopted to that society
and he is educated. The fundamental
purpose of education is to induct the
growing citizen into the society in
which he is to function, not only that
but to make him function smoothly
in that society. If he does not pro-
perly function in that society there
will always be conflict between him
and the society. That there should be
no conflict between society and tha
individual, we devise a suitable sys-
tem of education. Also, the young
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man has to have work in life and has
to have a profession and he was to
have through that profession some
means of livelihood. All these things
must go together.

We say we have had a revolution in
India. The foreigners have gone
Aaway and we have our own Govern-
ment. The foreigners had introduced
a system of education which we called
anti-national, which we said was not
s'uiy.ed to the requirements of our
people, which cut us away from our
people and even from our families,
which was imparted in a foreign lan-
Buage, which was not meant for the
growth of India, all these things and
very many other things we said about
this education Therefore, every
phase of national movement devised
for itself a system of education. First
of all, we had some ferment in
religion in the north. There was need
of religious reform in Hindu society.
We had the Arya Samaj movement.
“What did it do* It wanted the young
people to be brought up to the ideal
that'the Arya Samaj kept before itself,
and we  had the Gurukul system.
“Then there ‘was the national mowe-
ment at the time of the Partition.
Again, the emphasis was on national
education, an education that would be
free from the control of the State and
that will place emphasis .on science
and technology. Then, our great poet,
Rabindranath Tagore, had .an idea
‘that the students should be brought
up in freedom and joy of life, and ‘he
made an experiment at Shantiniketan.
"Then, there was the Home Rule Move-
ment, Again, the question of educa-
tion was tackled. Then came Gan-
dhiji. and again the question of edu-
-cation was tackeld because, unless you
<hange the system of education to mc-
cord: - with the society that you
wani to establish, your education is
bound to go wrong. What we consi-
dered anti-national education, what
we - considered ‘as- foriegn eduaction,
what we oonsidered as not suited to
oun needs and requirements, all of &
fudden -as by the touch of alchemy
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has become national education. All
that happened was the chirg® of the
person of the Government, and we
think that the anti-national education,
whos ideals and ends were not our
ideals and ends, whose methods were
antiquated and had no refcrence to
any scientific eduaction, all of a Sud-
den that education becomes national
education, and we are surprised that
there is confusion. There is bound to
be confusion.

We wanl Lo establish a society, we
say, based on democracy, based upon
socialism and we are imparting edu-
cation from day to day, education that
is based on class basis, whose wvery
basis is the wealth of the people, the
wealth of those who can send their
children to schooly and colleges. We
have made this eduaction much more
costly than it was before. We have
not been able to give.even primary
education to all the children. You
have spent money twenty times more
than the British Government with bet-
ter results. .. -

It is not a question of money: You
are getting -all the money you nesd.
You sre promised all.the money that
you will - need but I say all that
money will go down the drain if ypu
do not reform your educational sys-
tem in consonance with the society
that vou want to create. You.hsve
not only to change the aims of educa-
tion but you have also to change the
methods of education. Both thes
things must go together, i

"

Gandhiji gave us not only the aims
but also the methods 'of eduaction.
He said that the change.in the aims
and methods of the new education
must be according to the reguire-
ments of the society and alsor it must
be in consonance: with the gemius of
the people. He also said that it must
be in.eansonance: with the ideals that
the natfon -kept - before itself. What
were those ideals? . Gandhiji® wamed
to create a moral man in a.moral
society. + If a moral man is to live.ds
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a moral society it canont be a socmiy
where there is exploitation—economic,
political or social, Therefore he said
that there should be no exploitation.
In short, he said that our education's
aim should be to achieve truth and
non-violence.

What was the aim of British edu-
cation? It was to create a cheap ad-
ministrative machinery for themselves.
If there was any higher aim, it was
posited by Macaulay. He said that
he wanted educated Indians to be
Anglo-Saxons, in his own words
“different only in the colour of their
skin and the blood that ran in their
veins”. It is this very same ideal
which we are following today.

We have a class education. We
have an eduecation which is not uni-
versal. We have an ecducation that
does not cater to  our requirements.
We have an education which does not
cater to our ideals of democracy and
socialism. Is it possible, I ask, that
there can be special public schools for
the rich in hill stations in a society
which wants to be democratic and
which wants to be socialisti¢. ~What
dre these schools? In these schools
the congenital idiots, whose parents
are rich, go and get education. It is
very well for the hon. Education Min-
ister to smile at this. 1 am surprised
how he was a leacher once.

Dr. K. L. Shﬂml!' I only wanted to
tell' Acharya Kripalani that the Gov-
ermment does not give any grants to
the sohools to which he is referring
1 thoughe.he was not aware of this
position. Therefore I was smiling
‘They are entirely private schools and
are managed by private societies.
The Government of India were giving
grants  formerly but for the last
several years we have stopped giving
any grant to these public schools.
Therefore I thought 1 might correct
him.

Acharya Kripalani: May 1 ask if you
du nat take studentsftom these schools
to the universities and give them ser-
vice under the Government? You
want to create a class of rulers—ar
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vio
exclusive class, a class which, in no
sacialist society, can be permitted.
These schools must be closed. Whe-
ther they are private or they are not
private is not the question. The ques-
tion is that you are giving a class
wducation. You have no right in =a
socialistic sociely to give class edu-
cation.

1323 hrs.
[Mr. Depury-SPEAKER in the Chair]

Dr. K. L. Shrimali: I would like
Acharya Kripalani to enlighten me
whether under the present Constitu-
tion it is possible for the Government
1o abolish any schools which have
been set up by any private body.

Acharya Kripalani: Then abolish
the ideal of socialism. You should do
one thing or the other. If you cannot
abolish the schools, you should not
swear by socialism. Socialism does
not prosper this. You know, in com-
munist countries they cannot afford
to have the very best schools in any
greatest numbers. What do they do?
Every student, who holds a future
promise of utilising......

Mr. Deputy-Speaker: May I solicit
the hon. Member's attention towards
the Chair?

Acharya Kripalani: I am only not

locking at the Chair. Iam all the time
addresging the Chair.

Mr. Deputy-Speaker: Sometimes I
get -jealots of the attraction of his
face also.

Acharya Kripalanl: I am addressing
the Chair all' the time,

Mr. Deputy-Speaker: I only wanted
that the speech should be in the third
person. Things are being said.......

Acharya Kripalani: I was saying
that wherever a socialist society has
been introduced, there is limitation of
resources and there are certain schools
which are better in quality. Then what
happens is that it is not the congeni-
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tal idiotic sons of a decadent class
who get admission, not because of
wealth. I am not an  advocate of
Communism, but I must admit that
ihey have a scientific outlook on &du-
cation. This cannot be denied. They
comb every student. “Will he be able
to utilise higher education?” “Will
he be able to utilise technical and
engineering educalion*” This, I have
seen, happens everywhere in Europe.
Most of the students even in Oxford
and Cambridge hold scholarship from
the local bodies. Before they go
for higher education there is a selec-
tion.

Here, the authorities say curtail
education. But they will not, say,
make a selection. You cannot curtail
cducation in a growing society, in a
developing society. But all the time
they say “curtail university educa-
tion.” Why curtail it? Send proper
students who would utilise that edu-
cation, who would be an asset to the
nation. We are suffering from all
sorts of defici In technical and
engineering subjets, even in human-
ities, we arp suffering from deficiency
in every fleld, and we are sending any
number of students to the colleges who
may not be suited for these purposes.
This is not an educational principle.
This is not in consonance with any
scheme scientific education.

Gandhiji gave us. a method of edu-
cation through activity, having some
connection with the society in which
we are living. We cbuld have extend-
ed that principle. We have rather
narrowed it. No man, who is wealthy
or who is in any way connected with
the education department or with
Government, would ever send his
child to a basic education school

Dr. K. L. Shrimall: In this matter
also, if Acharya Kripalani will permit
me, I should like to inform him that
the Government of India hawve institut-
ed some scholarships under which the
best=of students are selected all over

and -are- sent tp some of
these institutions, wherg, he thinks, it
is only the wealthy people who send
their children.
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Dr. Ram Snbha{ Singh’ (Sa}aram)‘
Then he is’ cnntrndlm.ﬁs himself. He
said that he was not giving -any grant
10 those institdtions.

Dr. K. L. Shrimali: We are giving
only scholarships.

Dr. Ram Subhag Singh: Even then
you are contradicting yourself.

Acharya Kripalani: This attitude of
being satisfied with what they are do-
ing comes in the way of reform in
education. [ say if proper education
is given, if scientific education _.is
given, we will not be denouncing this
education. When we used to get edu-
cation, foreign as il was we thought
that we were benefiting ourselves and
society. The Government of those
days, the foreign government, wanted
to limit the possibilities of higher
education. . In the Congress and out-
side we always said that these op-
portunities should be expanded. But
we understood that we were doing
a good job, of it for ourselves and for
the country. Today the students are
not conviced that they are doing a
good job of it for themselves or for
their country. That is the pity of lit.
Even if this education is a wretched
education, please, for God's sake, do
not denounce it. If you denounce it,
do not have it. You are bound to
denounce it because the tree is judged
by its fruit. The fruit is that you
have to close down some Tuniversities.
What can be a greater shame, I say,
for the education of this country than
that a university is closed down and
the Police ls ‘bmuzht in the uni-
versity?

Some Ilon. Mmhrs: Shame, shame.
Acharyi Kripilani: How do these
things happen if our education is pro-

per and if our policy is correct? You
have misconceived your function. In

a country.where the teacher was'
considered to be...-..

Mr. Depuly-Speaker: The hbn.
Member is addressing me. Shame is

also being hurled at me.
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”
Shri Braj Raj Singh: That is al-
ways expected to be for the Minister.

Mr. Deputy-Speaker: I was only
asking from the hon. Members who
were hurling "sha_mg:._l?n me also.

Shri Braj Raj %ingh (Firozabad):
It always passes through you, that is
the difficulty!

Mr. Deputy-Speaker: Then why
should I not retain it here?

Shri Braj Raj Singh: You are not
expected to retain.

Mr. Deputy-Speaker: I only cxpect
the hon. Member would continue to
address the Minister in the third per-
son, so that I might bec addressed.

Acharya Kripalani: I am sorry that
happens because the  Minister in-
tervenes. When he intervenes, then
the question of “"you” comes in very
unconsciously.

Mr. Deputy-Speaker: I will request
him not to intervene now.

Acharya Kripalani: That is right.
And if he has to justify himself, and if
he really believes that education is a
scientific subject which is to be seien-
tifically treated, I am sure he  will
admit what I have said, thap there is
something fundamentally wrong with
our education.

This is so because, the Government
had thought that as there was trans-
ference of power and as in the seats
of power were sitting coloured people
instead of the white people, everything
had changed. The administration that
was considered to be wnimaginative,
wooden, bound by red tape, that was
considered to be unpatriotic, today
becomes very patriotic, very forward-
looking and full of initiative, We
think that because there has been
traniference of power, there is no
need for a fundamental change, and
we call the change a revolution, and
we say that we have kept the ideal of
democracy and of socialism before the
people. I say this is not the right
way of doing things.
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I am very sorry to have to say that
when there was transference of power,
they first appointed what was called
a University Education Commission,
and it made its report. Then they
found out, by some process, that uni-
versity education rests upon secondary
education. So, a commission was
appointed for sccondary  education.
Well, 1 suppose they have found out
that secondary education rests upoa
primary education, and they will now
appoint a Primary Education Com-
missien.

Shri D. C, Sharma  (Gurdaspur):
They have not yet found that out.

Mr. Deputy-Speaker: Hon. Mem-
bers do not hear whay has been said.
The respectable Acharya said that
they will appoint a Comumission.

Acharya Kripalani: 1 do not know,
they might have.

Shrimati Renu Chakravartty: The
personnel has not yet been announced.

Acharya Kripalani: Something will
have to be done.

1 thought when a revolution is tak-
ing place. when fundamental changes
are taking place, when there are plans,
there must be one universal plan with-
in the scope of which all education
will be included. Education cannot
be divided intop compartments. Even
if it is divided into compartments, the
bas: comes first, then comes second.-
ary education, upon this base is built
higher and university education.

1 say their process of thinking is
wrong, their process of action is
wrong, because they do not believe
for a moment that they are working
for a democratic and a socialist set up,
at least not for a socialist set-up, net
what inspired Gandhiji to introduece
his new svstem of education. They
could have studied the methods that
he prescribed, they could have ex-
tended these to higher education. But
L hold that they have ng belief in
these, therefore, these things do not
prosper, and -the result is ¢confusion,
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The pivot of all education is  the
teacher, and what do we do to the
teacher? [ had possibilities in  life
more advantageous than the teaching
profession. I could have become a
lawyer, I could have become a Gov-
ernment servant. In those days, there
was not this pressure upon the ser-
vices; all avenues were open to edu-
cated persons, we were few; yet, I
chose the educational department for
my activity, becausc I thought that
that was a very honourable profession.
Today it is not the most intelligent,
it is not those who want to advance
the boundarics of knowledge, that go
to cducation, buy those who cannot do
anything else. This is our condition.
And the emoluments that we provide
make it impossible for any aspiring
and ambilious young man to go inte
the educational field.

Apart from that, the conditions that
are created, especially in higher edu-
cational fields, are such that one would
hesitate to go into that profession. I
remember because I happened to be
in Allahabad when the agitation in
the Allahabad University was going
on, some of the professors were so sick
of what was happening that they
wanted to resign, and some of them
did resign also, and I think a couple
of the best professors resigned and
went away. What could they do?

The selection of the teachers is made
in such a way that politics enters
therein, and also nepotism, The autho-
rities that select the highest officers,
the Vice-Chancellors of the Universi=
ties, seem to be selecting people blind-
fold. I know that the private charac-
ter of anyone who joins Government
service is his own affair, but in edu-
cation, the private character of a tea-
cher is not his own concern, it is the
concern of the public, it is the concern
of the students, it is the concern of
the parents, and we appoint people
about whom there are all sorts of
rumours. If we say that we appoint
them because they are intellectual
giants and we therefore excuse some
glip of character, that .can be an ex-
cuse; but it Is not so; there are storles
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going round both about their intellect
and morality.

What are the authorities doing? I
say it is not enough in a teacher that
he should be above-board, but at least
his students should think that he is
above-board in his character. I have
been a teacher, and I never suffered
from the indiscipline of the students.
Why?—because, there are two quali-
ties that a teacher must have. He
must be good in his subject and he
must be just like a father to his stu-
dents. Ewven if one of the two quali-
ties is absent, the students will tolerate
him; even if he is deficient in know-
ledge, the students are so generous,
that they would say: after all, he is a

good man, T 71 wrf W=8T WA F,
If he is a clever man, if he is a man of
ability, if he knows his subject, the
students will always tolerate his idio-
syncracies, his rebukes, ete. I want
the Education Minister to produce
people who have at least one of these
two qualities. Let him select even an
idiot a teacher, but let that person
behave towards his students as a
father would behave towards his child-
ren, and he wiill see that there is no
indiscipline in the colleges.

I do not go in the student world
these days because I think it is useless
but I have always been in touch with
the student world, and I know that
even when I have told them the
hardest things in the harshest langu-
age, they have listened with attention,
and I make bold to say that they have
benefited by it. They have never
found fault with me. In the heydays
when our socialist friends used -to go
among the students and preach to them
their ideology, they used to tell them:
you are the salt of the soil. In those
days, T used to tell the students: you
are not the salt; you are- the dust from
which we have to create the salt; and
they listened to me. The students
listen to those who can put themselves
in the position of their parents, be-
cause they tolerate even harshmess
from their parents, but the parent
must be at least a man who knows his
job well. Unfortunately, we are ap-
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pointing teachers=who neither aot as
parents to the students, nor are clever
at their job, and we then complain
ihat there is indiscipline. There is
bound. to be,indigcipline.if either of
these two qualities is missingtin the
teacher, more so, when it is missing
in a Vice-Chancellor of a University.
1 do not know how Vice-Chancellors
are appointed. In former days, people
of learning, people who had some posi-
tion in society, who were regarded as
first rate pcople in society, were ap-
pointed as Vice-Chancellors. I do not
know who the appointing authoritics
are now, because I am not familiar
with this world, but somehow, those
who make the appointments do not
take into consideration the fact that the
life of young people is placed in their
hands.

We have allowed in each university
politics to work. There is canvassing
of all sorts. It is not the political
parties, but it is the parties in the uni-
versity that ai'_e_l_dnjn‘!;_ thiz. We have
politicalised the education. And what
happens? What does your”™ Ministry
do? About fifty to sixty per cent. of
the university students have no text
books. Eleven years have gonc by,
and yet we have not given them even
text-books. We cannot supply even
book, and we have been squandering
money more on administration than
on education, I dare say, if we had
not dong s0, we would have shown
some results, but we have shown no
results. I would request the Education
Minister to consider this. But I think
he is not master in his own house
even, becanre the policies are decided
by the Cabinct. Has the Cabinet any
time to think about the education of
the young?

We have a Five Year Plan. But
have we a Five Year Plan for cducat-
ing the young? We have no such
Pln., We are going blindfold in the
old ruts, old ruts which worked
before because they had some refer-
ence to the things that existed then.
When we had our education, it had
some reference to the ' condition. in
which we lived. We were slaves then,
and the slave-owners wanted a cheap
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administration, and we were willing
to supply that cheap administration. It
had some reference to life, to the life
of‘the higher castes that were getting
education. But that state has changed,
and we want to change it, but we do-
nothing to the system of education,
nor have we changed the objectives of
that education. Today also, the objec=
tives remain the same. A man goes
lo the university; why does he go? He
goes because he has nothing else to do
or he wants to be in a Government
job; when he has finished his
course, he wants a Government job.
If he cannot get a Government
job, then he goes in for LL.B.—I do
not know what it is called nowadays—
for the legal profession in order to
waste time. And where are the stu-
dents selected from? Why is  there-
such an outburst of ability in the new
countries, I ask. It is because the
selection is not made from the classes
that have become degenerate and
decadent. The selection is done from
a vast population. Everybody is allow-
ed, and everybody can show his ability.
From that wvast field, they get their
experts. And I know that in Russia,
60 per cent or more of the medical
services consist of women, and these
women were once as ignorent as our
women in the villages. How did they
get them? The selection was so wide,
and it was from such a wide field, and
they could get people of ability. I
know, and I have seen it while moving
in soclety, that some of the people
from the lowest classes have the
higest intellectual potential, and some
of the higher people are decadent and’
they have no intelligence. You are
selecting from a very narrow field, and
we always complain that there are no
experts, and there is no ability. There-
fore, when we seek for a man for a
particular job, we do not find him.
And how will we find him when we
seek only from among the higher
castes to which we all happen to be-
long. I have no hesitation in saying
that the higher castes in India are
decadent; the higher castes in India
are finished; there is no life in them;
they have played their part. If we
want to have ability, we can have it
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only from among what are called the
so-called lower classes, and the poor,
and the masses of our people among
whom is concealed the real intelligence
of the people. If we do not broad base
our education like that, I am sorry to
say that all the money that the Edu-
cation Minister goes on spending—and
it is progressively increasing—will be
of no use; this increase is to show that
the authorities are doing something
whereas, they are actually doing noth-
ing. The whole system of education
has to be reoriented.

Shrimatl Renu Chakravartty:
goes into all sorts of
things.

It
miscellaneous

Acharya Kripalani: When I say,
‘You', actually *You' does not include
vou, Sir, at all. By 'You', I mean the
Minister.

I would also say that as in other
things, so it is in this also, that we
shill be rightly advised if we make the
basis of our education the society
which Gandhiji wanted us to create
a non-violent and non-exploiting
society, and follow the scientific
methods that he introduced. It is not
the wverbal knowledge that is going to

be of any use What is our
knowledge  today? It s only
verbal  knowledge. We never go

to the things; we never go to society;
we do not go to our social surround-
ings. All these ate cut off. It is only
verbal and abstract and deductive
education that is going on. It is just
like the education that used to be
there in Europe in the middle ages.
‘What did they call it?

An Hon. Member: Mediacval type.

Acharya Kripalani: Scholistic. The
education in mediaeval times was
concerned with words, with manipula-
tions of words ete. That may be very
good for politicians, but it is not very
good for making the country democra-
tic and socialistic.

15
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Shri Rajendra Singh (Chapra): I
just wanl to ask one question.

The hon. Minister has said that it is
not feasible .within the Constitution to
stop the public schools. I want to
know whether he has examined it with
the help of any constitutional pundit,
or he has examined it only himself.

Mr. Deputy-Speaker: He will reply
to that point when he speaks at the
end.

Shri Rajendra Singh: I want to
know whether he has done it or not.

Shri Braj Raj Singh: He has not
done it.

Mr. Deputy-Speaker: He will reply
to that when he replies to the debate.
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AT | A EET SO & AR 98 W
gw 5 ¥ 7g w9wa ¢ fw geTa faer
AT TG, W A AT @I R, Wi AT gy
WFRE, T|WIHA AT FCR@EN
e dxve A1 gw w7 1@ 2, 99 A AW
A @t A & T o A s
I 9 ARy # A S o A @
T % fad g Fegm R SR sw aw gy
o 7 fen, & g Y W @ g
THA TR T AN R, TH F FH A &
# ot wgEA A E

FOAEE AT 7 T I fEadr aw
ainft o wv AW faT | (Interruption).

JITe AR : AT AR 3 STA
TN W, I 7 A FET A s

wt T g BT T a m
i &
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Mr. Deputy-Speaker: Then also, he
should keep si]er:t,

&z itfarg e : FTETL S AT OF
I G FT q% g o oI iy
ks ge qfrard faardi #1 am w0
9% fo® 7wy ag 37 afqardr fazmi
FifmscRe e medgmag¥a
7 f& 3R andy @ ) ow afaadr
T AEY FEY, A1 F U qET FAT F@T
Z AR S fF @ w9 & F wrer oY T
FZT AT E |

WTNTE WA . ST A FEA Al
g ¥ ford T T o ?

as ffez w: g aa og f*
ardY Sy gwTey frat ga 3w F fw v
H 9T 9TEd 4 | AT a% W0 e
Ty # AT femir &, 39 &1 gy
e ¢ ) afs & oF faww 1 g §
ot fonm & T o ¥ G, AT R
uF T K G KT FI9 AR[ 9T
91 Y qIT FT@T G FE 36
qF M F1 F2@AT @ OE AT A e
T A g oWt & fawn #
FAWMY A1 & §7 T &4 | IfFq &
Tz AR FFAT o AYATST AT AW TAF
mifugt § 35 ) fwar

st wow feog : tw i gy Y
famr

¥ fem w3z fem & &
7g FAT §, TLH® @ g A # oW
Fzar AEa ¢ fF I A 3, fear ag
Ar AT TR E

st wow fag : T TR ?

&5 Mfex aw : wmr wEm W
wodrg afafa & sfasgr g3 | sfaam
§ wER 34 9T HAg § W gH
FY oTrTTEAT AT oY, g Ft g1 IF
419(Ai) LS—5.

PHALGUNA- 25, 1881 (SAKA)
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Afew tam 97 s gA.%=d § fvag 72
g T, AU g 9%, 99 fRem,
QTRATAA S g 9T AT Agr a% gy
1 9Hen @ WY RIGg s F
ATHAT §, qGE A% AT AT OF
o= Sfe & "y &, ag Ty & @l
2 MK gy wgavg aw & faawe
& FEAE, TAE 8 1 wnft 35 v,
1e%e FT QAR qEWE & AESN
FUF I AT E AT AATAAT AT | IWH
form gar & -

“The Ministry of Home AfTairs,
ele. are aware that the Committee
on Government Assurances have
adversely commented upon delays
in implementation of assurances
given on behalf of the Government
on the floor of the Parliament. The
Committee has noted that not even
10 per cent. of the assurances were
being implemented within the
time-limit of two months as re-
commended by the Committee in
their First and Third Reports of
the First Lok Sabha and in the
First Report of the Second Lok
Sabha. The Committee have
desired that special efforts should
be made by the Ministries and
Departments concerned to expe=
dite implementation of pending
assurances.”

Far f& ot #3 faaza fea,
sreerd g A §, sroATAs ¥ fad ma
& = & 74 ¥ ag ¥ a1 &7 & anfr
B e < @1 Y E, e & FTET AN
9 wmaT & famw ¥ & wr owwer
fet & =1 3y wvgA €, 4 A A
T oA Fo A Fg 0 A AT 0F A
FgAr AE § & wmr amm £ fam
famfet 1 #wd afafq & e
w7 fegr w¥x wwg 7 off 37 7 fooed
F 397 «=W & g # {99 fanafei
F1 %1% faird A1 g1, F9 7 9 A ¥
w1 ¥ qftog &t @ 'Y ww TW A
' gfeereq Fr F ARl )
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[#z difamx z7e]

fedt & fam w1 = A wmif i
AT AT AEAT & : TF &7 AT ¥ ¥
WOETT HY 7 §, 70 21 w0 gt wrar
ATEY Tl Y FH § /W JE HFY
705Gt & g § fam o awg wmar
fedr 78 8 1 FT TEwc At @ g
Al § 99§ gqu w1 7 7 A
Wi £ | ve e s, @O
g AR dma fafe waemo
faar =g &1 w@ A4 7 awr FIH
dafw e WY dnifas afee
&1 frafn Fzar & 1 weiEEr fan
afzr & @7 I9 %4 9% fa=r
mREE & anrfas aifg fafaa €L
g1 7%ar | a9 afafa 4 ag aw w7
& f§ oF Rl s famea ger
ifed =it f guTi STy w7 famie
F | g AT TH TETAST K1 e E,
f& ag odr wmam 21 fF gnA =Ygy
ATSiNT ¥ ¥ qexrE=l &1 Ivgm far
o1 &% | & e ¥ sgal @, A WA
fex #gar s § f& 1 dnfas
) WA FY  IA T T A G
7 WO TR § e & fad dae
Y € | Sy wRTEET #1 aed
TR AAAT NG A & | AF ¥AA
e #, queiw # A o § A
auframi, wwsfem, @aes, =mer
o s # = &) So Ee oF
I Y WO KAy & | W W aga
qTit Awifas mEEET W R IW R
Y A%T A FAET g § ) H TR
*1f WAy A% & AGY AT ARA
FTHET XY a4 W1 e awiEw
pOT ? 37 w1 Y q@En WA § o
o gure agt ¥ dsfaw meEmast i
sgamm “Afastar sfew” 1

ot @it (2gvizA): Ay fe as
27 .
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5 nitfemy T < qg gAY dmifas
Lo cilt ol i |

O FEAEN Cariqew  gaaw”
Ay warfcrer sfewr oA @i
AT AT wAr Wi

ag A1 § 9 a7 TAeefq a7 F
wez fad & aea & i =i A
Tt feafa & 1| 35 ewt T o T AT
%1 feifa & 1 o B = W
FgAM A dwifas WA #1 AT
AT 39 T 9 ®9 g1 AN | BH AIZA &
f& wmAT smar g1, 3faw aww ag v
T 9T T FAT & T 0w am
& W7 W17 AR TRR | AT dArfAw
Mt wTT AW FT § @ w00, W
" S FT IRA §G @A F A7
I AT WIST F ATH ATHAT AT H
ard ? e o g qfawm # war
T § o g g wet TR AegA
¥ gaTY grhY, A ag oY T i
1 gATA SR e # s & o
a% | fee &mfas aifeer ®1 famior
g wifgd | FAF TREA T F
FW AG T | Fwifaw aifgem g
frafaamdt & aA T@ma,
fafrez fag™T &1 & & T@maTEd 1 W
TH TETT W G TR OF a9 qT 3T
T F 57 QT T F AT e faary
¥, gerfaareat § v arsafas o=
CEEE L

7 &= ferear s wfg= wmar
aTdY €A W g e wT AR & 0 &
I FH K1 FF =T a@r v oE
wifE 7 a agw wAT AR

9. sfg=r wmar smdt s F oz
aregfas srAT & fE= &1 oF foerw
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wfrad =y & wn @y ) ofe O
wOwTY qg =g T T AT ¥x w1 AR AN
AT wifgd

3. & urefaw qrAn # o 5
w1 JRETY &7 )

: e & e Ay e weg
9r=FR fzg 9@

¢, TF THIRIT FV e H TR Ay
€ a9 #1296 39 e § fg=t few
o7 97 F 8 et & o g oA
o Tt § 0% o 9fg g ) wwt o
nF IwE G fear 9@ fdr & fAr
0\ @ T F qTEET @12 ad | fee
oo w7 T A gERTR ARl
w13t 7t o v ey e afafy
&, zfiror e o=t T o R,
T & gz fef ad o anry fafe
# wfg=r wrar &1 anfgeq i g g
o I sW § fa omw s
syar et AT wAw v faw &
& o wry frg o =%

AET WA WA & AT
worge § fag rE gETEHT §1 ArEEAr

:.. ..

o T Gum feg : T W@
w7 &, e g fasr w1 o aex
¥fgd |

&5 e T W9 IEIEET W
w1 A1 g7 & fe=r § aon femm &
# I fadai o2l w1 7 fF o7 w9
WA g & 3w 1 T oew §
et & sam &7 & fawg 78 £
F A rgan fv exar, ey gt frve
gerfz was =kl § w9 97w =
W AT &7 | F TART T & H frEy
WTqT # AT FIAT ARATE | W G
UFEET FUTT AET AT TAT & AT BRI
FT SATT FTAT AT |

PHALGUNA 25, ‘1881 tSA;CA)
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TICARLT & FI-ATE ¥ 9 JT FO0
w2y & S

= T & fag ot &
areqw §9foew w9 ¥ fg=t @) g
sifgr | 29 F far T v oS
arar A E

fer ama qwea wmaT ® fafa
st=EAT § fem o mra fagg g
2 3= g7 wrr w1 $afaw we-
Tt & fg mF qrd s &7 faafe
F7AT & 3= ww fafy & o=t & fAR
Y |y F1 v =t waw frge T
T |

IoAY AT & ¥4 AT AT
& ff=t § 59 7% v & foam e
™ quAdty grAr Ty wfEE oo
FATHTA ATET A ATAAT KT ATAT T
At ax g Afew 37T T TET w0
wrt gur Ag7 fr fe e famr &
g9 gy @ |

FET A AT F TATHLTI T g
2 frcarem w1 Aoy B, & TEET
mmam;'. T A7 &
frémr #r At faafe @ga 727 At
FAr ifgh ff 97 mw AT T waey
w2 st ot faferm & At
TR Dt FT9 §7 A%FAT § A9 IR
s Ifew wxfog & Za & 21
¥ % www, ng afafy @7 oow
frfara frges 7 fror amg et
39 ¥ &% av® & wrmat A @ A7 vy
8 g1 7%aT | fAzarey few aefaay
¥ g ¥ AT & W1 W fEA A7 a2
T/ AV Tz &, 54 T A 3T 18
foir s7ar 2 1 & wgr § fs mm
o & fag 7 avy gwfadi &1 fane
w7 fr= #1 fr g2g &7 &= o7 A
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g3 frfaez a8

" A & A9 g1 A e ) e
#1 5 fa=t s\ wrdm waw <=
g 1 g% fem o smefadi € e
frasr &7 fom #1 fa = 017 s
WTATHT FT AE BT | wT W9 T
A AT TAET TE AR WAL THAT |
v fm W T @ Ao
77 % § fadwm At wm w2 E
fe= 17 fademmT o drp wrefaat
faafaa gt wfgm |

WA AR W § wer fw & g
& war f #r wTy @ oger &
# 7 WAl § fr 3m w19 g & S
™ & A1 § 17w AEe g R
fom w1 &t s g & fam e
¥ wnawH fed ™ § fow aw ¥
T fed m § 3 F1 A gl wwm
#y nfa Iga diwt @ A 3z ofe fra
Tt & 37 & "raey § 43 ft arfmn-
HeTY UGAH F ALFR FT0F T AT 41
T ®T gAEr ¥ wven v g f
qgi T g9 W F 77 =) gy w
A A F §=¥ w477 FT 0997
FTAT STEA &, AN} F) TAATT @A 4
f& o § swwTesUT o @
AT g gAY AW F1 A AF AT ARGS
AT ST A% e sRE T g e A4
aadt 55 wiwwi F F FEq o af:
BHIA TN H FATERT AT ATEA
# 71 ag rovz a@ # fr oA faged
wiqr # AP AT FEAT | WA
U mrAT T &, gwre fami
& gl & o qmy &1 freawdt 4@ 3,
it 1 AT AG § IHE A
w10 4% § ¥ v Q@i 1 A1 Arfgaa
saifaa giar § wfew.s & ag sas
% grar & 1 gae gEr faAAr T
grr ¢ ag sfusrn § basdt & g@rd

MARCH, 15, 1960

for Grants 5¢ 6@

I AN A9H @ Qﬁlrﬁm
THI FH1 qF TG A9RA§ LAfAQ
& famgw a1 7 7 fF § Fa7 fedr
1 & gmar A g afew feel &
AT I At AT F qerey g s fr
gt Afey T AT gf & 1 R F wAe
HF oA agar g f6 3T w0 ol &
aMEEE | F wEar § fF aw oF dEr
a9 @ W W9Al 3] H AW, woq
A ¥ I R ooRl o7 aw Foaw
wm = 7 v guet g@a s
F oA o & wasft ower w1 §ev
&g L A WA wrer ST oW Ay
7 fee & Fme g wite TR arfger £t 3ow
gt g sfew w9 feefa g wsam
# andy oft & &g d 0 Y S g
TE FET 7 4 5 Wil § § 59 51
§. waa 37 & fon § ¥fenr "ad ww
£1 T TH T 97 GEATAEF A T |
gt 9&TT § wEAT IMEA E AR
ST w7 §W g, 9w Afaes 7 OWR
&, =18t mifgeg w2 ag feaen & gt
Fai 7 @, fedlt ot swar o fRd o
arfga #14 3t At &1 AwAT | F qST
WA W 1§ IH T W A
gfr & ¥ g ) o s iy of
WA & W w9 9 39 w1 9w faw
qAEd 9 W7 GAAT TS KT HETAT-
o w4 IHT wwTT WA wmT W
st arfeed & 9w vgA gd@ off Wi
wTar #1 A\ sw w7 sTaew gan
IR A AT AEE | W AW
H geannfas & & wmm FA
fF »fme o & |ga dng fme w4
FM AT AT g S §, WF
SAAT FT9 UM A7 gW A7 TEE AR
gaa faaw f& gwrr St sfyamad
# 3 7w A 59 T A AF )

o T G fay : JUTERE WEIG,
AT WA 0w aer "y
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I & wravt & fer  gfmafen
Y Ay =gl T afmafad
# T F ey F Ay ¥ fea
ot 7 @ & § oF a9 5
o fomdt oz foar g o1 feaw &
1% AT oY FAT TG & 47 F@i
& ogfza affaw € =hefa &
m fear mar W gy of -
ard Az mA2 13 famd vw &7 I
s & 9 fagta e &9 W o
FAFOr A AT g7 Y T AVE Y IWH
wigs ¥ & 57 A F adEr

UF TR ET a9 49 I fawfe
¥ ggr w41 & 47 41 9@ F IO
WERg A 0% yHw A ¥ g A8
feremma < 4t W FgaAEn O1 f
W T A ST ATRT Tl a1 q4¥
IO QEIAT AATET A AFAT °@T |
&7 g% fee fean ar s afe w19 w1
ar & w3 o w R i
gl AT e a@n, e § ume
T TR AE T Ag N F7 Fg GhAT§
a7 guaTee Y WY safwa dfeaa
¥ qear Awar g, OfEmdE & A
& Hfema & a1 Afer fer qEn
F% ¥ O A fren, Wl o
WAt 7EET & T AT 1 w4 e R
q® U%,04,000 TIAT ATNEN AT H
=T feaT mar | it SRR
7 dreft T, T W i F A

a1 WG aF AER F A &,
w g E 1 afew aw & S A
a9 W fau Ty A9 &

PHALGUNA 25, 1881 (SAKA)
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T & fa ag  wgar M oo
g7 gt § oofmafra FEfew
¥ o afm gW ¢ awEwiaey,
o o 39w 0 & FmoAw
ot & fF 9= g wogT ST T A O
FTRI AFFTT F AT T, FALT
q i faelt # FTEET & oq v A7
T T TR oA ® oqx §
ST ®Y ot foF 05T fawar AT T A
wieg qo1 9 & fF adwm aew-
wwar w7 g § oo s
T A e 3w faegw weeeT
MU OWET A% A % AT ey,
ARG & SEIWTH §T AT 47 |
w7 et W & a7 @ fn 5 sTvedw
EW%FWWWW
faera & ®™T 7

AT A QUL H TW ATEI-ATEAT
1 @t 1 a7 g 3w aw odv 1o fo
T AT § 6 e
seter fear rews # o Ree @i &
TN T a7 I Uiy wrefaT
¥ difor # gy o

“Very soon after I sent my letter
to the Visitor, I had contaets with
both the President of India who is
the Visitor of this University... ...

Mr. Deputy-Speaker: I might request
hon. Members not to try to come io
the Chair. It is embarrasing for me
and, if I may be permitted to say su,
humiliating for the Member also. The
Member can write to me and I pro-
mise that whatever is possible will
surcly be done. I have to distribute
the time only. Now four or five hon,
Members have been coming to the
Chair one after the other. This docs
not look nice.

Pandit J. P. Jyotishl (Sapar): As
carly as yesterday, I had given my
name., So I thought my name was
therc ard I would be called.
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Tl W Wy fag 0 a1 T Ao
dte TTTETS & a7 %7 4T

“Very soon after I sent my letter
1o the Visitor I had conlacts with
bo.h the President of India, who
is the Visitor of this University,
and with the Ministe: of Education
and I feel 1 ought to take this
House into confidence when T men-
tion that persons connected with
the Ministry suggested the name of
Dr. V. S. Jha as the person who
may be selected as the Vice-
Chancellor, It so happened that I
had never met this gentleman be-
fore and had never known him.
So I have absolutely po know-
ledge of what is the background
of the nomination of Dr. V. 8. Jha,
but I may mention that the per-
sons in the Ministry of Education
seem to be very highly impressed
by him and consider that he I
very suitable.”

% o A¢T wEn wwm ff ¥ 9w %
a1 s § dfen fafast o aow &
frevafor aTgmwaET w1 a8 g AT
fF wat w1 aTgwwigET T Hf
g *g &% I ¥ Fer ow-
wafza 92T & AT €T ATH EY Y aw
fear mar a1 1 agi % AWl A fw
aTHT F7 o e a1 3AH gy AW ALY
a1 | #few 3% AW *1 e §w
T ATHAITEAT T TR 37 & AT
@ A1 F7 @2y e

“It is reported that when no
one was preparted to propose the
name of Dr. V. 8. Jha the Chair-
man himself proposed his name.”

wa & fAu am &1 A= arzfani e
A wgrer AR faw 0 w oAm
8 gt H S AT ST OnRfEE) A
ferez gmi Wt | agl T WA ¥ €9
mife & a1z fafoe & v ¥t amw w1
wivgfa 2 &1 1 ®a AT gZAT G FrIW A

MARCH,

15, 1960 for Grants 596 ¢

Ry A v Am i agm e e d

g ot a1 Ay # =i g€ 1 fr
AGAAGAT ® ATF H UHT FEA T
qrer A#t #Ar afgr fr og=E fAm
Fafan e omam

ar & 1% AT oY W W &
art # #g @ oar fv oA feue &
T L84S T I T R o)

mataﬁ-r?rwwwm;ﬁ
ferem warm T T oW @
wpt & dfewfal % sfa 1w ot
T ¥ fE T teo faumdt Y
mﬁ".mi’vﬁ?‘ru w1 fow
o god S g | woaAm A

o FEHI ¥ a1 AT FrwrAr WA & @r
I 97 AT fy man @ s Y
T8 g7 2% & 1 f &1 &1 7w & famr
A A A7 T F g Frer i £
ST # ¥ 79 fawed swe ¥ faamdf &) =i
AT AAAT KT HaT # a1 &7 qww
#an @ 3w A1 gz fea o &, Afew
a1 enfRE 7T @ Iy we A
fear wmam | A1 9 £ 5= & A8
& o 1 91 92 farwre w7 § ot W
Foa i g & AT 7 ufew =
A% UF FHICT AT 79047 &7 AA2T €74
* wifewr A, 1 & wgn www g o
ITH T ¥ wrg, & fer ¥ A
iﬂ'\’lﬁmmjﬁnw
¥ 0% 0F amfor W amaE few
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amfr® &1 o1 A # i g
=ifed faadt gremee #7 &1, w1 s
A7 T AT WAWG w9 | 07 TEAHZ
1 &9 AF gFm anfen fr fedr &
ATERT Fi7, 991 a1 faeg feada-
T AT # FIH FOAT AMEF | A
nAT AR F, wET  OHT M-
Ffra rifem 2, foer oo wfiwr
FTAM AL &, T8 TG T THW AT
FRE 8 | W TR AT § AT AT 7w
sgam g e At g m A
Tt & wrrefza srefaw § v
2, &1 7 g owar &y o s
g A QA g ¥ 9 A aww
fie S P s w9 7 ot W
w1 ¥ | wafad & &t ow wfard wr
€1 5% 9% & fad sgm o fs o aml
1 AUW AFAT ET P qG T TAIA AT
&t wit o §Y, TATE T KT iz
& fn 5@ o 1 A g wwdr
a1 # oW ¥ e fafret o7
o5 wefadf &7 wgi vor vy ¥ fw
famivt dwgi wewl & e w1 T
&7 b

To We Wlo st : o9 qH
g ¥4 & forll evr w40 Fop W @gl g7
= eirefex wrsfee € & 1 ag o
¥ g o g, et qrArefra wrfie
T TwF qon o1 | waferd & Frae s
=T § fF A meer fom on-
wafex wréfem fr 2o w7t A
ﬂmtlﬂhiﬁu’gﬂﬁww Tw
A AT § Awm # a f afew 1@
et TNt wrsfae § qwa F g

o7 |

| Fto T g fg : IeTae Agem,
H a1 wrgen § I e oot v %

PHALGUNA 25, 1881 (SAKA)
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T ¥ 0w 0F W A1 AR AT R
3| g1 § 99 & q7 o s fr-
ferz g7 23 8 | ofmm egT & A 07
=AW 1 frgfror e oo
werre gffafadt & e § A
§ #71 fF anawmEaT d Feafgart
frdrz &1 | we T aTTETEET #3-
fewet fram T 2, A= a1 | St s
grAarA 77 &1 awva & fy @ frin
W FAFT 0% 05 9 w6 07 A
mafama 3% =7 & THwT TR
&% | 9g a7 " =g famafreg
¥ areawET gy an few gt fae-

fagmerg ®1, G} _FTe & IEEY A WY
e =i 3 gfrafedt & art &
wg1 T § fir T e & aefe @

v 77k ¥ fewma & gfafedra ot oy
¢ fr a5 wi T & s
x| agi & dew wifvET A W
ez far e 3wt A f R
g wfgd | T A T g
et Tfed 1 W dew e o am
e @, @1 wA WA g fe gw g
afedr &Y foiee ard & Wi wre ofa-
afedt o amr o &, A ¥°q ofeRT
¥t A §1 &/ 94 | 1 6T qg WO
ft GTTEHT 7 AZT AT T AT AT
Y | & FAH AG AT | H AT T AW
FTa § o s Fr oAl R 1
AT IAET TN FIA KT T E@AIAT
gy wifedr | & ag it SRAT § fe W
wi afr oft $re g1, 1 9w v ®
famrermr nfed | &fe &Y fowrga 2
f& T et ®1 AT & Tom
st saferdi ®1 £ %4 20

mit @ fag gfafadr & are |
At &1 e, 18 E F w10 Fo Mo WY
efregfor S & XA @)
aw TA¥ 3¢ AT | A AR
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[z1e T o fovg]
Fifaa teys § W % T | IAH
T 7@ g, arEY A mHe mHe 77
I dfeq gorw FE 79 G G
at oeftagfrg #ifAA & TAodT o ot
a1 & 9l Aot ad €

qMo Wio Hlo MW@ : HFAAT
#ee &1 o AT 2 R faer A
FUE & AT A F

o T g fag : & s g
AF E ) TR T Y, o o dmE
A1 78 F | e Y daer ady &, |
e

"XTo Wlo m»-ﬂwnﬁﬁ!rg\ﬁ
frazm v e 2 w99 & 7 -
Fafea ®ifa= frgem g€ &, ow s &9

& faar o = fear 2 1 @2 S g AR

T &, wrifeey sifee & 3w & w3
FrRh o gy WY A A
g i o ofimgfes wifee & fomr meeii
v R, fegEm F oww

sfafesa =afer ot gt o §, T Ea &°

@ ¥ W OW W & v wfafea
qred TE F )

¥o T &5 ferg « F IAHY wfmar
¥ a7 7 35 T FeN AR E

JACAW  WEAT © WA RETEY
@z WR A 99, AA7H a7 97 e
w7 72 ¥ | 7 fedY | At A -
Y AT AT 9T )

Tio T gum fag : Feft =fe 1
famer & 7@} F9AT | &aw FATH A9
FETEE | T AT T & qEEdl &
&1 g Y AT AT w9d AT aiE
# we f5y 0 | ATEy A=) & aifagz
9T FT ®IAT IH7 G2 ¥ AW OAT-

MARCH, 15, 1960
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fem ared & 9 Fr frmn man
FAe & fima Avr uTwA Wt g 1w
AT T A F9T8 AT A TS
qAT o ATANT | W 3FE T BEEE
T F1 wrAaw Far g

gl A% fmasi ¥ fawre a5
qaT &, § AT JEAn g fw fag na-
FEAr FHE A Te ATIA fATEY AN
fazta mvfaa fean gr | sfees fog oo
4 1 ag =t B, 9w a7 fF A s
TG ATATIS WA [ T8 Y ragf
Fifa & @17 gravt gAFfor ATA-
T[T 7% 59 & AN § 4@ wr
s foar man, Afsw ga =t =1 5
TRaE FA21 F AT AG vmr mav
T 97 A1 &1 & araeE TIsIET FAET
A &7 #fqa #1 7@l T@r A7 w7 0w
A6t g, Ffat fomt v vt W wfeem
forg § 7& wE, I gEE & fEa
Aifem famn wan w9 37 ®1 g2 A faar
o ) A TaEm i E e wAE
SRaT # |

Mo Wo WTo ATt W‘T"rﬁ’
AT qET F1 ATEETE AR 4 | AET
% FIEAAAAT T A% g, § fdaw
o qEA g fe I ¥ arfafae-
FAT F T 74T 91| IH & 1% WA,
a# aEn 74, 3 afafeee-da &
ar i< & feord s s it nforr
q,d A

To T G fag : IS AL,
oY 77 FE ¢ F 9w ww ¥ faare
ETS9 F ATEA T ¥ AAAA F0F
T 9T 2T, AT g9 AT ART AN A
frdza s5t fs qa as s M g 3 41
w1, wa % 57w 9 AW A A
g1 Wil oy rageE fafaet 97 A
o are & B awwsieeT § fAemw
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e 2 877 fer WY 3941 77 TeA
faam mar | arsASiAAT £ F AW E
fF gifezz 4 &7 271 & meFi 1 Famm
anm, §3fere @ & faserar
IqCAN WEAY . T A HAA
¥ o) w@r a1 f& 3 wfoaw § 4 aifer-
fAe-F77a & 9 AT WY A I 6
T AT I F g T AT wAF
qra A, Y gH EAATT T4 A0hed

o 1w qun fay : 7= T wA
&1 snfed® ¥ wiq ¥ fmy m, At gz
smn ga f& o fae  afz &1
T AR R, FAR AGHATAAT AR

FATAT =Mfd ar | @@ AT v # -

Faq fafrgt 07 fx oz Fa% ga 0t &
% fgar afaw & 397 79 &t f&
areaiaAT AT e &% A
zw & afrafedt @ ama =T A 3,
a3 wror A% 720 & TR0 At A
& wraA &1 wrfAwg 1 & afam o faam
& st difs 57 A & ATAMTE v A
wqg & semE fean &, safed
sgm & 37 mom S & faers o
FrATr w1 7€ ¢, I FAAE S w
< famr wm@, wWife T 10 77 A
Qe 7¢) % 1 & g fs foet o)
wifex s & & v w1 o I,
fom &7 a=r Y w=gr Fwwd €,
s\ ag 43 7 AR ¥ A7 #¥ -
T wE | AFE qEAl & AN FE-
A Y T 2 | ot T FF KT T "
qATE ATHT &, T TATH G wolT €3
feast &1 Aafar gar & | w@ a8 wHAT
forez &5 AW F1 7% st &1 7F 7
qe SEET) K1 TETe fwar @ fE wme
ALK ¥ FTH €1 T TAfFd | I A0t
T &7 &1 fAFn v I ST
r Foerer fem T & | T SRAT & weg
A ¥ A & A &7 § " A 39
®t @zai # fAwrAw & @ § fwm

PHALGUNA 25, 1881 (SAKA)

for Grants 5970

o7 w 3AFT @Y e famm aar &
@ ARE Aq 3 wA-famw g o
w399 7= F f77 az wammE # fw
fam Aew1 WY foerd & faeme me
foam mm & A ArATw A 7 ooAEE
forar man & IEAY AYETT T ET AIT
oA 74l § A= & wAaAr faq
AT & at H g A Er AW &
32 afrafadt Fgew & AT
Ty grmm femr @ = & famms
v a9

o WEAT AT (ATHT) : I
g, qR TE Fgar & e gw mades
fafet f Fw TE Fi——wfar
Zrer w7 & fAv gEra Oy AeA g
AT W A A arg W AW H
£G 97 @ R 781 7 v ® arx
2 'mgi I Y wemAR Nt 7 9 owmE
T & arr §, A qW I A A
A ¥ 1 & wawdh § e qgi T gfr-
afgdi ¥, i gE? ot 9, 9t aga
AT AR @A, I F At F g
Fmimg e i ds
e famar &, Sfer @ &, a0 W&
39 Aq @afedl % faw gg o w9
Wt wgET W fenrET g A g
g far s A &

mgi a% wmw feg gfafed
F1 AT 8§, T A< A § fon fwery
T & A 97 AOEr W« T 4,
AT 9w @ 4@, few A ¥ e
TIEIY I ATH-AHAT WY, W} T
farr®l w1 oY gEO ST IEATET A9
T 9T, 99 97 WY WA ) qg
AT g1 o At | dE v fywe A
qfedt w9 W @, W AT gAY
fersr ST 7 AT ¥ 7 W III
@ T A g v R W A
ag AOTAT =W A LK A -
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[3re gaftmT AmR]

wtedt f& Aa wofeai g oEr T #
Trm feg afafedt &t s i
I ¥, wT I Sl &7 I KT A
Fitferar &1 7Er & W 39 F fow gEmer
frr #E mTEAT AT oqmr 2, WY
& v Tt g i 1 gee agt gw A
72 2, 37 gUTET 1 9O AR T T
s ft A 7 o 9T w1 e
Fr FferT qg K7 | WA G F AA K
g7 7§ fa=n ¢ weirm gfvefedt &
It ¥ | werg gfaafedr & art i
famn & & w1 § | ow O A @
2 o f& wft ot T qgw I AN
WY 7 WY RTde T, IH AW
FATC AT W i ami 9T #Y e
ot % o D AW w oA R, AW
AT T/ AT § o w o g W
TR AT & AN F fgwe % aferet
w W @, I %1 W 4 v W
Aft T dT, IW F AT W e
WA T, @ T E, wAC FW @n
LCUE OB el i ol el
& ¥, a7 T@A w1 g ¢ fer
sfvafady & ofrae, s ¢ s sfor
-%tu‘rurﬁrmm%amm.m
¥ ez & amfan &,
W AR g1 47 ¥l 9% % ard i
TIAT 1, W IH iy grd afrafeas
¥ A { T o, gy wforfe o
-SIET @1, A1 Ug 5gA wTH WT9w N
& | gaTy wEwn w7 wfoy |\ T
T AT B W R g9 wre &y
AT Fray & AT g wfae F fegema
FY I o A1 @ # 7 g & F ofrew
&8 fadar T8 Fravar ¥, WU EW W
ATATATO FT FEEX T L 7

ol W 7 &, o fe qw w1 R
e e @, e sl R &
31 wegAfaow &1 a7 W@

MARCH, 15, 1960
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&1 AW | WA IW FT FH AT L,
ot wgt A% & qAHY, I/ auf 7 H
S 9% g TEY AT W T AT A
TR ITTT T, TH I T R wEr &
I ANt AR A g1 @ ) @ e
ATh & T gaw qas g, fegel =9
qEEAHT # 7 # T o w1 Ao
SEET A I3 | K mren wwet g fE
AT AW F AW AW A% ¥ g N
AT FLT A TH AT FT G A @ Y
w o forr & fir ot gwTa g § e o
o famr 3 £ ag AT g @
ug T &AW, AFT T ATATACA, WET ST
=t ¥ ¥ 3% fiewr &1 07 q% |

W A W A 2 e a
¥ 4 W e e W e g
1k ff 5 Agm W AW A, T &
=0 wTs THW aitg of fim s
¥ dure W ¥ fam, a wHE W wW
Y v @ ¢, I v ¥ fier
3w % v i e 7 & e g
T amag A I s ff | %
ar ag f agi §  amgEwieR a9
e 1§78 AN 2 fag, o s A
wreft § AT TeATHE AT 4, I &
¥ | ww F Ay wEw wwdt g fE
IS HEIET, |I9 AT FEAT 69 A
9T A 2 ¥ fE o W oagr A §
I F AR ¥ FT I F IO wmow
AT, AT AT T A T
T AEY X T, S ALY & 1 W g
T faar w & g S0 § o8 fedr
F1 | qF R A fer s
I fe ot gwm T aveft o @
W & oA, W, gt
AR 7 WY, W TA § W oAw | oAy
At g wifgw a1 1 gow A A o

Y W ¥ % WL A=A AT AT AT

LT § T SgeR @ e awme aqx
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warq 3 F N aga fedr gL A
warq femar 3% 1 99 %7 a5 ;A @
g fa wady i foe d@r 3 owEF
F oam fam #R 9 W
sifafer w9 ow afafes aafe
F ATH [AME TA, IR TIAT AT
AGIA q1, AT FAFT fEenm ger
=fzq v, fAeram =i 99 1 =W
A gafaw aaAy | & Auwa g fE
AT I F Ay W ag ey W R
A freran &3 & samRr w=gr g |
TETRIA AT TG, AT, A1z W Foww
IA FHE ¥ 4, INE AT AT IN AAA
AT AT A wr 1 Fegran W R
o FEET & g UE e A W A
fr v & & fad o w48 & wiw
& T T A T s Frete I el
T ¥ IF 97 I AFIAET FH A
-5 ?

7o ag w1 T ag wwd § e
& g $HZY AT AT A 41 o WA §
avir frit? & o & A AEEw A
#g foar, Iy wERg 7 wg femn
w ¥, e e g AT @ QN
= & Frove & &t 39 & arx fafaew
N wA 45 | F T § o
I ATfeT T A # | wifae
e WY W v grE w7 F Qi 2,
e W R i i wE § A
28T E v T 9w e W gw
A2 A G AT T B JoE A7 AR
?, wreTw HAT, I[ﬁ'qﬁﬂw;_]ag'j
T 1 TR W Ay e owg frow
o= 4 Evft. a1 3w & 7w W e
A& g ! & wwwet § fe gw & ww
g1 awan ¥ & %2 w7 § WA AgRT
£ ™y # f5 o ¥y fafaes
I AR FE A AT QY @
I AW IEA AE WEAC A W

PHALGUNA 25, 1881 (SAKA)
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ZAT 97 f qge afrafazt £ oF w927
ATz #7 &1 A9, wWite wET I/E
afqafet #1 o AT FTEIT TEAr
2. = feam oY =R A A
g7 77 fear fr fafasd $adr &Y
g 97 AffafEr Fr oFED wEne
&7 & AT | W7 THT FIA T AT
AT KT TAAT F A AU A
Tzt &t foqre o et w17 39 & FO
79 fawre 77 &1 w41 gAT | 3
% ara & ¥ o =eafr ¥ ow GaT A
T T IN A G e freemw &
Fv fm & 17 wfeadmm dw @
T | W O AW & AT & W
fF @ 7% & sumET gewaET e 98
w47 ff ag w40 ¥ gEemm & A
wt, fr fet e framae
I & wwdz & A F agi 97 d=v oAy
# of, ¥ g W e Wi o o=
ok fowiw fag o § 39 T WTw
feetw & ag wwet Fro aedlt & e
ot

wHy gfrafadt ara rw frg
afrafadt & mgw & gt gfafee 2,
I ¥ wyy Mfevw & Sw Foow am
fFer &1 o W wfamm ofr %W ¥
AT &1 WEHA &1 AHAT § FWIHF WA
T geHa ¥ aw ¥ fggenfaat &
Wit 5 gfFafadre w1 wraw femr o
37 gfrafadi & v wré ATt g
pargd gAgmT ¥ | AT gfrafEd
# mewT @11 ¥ wvw,  eAEAR afd-
awA # TEAT g & w7V, AW
¥ TEAg @9 & FOI, gW

z@ g &, #fe @ 51 gfefede
# o FH TTAE TAA § AT FHET AT
AU P CO S i B T 1
At § 1 wfad & e e i
T ¥ i IER gafRe 2w fad
¢ @ i i & o s
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[s1e wairem maT]

F Mg, T9% "=6 a78 & 99T &
ford, w7 a3 faeir s Ffaerm &
ox  # #fAzrem IAF  ATRA
w fF s W F Al
& wfa ga1 §8  SAvaEfEa
g @ ™ ¥ wfaw § wf7 g9t 11
foster® 2 1 w7 = fagw & =
gfrafeita &1 goem w03 & ford
Wt A F2W § IAR 7 I A1
W A7E & "Eh 99 ®H F

o9 AW TF FBAr & 5 oW A
wim § wy T 97 Hffafrm &
T ¥ I W 3@ Mg WA Y TE®A
tpq_nw:ﬁ?swmﬁﬁ'ﬁm

ik

FEN v FHD fazart | 3w w9
A a=d e Fove A, w39 ford
#t fem gwem 7 wrew fEmw @
& umn wel g fe aeR ¥ wedt w@
W # A A ) W & e
g fr wrw gz ofeww dm g & wew
&xz qw T E A vy e @
wE fald A Fg ww ¥ W
e ¥ gfaws 5w T9T AW q
w9 FrE # fedt wrow gx gfeew
qFW TN §, 99 aF T A 9T AN
WA AE T a9 aw @ fmm w1 oI
T+ 97 W71 9H7 o, A4 fa=w w7
A | A Y WA FIREAT S
¥ w71, & 96G too W WA WEWA §
fe ot g ozfafsa & s @

FJAN! ALEL ATEE IAFT HUAT FAA

MARCH, 15, 1960
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et &7 At ) foe ® A1 fenas wvET
AT ALY §1 G992 77 & AT
o q=T B 97 @Y a1 Tz Fe9 arwaT
F | A 7g T & A9 T mw ST
frerd & IO 7% W1 39 % AveAE
@I TEA afes I FT AaT |y AR E
T I F T AGT AT A AT
T °9 F % I & F@m & 14 oa=
freaa & 1| wfam & Tt ¢ fx
ot oY g = 8§, il 9 At
gaTt ferl &% @1 Tl oA
feered #1 1 WY e AT
IR AR A TR T, I Sty
1 917 FmaEY Y 2 &1 2w
faft &1 s ® v w7 faerw o oA
farerr & oY § v ad ) TEE fAm
FITEqE WRTEY, § NF a9 FgAT AEAT
g o & 9W oft o oy T AR T

;ﬁfmﬁlﬁ#ﬂhazﬂiﬁ

a‘l’miu To TUHo, Wfo TFe ﬂﬂeﬁ'
ard, fedt ot gy afaw § 90 o
At 8 T qwr w A ¢ §
fer % | w8 9T TR €9 F HreF Ay
ae & ) wky femn @At wgEy O
w1 A KT AFY | IF W A #
dfere & s o f& F oag aw
g w1 fE gw ag AT A AT
afedwr &1 09 &1 Nt w7 o5
T ¥ w7 o T avg & gAT i
ﬁﬂ;ﬂwmhpma‘nﬁﬂtt.

=7 ¢ a8 9 frew & @1 fF o snfem
FAHFA AT qgT HEaOT & I
& melgiza @9 AT H, AT Ei 0
T F Adten a8 grn fE aEE A S
g wfedt & 3w% qofas @ =
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mehim%ﬁﬂﬁwr m"ﬂn—;n‘\‘r
wg 57 A ff felt g 3 =fie dan
w1 AT & 97 9w oy | 9y &)
i AET &M | Oy qga wraww
= & | T g1 97 &Y gETr afee
TERT T WY T gAY 9wy
fory & fmaw ghr waifs fmen o =@y
= A o % e geg o o @
e & fom &gy & =17 Faeer
Faram & fam 7= 0z & | WA
# agT TRAT & fdzw we fw et
WEET T Ao 7 uoHl dfarE &
w7 AT sfReT § g W &t
T § 3w w1 AN wYAE g o
IHE T AR T OoFEAT |

g T A duow koA X
==t gf | ww gfrafady arzw s
= o5 gfrafadrar £ feafar ot Fforem
davdw ¢ faferm aig &1 9w
ATE §F 9T A qaeag & § ) AR
¥ Faww a1 &5 oA AR
TAAAZ AFH oI KT FTAT W
frage vx oimm S & 3@ W
ST gw A T R 1 T AT FEw
H 7€ A s ddedy o w7 g
W T TR A gfrafedw § oA
FATT TR ATk w1 draw Wi few
ST § OIAET AT g AR |

AR T F AN K oA A
At W wedt ¥ aga wfaw
o & ¥ R 0 wwA Aww w5
TG UF AT F ft ®W ) muA
T W Twwt & Afrx Fmiw w0
T faaE T e w7 oof
W A9 ¥4 &

mi frg zF fawmaze & oF
= ¥ wE A w e ger ar g
m%wmﬁwwﬁ?ﬂﬁfw

PHALGUNA 25, 1881- {SAKA)
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I TR &1 3 wEfEa A7 a9 )
Wﬂiaﬂot{ﬂoiﬁolﬁmw
THe WHo #AYo of & FTY | FTwT
g7 97 answ feam & fam = mr
9T | 39 &7 UF g €T WEr AT
ey YT 97 qF fE@m omm o4 1 oA
wsfaal & g8 aomman s et fratam
g aen | Fravgee der @ a1
TET AT gofr | FeeeT g1 s,

T mawdr § fr o g mivee fa
& fa uYv Sxfeaa &aw & o fafram
FPA A AT X T E W Aw AN
wa wn frer &t gyl & fag
IvanEw R £7 TR A W @R
fam &1 Ewar wOw ST & W
T ow=h g 7

Tlo GHIET AT : IS HERA,
qf 91 a1 avm A7 wifg & e
W oft aga q a@ o wedr #)
# mg fraga #% @ @0 fF g
foawi # 0T T aTF AqTeAR
g ww g Fm o @7
i § T & T g g A
&t o o= 72 # AfE g W
y, y W7 s, ¢ frm 7w fous mEm
@ T oA R A [ AR g
fr o8 91 g7 gF AU =A
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[ wre qeftar amx ]
afafeiefa W7 fefgwe antm g
xw R E T AG e A oww &
faw aw & o W adwr 10 W
T 9T fa9mT &7 WEE W AT
& f& arg J=¢ 7 wr¢ satfer a4
awd ¥ gv nF T {, 9197 A7 deqA
#H g7 A g 72 arf IA%1 48
< fF 99% *7 %1 #f T@A TEw R,
g a1 o g o7 faame @ W
Tz A1 A7 A7 FA @ TR E q1 I
w0 & FEiE ag A oW
€ a9 ¥ 3% a9 F Te«1 w1 wiv@g
wTH A LAt AW T g
% T w0 A A foy Ew wTR
e § g wfgd 9w 9T Wy
w1 %W TgAT wifge A ag @1 AW F
% 7 @ f& mw o= @ T afe
Iy gg @ fafre Fe aew win
fafre =g = @ &F afk
T qg ¢ 6 gw A wwed o
Fraw 7 A 41 77 g T g oA
g ATEA qAFEA AET FEer qEAT |
ag A1 ogEee A & § afeA s #
TWUARTAALIE | WIIRI T ATH
i 2T g

A WERE, W A &
7% A1 o dwTd O @ o
@ % aga o A A W F AT
ara 3 vgdvA fafd & 7o @R
& worftbe W g T ) T O
e w1 a1 oF far @ W ogE
U qEET qEENT &1 AT WA W
Faw &1 faq fer a1 o
fafret & 75 maY WY ATy A v
7@t fafaedt § <=t 7f 1 7g WA
AR AT v TE e -

MARCH, 15, 1960

for Gramga = 598>
N uN ¥ T @ At e
w1 W g ¢ fr AW F T

¢t iy a9 § e g ST
T AT S f @ A A Wi Y
& 7w & s § o A
¥ e g faqréde Faer
adt & I e fafrt R B F
QU gt § i war 1 oft o
o AT & 99 AawAr 3 Afaa
WA AT WI9F g § AE F
o g AT Tt A a5
754 | Tt g fasm Afew & oow
= I TEY § Fae wie anafefew
frart Fafoel & v | & 2 ot
fr g s W Fow § wSfow
¢ I w1 Amam g wwer &7
¥y www A @ rAE uw f Iw
¥ fe @ 9 & e W fA
ag 9t w9 59 fafaed) w1 #12 ¥ 5
firar & 39T OF T T Tg oo
TR W @ e fafeAw
¥ % SRy £ v A § W s
ow ¥7 frgr A wfery & =
art ¥ A fefre A ¥ ama
T gt & W SHT §Y qREn Aty 3w
e #1 wr § fir 2 %t e
fafa=gt &7 & a7 ot 19 77 FwAT
21w wan fafree waw =y

& FH AG W FwAT F AwmAT
g fF = o &F v w6 agiew awEr
#fa¥z &1 W7 FifA wfamm w71 s

fewmdf |

T ffe mifae & § oF wrags
aw o weE e & wed W A,
7 owEN WAt g1 W w2
& Auwd & fF gt oW AEE W@
& fam v &, 9F T & fA s
& S napem % gAT T A A
g1 AT IO WA T WA
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TYEET ¥ Yoo T AITT XY o N
TE T T [ FOTN [ T W1
gaR 7 oft g@h wm & dme
Tt ¥ wrfe A% A1 CREE gw IHE
¥ § §9 fem g A e
aEdt g1 F A T w2 F A
# gl wre w2, fer W g
W & @t § v wedr g ofe o
T JEA § IAFT W A 30 7 33
97 fz 7% @4 guT &, TF JTH af Yo
9T iz FA 1T W7 A ATE A
FAT IEAT WY O SFAHT AEN FT TO
7 st o'\ afeaan € gag @
w7t fF = gu ¥ T &7 e WA
F IXTA | W OF I KT WAT
=4 gl @1 9T a7 Z0 qI w6
fear wmar &1z & FEERTE GaT
g ar e & fv T gw fawr
TATO ANT A ¥TAT WL ANCE TATA
9T &% FAT AfEU, Wifew T S|l
g AT F T T 9N T EA
Faw1 ArFT I faemr & wrowr e
W A@E Bl WA WW 3@
f& dgz & ¥ gwr, wo% wRET A
ATt w1 e 7 fem o gEdY ARD
o s @ oy A S A @ &
.Tafau Je7m § A Ay w1 fe e
W AeF 97 ¥ fF ooif # foner @
HET Agew & oA fogr o IEA
e wge faa wfge faear o\
o frm @ R

Wt a% friw wadTE &1 oFEa
2 o am A v i w1 g
AT wTEA & &1 A7 s Fig daT
&1 & a1 A oo wefrerwa % avw
fais wvadt & st e feemar
¥ I 9T W9 wEE &L\ A W
wy 9T 2 ff T@m & o dsa
M ® Al AME g% fav w@AE.
frrsr mEwEnT #1 faam &
afan | Tow AT FrE TEAY Ew

PHALGUNA 25, 1881 (SAKA)

for Grants 598z

¥ arpr wvw vk & fag  dare
grfr

T W W1 wigd # i s
#fav 97 Fowdm £ dar e A
I ¢, AT AgaAr T far IR
AT &1 &% w9 AreE aEw # Wi

AT gefAew W T wr Wb

gefasw gnly &y mewd mwe § asw
W af=aoi orent & T 97 @A
W UF F¥¥ R, q7Ar LA Y aga
df afels 21 a%dr @1 7famar @i
AT T A IRAT oEF 9F AR
9T Wit & gm 7 F # ardl g
f& smd qiw fadde d=d 0 w0 )
Tafan ww g a¥T 0T sEAdY oaEe
FIAFET & g § AEY & /% | Afeq
19 &% a7F mE £, Wi xa1 fw
T w2 F foie & o
o1q 27 af4= 9 W@t 1 997 gy=y
# W WO sEiRIE § AR & e

Z

o W7 917 51 | 9 = § aw
Fg1 wgA §, 9 a7 ¢ 6 A e
SO F ATH A oRFTA 4T AgA I
qg= 1 &1 wma s wfEe
#, ifewm wifaal & e vofrfrgfo
sifaii 5, 7gT wTowl &€z @i i,
agi WY WA dfAw 97 A forde
s § w7 5% & fav d% Y g
# ghar1 £ 3% feaveeft # o7 fugd
anl 1 ST # SATET CAFWA EA &
g% H § W # wgl g i o A
frordom <% 2o % wfrg *7 ey
# At wreren wnfgn, Wit A dwfawer
ATEA &1 AT & FAA de7 A &7 AT
aifgn arfe gAvr 2o gmr @@ AW,
A% a7 TW AT AF qG HEAT v

wmd oydaa & q q oA FwEAr
AT ot Afea smm @ vEm
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. TN WgEw AR AEe
AnEHdtammarag graw - uy
97 &1 fE7 freqet 3 @ omwEr 2
W § & ag mie T qred 97 W)
A %7 i Afww ar w7 fao
F71 f& w0 taem AEY ¥ f grew
# feY 2afaa &1 a9 e e wgram
WL T geT &1T omedr A @ 8
a1 TR ag 99 Fvx femrmar | gz @
& wfge wr, famw @) qOz
ag 41 s gg a9 g

Dr. Sushila Nayar: | apologise if 1
have given that impression.

Mr. Deputy-Speaker: That was not
an impression, that was the words
used and no other impression could
be drawn from them.

a1 &% 3T awa fedz Amame Ty
Y| oF I ar 7¢ & fF w0 ww
ar € nar awifs 3w aw wr swT
ATgR THY 9T &1 A A @y g
g gz & fF sErr o IEw A
F1 &% AT w71 o1 f§ qrEgaE ® 7
am w7 AT KU § TAF yaifes
AR TART ATCATC AT FIT TF | WY
arx T fe ® oA &ar
aE @ AT g, 41w AT
AT FIAT & &1 ATH AT TR Y avaw
g1

Dr. Sushila Nayar: I was not in
the House then. Anyhow, I apologize
if I have said something that should
not have been said.

Mr. Deputy-Speaker: In any case,
she has already made those com-
ments.

Shri S. L, Saksena: Just now
Acharya Kripalani made his speech on
this Demand. He is not only one of
o, ‘topmos. leaders but also one of
our foremost educationists. 1 am glad
that he laid down certain principles
which, I hope, the Ministry will pon-
der over. From his own experience
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he said that indiscipline itself is_pot
due to some defects among the stu-
dents. The students are the same as
before. But the defect lies with the
teachers themselves. He said  that
two qualifications of a teacher can
along entitle him to the respect of the
students—either he must be an expert
in his subject which may inspire the
respect of students, or if he is not an
expert in his subject then he must be
like a father to his students. That
was the test he laid down for judging
the Vice-Chancellors, whose names
my friend just now read He was
himself a student of the Banaras
Hindu University.

About the eminence of the Vice-
Chancellor of the Banaras Hindu Uni-
versity in the educational field, every-
body knows that he was an inspector
of schools, not specially qualified in
some particular scientific subject; nor
has he any special merit in philosophy,
mathematics or some other subject.
He did not claim either that he was a
very big expert on any educational
subject. The second test is whether
he has been a father to the students,
About this I would say that during
his regime during the last two or three
years, in the last one year alone about
700 students have been punished for
various terms by various methods and
about one hundred students have been
expelled from the University, some by
rustication, some by expulsion, some
by being asked to get transfer certi-
ficates, some by refusal of permission
to sit for examinations and
so on and so forth A Vice-
Chancellor who has the heart
to punish students with such punish-
ments cannot he called a father to the
students. For the sake of keeping
that man in office this Education
Ministry has done something which
probably will remain a blot on its
fair name for cver.

Some of the Professors of the
Banaras University have been charged
with offences or charges which are so
trivial which, if I could read out to
the House, you will all be surprised.
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‘The most important thing is that all
these profersors come from a parti-
cular region, viz the East UP. Nine
persons have been charged, as the
Minister himself stated in his reply to
a question the other day, and they
are:

Dr. R. D. Mishra, Head of the De-

partment of Botany (East UP); Dr.
R. B. Pandey. Principal, Collcge of
Indology (East UP); Dr. A. Lal,
Reader in Agricultural College (East
UP); Pt. Ram Vyas Jyotishi, Head of
the Department of Jyotish (East UP);
Dr. Ram Yash Roy, formerly Reader
reduced to Lecturer by present Execu-
tive Council (East UP); Shri Ganesh
Prasad Singh, Lecturer, TT College,
Secretary of the Teachers’ Association
{East UP); Dr. Hazari Prasad Dwivedi,
Head of the Department of Hindi
(East UP); Dr. Gauri Shankar Tiwari,
Lecturer, CHC, Kamachha (East UP);
D, Gopal Tripathi, Principal, College
of Technology (East UP).
So, all these nine persons, about
whom our Minister said they are
angels ond the most eminent men in
the whole country, the present Exe-
cutive Council found them to be a
danger to the University. Only these
nine persons from Eastern Uttar Pra-
desh were found to be the devils in
the University who have ruined the
University. I want to know whether
Yyou can find a man of the calibre of
Dr. Hazari Prasad in the whole coun-
try, a scholar of Hindi, who has served
the Shantiniketan University for
thirty vears. But the University
authurilies. samas

Mr. Deputy-Speaker: A complaint
has been made of which I spoke just
riow. If we now go on discussing indi-
wvidual cases here and representations
are made on behalf of those individual
servants, then perhaps we will not be
able to conduct our business just in
the manner as we want It is not fair
now to take the cases of individuals.
When he began with one, 1 allowed
him just to mention all those nine
names. He now takes one name and
says that he is a man of brilliance,
man of such qualifications, man of such
and such character etc. Now, if the
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other man comes and brings charges,
shall we discuss and then decide who
is right and who is wrong? Would
it be possible for the Parliament to
take up individual cases here and then
come to a decision whether this man
is right, or is fit to be kept there in
the University or not? That is not
possible and so we should not go into
the details in this Parliament. He has
made that grouse that out of the nine
men who have been punished, all of
them belong to eastern Uttar Pradesh.
I think that should be enough.

Shri S, L. Saksena: I rcspect your
ruling. I only wanted to say that this
was done not because the men are so
despicable and so they have been
selected for this treatment; it has been
done because they come from Eastern
Uttar Pradesh, about which the
Mudaliar Committee mentioned twelve
times in its report.

Mr, Deputy-Speaker: What is the
proportion of eastern Uttar Pradesh in
the staff?

Shri S, L. Saksena: About 25 per
cent. from eastern Uttar Pradesh and
75 per cent. from the rest of India
that is the proportion, whereas in the
University at Shatiniketan, it is
about 75 per cent. from West Bengal
and 25 per cent. from the rest of tHe
country.

Mr. Deputy-Speaker:
he go to the other side?

Shri C, K. Bhattacharya: What is
the limit of Eastern UP? We do not
understand where eastern UP begins
and where it ends. We know only one
UP and that is Uttar Pradesh.

Shri S. L. Saksena: The Eastern
Uttar Pradesh consists of Gorakhpur
division and Banaras Division. It is
only for nine districts the name Eas-
tern Uttar Pradesh applies. I may
tell you that these nine districts were
the target of their attack. As I have
stated just now, Acharva Kripalani
has stated that this area is the
poorest. So, the people of this area
should get a better chance. The
Mudaliar Committee, in fact, found
fault that the Hindu University has

Why should
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been generally catering for the poor
students. It said:

“The irformation before us goes
to prove that the bulk of these
under-graduate students for the
first degree are students from what
are known as the eastern districts
of Uttar Pradesh. A few would
appear to come from Bihar also,
While we sympathise with the
needs of the students in these re-
gions for higher education, we do
feel that other methods must be
explored for giving them the pro-
per type of education that is need-
cd, whether it be within the city
of Banaras or in the districts from
which they come.

“It is understood that many
students from the eastern Uttar
Pradesh districts are not in a
position to maintain themselves
in Banaras and this adds to the
seriousness of the situation created
when such students are not in a
position to pay their fees or their
hoarding charges. The result has
been a great deal of pressure on
the University to raise funds for
helping students,” etc.

15 hrs

Because they are poor they should
have no right to Tead in the Banaras
Hindu University., That was the
crux and the sum total of the findings
of this Mudaliar Committec. I, there-
fore, say that today the reviewing
committee about which this House was
so critical, which it had criticized as
somnthing very undemocratic and un-
precedented, that reviewing committee
could find nobody in the whole body
of teachers except these nine teachers,
eminent men I say, from eastern UP.
The other 581 were all angels.

Dr. K. L. Shrimali: I think it ismy
duty to draw the attention of the hon.
Member to the fact that the whole
Act was modified by this Parliament.
A reviewing committee was appointed
We had a jurist of international repu-
tation, Sir Radha Binod Pal, who was
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the Chairman. Now if hon. Members
criticize the recommendations or the
decisions which the reviewing com-
mittee took, it may creale a great
deal of difficulty and it will no. be
possible to persuade any person to
become a member of any committee,

Dr. Ram Subhag Singh: If I may be
permitted to say, some professors
approached the reviewing committee
to furnish them with the findings
but they were not furnished with those:
findings and the reviewing com-
mittee took decision. Then those deci-
sions were accepted by the executive:
council. The executive council, after
accepting the recommendations of the
reviewing commitiee, served notices
on these professors saying, “Explain
your conduct within two weeks".
Having accepted the recommendations
of the reviewing committee, it was
useless for the Registrar or the exe-
cutive council to serve 'show cause™
notives on those professors. These are
the irregularities. We do not dispute
that they are not of international fame.
They may be of universal fame. But
they were not in a position to correct
the irregularity of the Banaras Hindwe
University.

Dr. K. L. Shrimali: You will remem-
ber, Sir, that you yourself were in the
Chair when this whole matter was dis-
cussed. After a good deal of consi-
deration in the Select Committee of
which you were the Chairman, it was
decided that first of all the cases
should be forwarded to the Solicitor
General and after the Solicitor Gene-
ral is satisfled that there is a prima
facie case, the cases will be forwarded
to the reviewing committee. The re-
viewing committee will then examine
those cases and will ask those people
to explain their conduct. After they
are satisfled that the continuance of
the University is detrimental to the
interest of the University they will re-
commend to the executive committee.
The executive committee will ther
again consider those cases and give
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them an opportunity to explain. It
is only then that action will be taken.
All safeguards have been taken so
that no injustice is done m regard to
the professors.

Shrl 5. L. Saksema: I have not
said that. I have been charging the
executive council. 1 have said that
the executive council sends the
charges to the Solicitor General
Everybody cannot send them But I
say that out of 581 profeasors in the
whole University the executive com-
mittee could find only nine persnns
of eastern UP to be corrupt. My
charge is against the executive council
among whom, he says, there are men
of the highest calibre and angels
probably. The previous  Vice-
Chancellor said that there were three
groups of teachers in the Banaras
Hindu University., He has given
their names. But only one group,
which he calls the group, has been
chosen to be the victim. The
Mudaliar Committee has chosen them
to be the victim. I say the executive
council is prejudiced and it has only
selected nine persons of eastern UP
and none from among other groups. I
say it is obviously unworthy to be
there. There is nothing wrong with
the Chairman of the reviewing com-
mittee. Also, we know the Chairman
of the reviewing committee has dis-
sented. Yet, the majority of two per-
sons nominated by the UGC have held
the day. The decisions are majority
decisions and are not unanimous
decisions. Ang you want to take
shelter under the Banaras Hindu Uni-
versity rules. He has said that he is
a dissenting member and yet those
decisions have been taken. I do not
say anything against the Chairman.
He is no doubt aman........

Dr. K. L. Shrimali: May I know
from where the hon. Member has got
the information that Shri Radha Binod
Pal was a dissenting member?

Shri S. L. Saksena: You do not
deny that. That was said when the
charge sheet was given to him. That
was a majority decision. Who was
the member who dissented?
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Dr. K. L. Shrimali: I thought they
had said that this is a majority deci-
sion. No identity was revealed. I
would like to know from where the
hon. Member has got the information
that the Chairman was the dissenting
member.

Shri Ehushwagt Ral (Kheri): How
are you concerned with the source?

Mr. Deputy-Speaker: Why not? At
least the hon. fflember, who makes
this point, should satisfy ihim. He
should know.

Shri 5. L. Saksena: I shall satisfy
him. The professor, when he appear-
ed before the Chairman , had fully
satisfied  him. He himself said
that he was fully satisfied with
what the  professor had said.
The cases woere referred to  the
Shinde Committee. Shri  Shinde
was a judge. The University said
that Shri Shinde had adopted impro-
per procedure and therefore they must
be re-examined. When this gentleman
went to him, the judge told him, “I
am satisfied but the two members who
are not judges have dissented"”. So on
a majority decision he is going to be
dismissed. It is on the information
which he himself has got. Let him
deny it if be has not said so.

I would only say that the whole
thing has to be changed, We have got
the UGC. Could we not find any
eminent educationist to be the head of
the commission? Only he could be
the head of the department........
( Interruption).

Mr, Deputy-Speaker: I will advise
the hon. Member not to continue in
the same strain, just making allega-
tinns and criticising every individual
who is there. I think he has said
enough about the complaint that he
had in his mind. Now he might pass
on to certain other aspects of the
Education Ministry,

Shri 8. L. Saksena: The problem
of indiscipline among students is &
burning problem of the country. Our
national leaders are the product of the
universities. If we do not have dis-
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cipline there the nation will go to the
dogs. 1 therefore say that the men
at the helm of affairs in the UGC
should be from among emincnt
educationists like Acharya Kripalani,
shoulg be men of that calibre who
can really model the policies of edu-
cation.

Dr. K. L. S Is the hon.
Member aware that' I almost begged
of Acharya Kripalani at one stage to
accept my request to become the Vice-
Chancellor of this University? He
is one of our eminent men and we all
have the highest respect for him.

o T gun fag : agi § S
wréran i e TET

You allow the people of that institu-
tion to elect.

Dr. K. L. Shrimall: Because the
hon. Member had said that we should
try to get men like Acharya Kripalani
I just wanted to tell him that I had
actually gone and begged of him to
become the Vice-Chancellor of
Banaras Hindu University. But he
did not accede to my request.

Dr. Ram Subhag Singh: That is
interference which we do not want to
be allowed.

Shri D. C. Sharma: A Member of
the Lok Sabha cannot be the Vice-
Chancellor.

Pandit Thakur Das Bhargava
(Hissar): We do not want that he
should leave us. We want him in
the House,

Acharyy Kripalani rose—

Mr. Deputy-Speaker: Is there any
need to explain anything? There is
nothing  said against Acharya
Kripalani.

Acharya Kripalani: What I want to
say is that the hon. Education Minis-
ter wag kind enough to approach me
but he could not take away the dis-
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qualification. He wanted me to leave
the Parliament and take over the
Vice-Chancellorship which I could
notl possibly do.

Shri 8. L. Saksena: What I say is
that if you really want to fight indis-
cipline, for God's sake appoint those
men as Vice-Chancellors who at least
fulfil one of these two criteria, name-
ly, either they are like fathers to the
students or they are eminent educa-
ticnists. Unfortunately the recent dis-
turbances in  the Universities of
Lucknow, Allahabad and Banaras can
be traced to the fact that they had
not satified these two conditions. 1
am very sorry to say but I have to
say that so long ag the personnel of
the universities are not selected pro-
perly, so long as the lot of the teachers
is not improved, so long as their pay-
scales are not bettcred and so long as
they are not attracted to it, our educa-
tion system will not improve and the
resentment of students against such
professers, who do not inspire confi-
dence and respect among them, shall
continue.

Another thing that I have to say
is about this compulsory primary
education. Our Constitution lays
down that in ten years, that is, by
1960, we should have given compul-
sory education to every child up to
the age of eleven years. Unfortunate-
ly cven during the Third Plan it
seems that we will not be able to
achieve that. I think it is most crimi-
nal that the children of the country
should be denied schooling merely
because of other considerations. I
think the first priority must be given
for education to children. Every child
in the country must be sent to school.
Whoe knows among the children who
do not go to schools there may be
many Gandhis, many Jawaharlals
and many others. 1 therefore say
that the first priority must be given
to compulsory primary education.
Every child up to the age of 14 years
must go to school by the end of the
Third Five Year Plan. For that,
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whatever amount of cxpenditure
necessary must be set apart, and the
first priority must be given to it in our
Third Five Year Plan. I hope the
planners will take into consi-
deration the fact that all our
plans will go awry, all our pro-
jects will be wuneless, unless the
human material is improved, unless
we have got in the country real men,
men who are properly educated and
properly trained, who have got a
vision of the India that they have
got to build up.

st qo fro ww™ (wumn) :
gigaw fedt eftsx A, & W 0%
o AT A T WA O
fafaeex amea & Taway faerran argar
g1 & ag f wwwar § fr sa fge
T ATH § @ AW A qeEtan
i 9T qifegriie & Aaeerg frAr
At € 2, Ffe it o 9l soarEt
@Y1 e g &
TR ¥ X qg T aga AT F &
TE fiF AR A AT w1 WY femAr
aew &, madHe fad dgafow ¥
qafaw, Imafaen & qarfas feama
®, ¥ w1, 7YY FEH & G= A
walt | fe & woge s fed &
o F A A e g
LRI R CERHE bl o
TuEr | o ag AE w=w & W fF
T AT ¥ faafa i g 2z
g wfed | Afew acfeew &
Zwee qF FHar & At A s srewdy
AT AR faew @ aem d
femem it qeafaw 2ew & ard &

I ¥ aF I qeqw g @, g A -

i = fF = fraeT # fedt am
U= 4 W TR & I 9% W a0
& woa a1 9 & w  am A
TAATAT T AR § v # e o
faretrw o o &%, fomr o 1 Ay
oI assrdsy
& a0+ & o amw fam & feedt o
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TET FT TR &Y WX gEL AT
9T IW FT TA GRT G

W art ¥ frgw a ¥ mede
w1 Sfeqy # updee fafre & e,
qdTm fafreex \YFFT W AW
awgT & amy of, @ ¥ awiEa 2,
30 fFam® o #T & e w0 of o
A T AZHTE &Y AT AHH gHT WK =T
mie} ¥ oft awefra fear e gt
*% a%4 fr frw Tg =% frerd afers
M, W ag q=@ A A Afe
34, o fFard o= @7 F AR W
o fafaT aa oF fFAR Fadw
79 Y| @ A ¥ e o fearat
#afrem o aerfaen fam o a@ W
&, 0F 9@ FT a@ &1 fawfaw
ardt & W fFamt & 20 BF awae
Az &1 frae s # awdam ey
franat & art & oF wfoa a1 $¢ 3
Wt i, g ¥ 4 @ o few
Y frary ¥w wifew 7 & 91 i aem
¥ oot 9 ow% | g9 aga qfaw &
ol 5 & gEt womgE w¥ gt off @
2 W Fpafon 8 rmafaen & famms
W Afew ogi aF & wHwan g
Yg A AT AN ART WAT |

T g W e G awdT
w0 § a1 frrd wTR AR 21 EW AR
frard qear w7 3| 2, Afew ww oW
T ag grar & fr qgwen A 9
grwrar ¢ fr fa 9 o= frameT & art
% fomerae A s 97 7 fawma g
FT & | FAE A A T AGN |
@ g A, I, |, fAF A1 I=iw
faral #1 Tur w3 aw AT ¥
o T #E wAA ezt ad s
M TR # wgfamw ¥ A9 agwe
Fq 9 ot faer @ A 9% TR
w6 o Bt frare el e
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oz areita & Wi § 3w favew o arfae
¢ fom # fgafom & fasms oF am
Tog® w1 T fedr o &
ar Ft g felr gak Ao # @fv
o 39 § qafeas @ feor €t g
Az 3, TR ag feaa ¥ @t ¥ @
TR A § At ¥ g qEewm ¥
THET At gameATg wfagr aweaw
F ant ¥ @Y, a1 qaaam A ¥ 'w
WHEFaHED

st weTw e N ()
Wi AT frd

it Ho figo W : 7 g AW wTH
% frd ot wor g 1 3 ow o
¥ 2, 1o frard a=7 @ 9§ wk

AT T AT qTEAT | OF I q@
o a1 aw fead YW oA A, I &
e du fFl w, Sfe o & @

; WA
&rﬁmﬁa for & <Y ard gy 75 €
aF am 9g f& oF grw@r Y ¢w
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faem # fFaET #1 3F ¢ ) Wiy
mit “Hif ) g A F) oF fea
g 7 Wy e fafaeer dgao
®1 ¢ a1 A fm gu & d ) ST
I &Y a8 & grO fa i 3w & v
HreAFAAS AAHA §, dgq ge A1
Ffaw gaTs aoE gEATE & faers
¢, W ag I w5 A § 991
A A E e 39 fEaE
oAty IeTE ATt & Hfew w aa
A AEY qgdr | T a<g F qreAma
TIERA #, T 9 & awama fagc
¥, ¥7 a0 ¥ areara weg w34 # o
W T ¥ AU FEd 22 § avan
ATt & 1 F AT A F & B AW FY @I
g 9w are w1 foagrer g fgd o
AT {EAAA FAAT FEA 8, & W
ar & ¢ fr a1 w1ew, ag dgafon
¢, ag dpoT &z 7 e & faa &
qF W wam & faams, O §
ferame, A ¥ faars g AW AN
&7 A ag gar d fw g arehh
FwA Y, Ay & 9 fgeT & 9w
w1 Mo fedt OF 7ogT & N
& qaari Tog #r gfeww & g
frar o @ 20

9 aHA weft ¥ o 3w
sef®ae € 974, a5 qg A FHHT A
f& wza amn st fgg qaemm
& A g FEEfam A AA T @R
gar? o & qfews & 1 gl s
1 Tt 2, @ I A R AR L,
w1 fard frmema & f 99 i e
SR 39§ qaaw &6, 9w i g
T sad AT fmamr g
fr ag 7@ a0t =0 &t g fgg
HEAATA T FqTA FL, qT AT
Y I wEd | gaTa Y Ay g & S
froFr oz a wm &
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T TETA Y goAd &, T wEATE R,
9z & WX 1S, T 7AT AT AT AT\

g AT g AgA AMFTTaAT qgiw 2,
YT AT & A ¥ Ay faeeg @ azter
F wifaw 7Y ¢, @ fag fF afiw ar
=¥ ¥ e #Y & ¥ €1 OF A AW
EIT FH & fad 1w A T
JFAT €z § W a9 AT 9T 6F w7
eI §, 1 gL T T 1 AP Ke F
ATHY q71 afgd, 39 A CHTF FAFT
Fgafom & fradt @ wfgd |
am o) fram & w7 W@ oA
T wefaga & A9 @, WX OF
WTH AME AT O FT AT g1 AT
Al gk A Hfeww @ Ak ogEr ¥
Rogd A A &t a5 Aoy Arwfad
a1 W ¥ fod faw 78 Fa
i A ¢ fe fraE = Sifed
Yo, to fRaEY ® J fear amgm @
HI AT F A g AT | WR W
Y wgfaaa awst o, ST W S
1 wgy fear amar , 9 OF '
TG AT Y T AT B AGT AT AHAT
2 fe @ & & o 7 $7 vfoay
® 7% ¢, W w Hfema & e
FC & &9 o1 IfHw £ aw @ TE @
I awl #1 ¢ | 0F Ot FAET A A
5 @ 9 =1 gefaw gEom #
&za ¥, ¥ TLWR @ Fren #1 feard
NE T g N afe @ |
I 1 ww ¥ fE faar 9@ W
M e am=r St gt dwe
TFm T & 3T F A T P wfgd
ar a 7g fr S g W A fet
foen o ag 39 A9ed & Wi &
fermamar s Wik W< ag aw qfew
2 ot i #rE 1@ A # qhaww § A
agf g drn @t A § fw ow feg
T FEATH 9% % OF feara faw ar
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ag saT wifgx a1 Y fF aw e o
¥ fw wrefegTer /a1 & 99 At e
&Y 1 T T aY e £ fin sfa
wea ¥, fgg v &, fuvd worgw F v
fora ud & amgfeqre w1 § o 9w
7oeT ¥ fomd fF ot § ag fmw
fod va% w1 397 § | WO AT
Wt adt e ot g frard frrm & o
58 W foderd ¥ ok o) ¥
gwfaw wifewi & afw 7 femal
® A ¥ aifew w7 Far e @
aeHE #1 a@ ¢ 1 W fred am
qgi feest ¥ nx feaa oot e &
forelt € 1 o o IERY A qEfAE
§TET ¥ ATFT qrvela £ A qg mar
fis art qafere Age o @
aIEf & G I FHER T A
A w A a1 1 I T F
s & § |1 F€ | TR W R
FaxANaG oA N g A7 q &
far & & six wfow & a0 feam
2gz g5 O o wfaw & 7
war ag ot ¥ a0 & f &€ @
frredtudufmm sk &
qar & alx X dxe a% 6 a9
afaer Y AT FT | . TH TR A A A
e ) 9 A frad aeft mEra
%, 999 T a¥g ¥ feod feeamn
w1 o afo W Afea 7 wwfaw
29 g% wHE § wT ag A7 gt
oy mfge o fr et ag &1 awegw
7 @A gf W1 o ff 39 qwee w1 e
e aT awwA g, 3% afie 18 T .
et 1 freammn o o ag dgac
FET A wEar 1 Afew F agm
ol ag g f& ag feae ot fs gk
e ¥ g 9T ¥ fea Fefeew &
#E 7@ A9 7 gt 1 dw TEATA
F afgat &1 g% fas q, dow dga
¥ AT W1 R fggew # m,
aft aat § 37w fors w0 o aarlie



5009 Demands

[*F Fo fgo 2gam ]
%1 dfema & T Fors w0 Sfew o
anfeg 7 U 0 W ag aw T
e fow & {6 oF some &1 aEgA
T WOEA & giar @Y A UF qogq A7
o7 g o & afc aeft @t ag
FTH IA qATET #7 & A T FT AR
Tt fem, qeemei %, fow, ®
A & a1 feawm, ferge ¥ w0 &1
TR W § ww § | ag v g
T &, T A R W oF dgee
RreFafig) whm o # ag@
@ ¥ qg T g T dATE
fs & 9 w1 aga & "TE WA
wrar § W A awi & afw o
frEm a2 W am
Tavag 34T Wfgw | TH 79 gAIR 4%
fedr opm fafreex ama it
ot & A W g oedew
fafrex R ooty ot B ar &

U¢ wAlT @ee . St ag
¥ & fedt fafaeee A & 1

ot wo fgo Tgwm : Y gF, W
TEA TN, A% Ffwdm q8 Fs
THREEA @1 7€ | agTEra | wrgen @
fis v  ag ol w7 @ g o TT R
TR AgAH AT A g| | gy
WH WEE g Afg 1 Ag A
AN A R, mIgT A A} A
o § fr Al grewE aediee
S T8 & a2 ¥ @ W1 e A s
9T 997 7 AT § e s A
g & afgy fF it 9gq &, ot gerdt
ifgn  f gardt awim Semfaew &
qarfas & W dgafion & ganfas §

a1 Imwr A7 AN FeEH ET SAM TAEAT

MARCH 15, 1960

for Grants 6000

Shri C. K. Bhattacharya (West
Dinajpr): May I know from
the hon. Member whether he is refer-
ring to books in the Hindi language
or to books in other languages too?
What are the languages to which he
is referring? That must be made
clear.

st qo fge wmm : o g1 TF
gl ®% orari § o6 fEsd §
Mr. Deputy-Speaker: He has stated
now that it is not one language but
more than one language.

Shri C. K. Bhattacharya: My sub-
mission to you is that the hon. Mem-
ber is not conversant with all the
languages in India. Therefore, when
he makes such a charge, he should
specify the languages which he is
referring to.

I"Tgo fae wwm : &7 fizdt -
g7 w1 wagw safqw 7ff fwar agifs
ST #T g IO dEAI A A E,
wzidt & oft & 1| A7 fedy aw dEw &
MAgg Al FE & A AFGE
fis qrr i Ay gwag fard 8. .

Shri C. K. Bhattacharya: When he
is referring to books in other langu-
ages and is making such a charge, he
should say whether he has read those
books in those particular languages.
That must be made clear.

oY go fige T : war W A

OF AT FT IHL G4 § GCAAT TG
F{ET AT FFAT

Mr. Deputy-Speaker: There might

be others who might be living in

those areas, and they might have

brought those complaints to the notice
of the hon. Member.

st Ho fgo wwm @ w© fraTd
afY o amt & W TG & A A
frar amar &4



6001 Demands PHALGUNA 25, 1881 (SAKA) for Grants  goo2:
Shri C. K. Bhattacharya: To which

languages is he referring?

Mr. Deputy-Speaker: He says that
he is referring not to one particular
book, but to a series of books that § e fagr @ o 3 B ¥R

are coming up in different languages. mfea 7 feqr 9@ 1wt Ewe aw

Dr. K. L. Shrimall: The hon Mem- A H ¢ AFH qEfET d 9
ber had €rawn my attention to one 7 q
particular book some time back, and &
I have got that examined. I think .
there are certain portions in that irq

4
Y

o gt oHv fraret €1 fwee v
%y frere foar wmm 1 37 oA W
® afaer @ favgr o ) 9w Wt oW O

book which are objectionable, and I
am going to write to the proper 3
authorities to look into that matter, Tanfaw & |

and if he would draw my attention )
dfe Tt wo wMfawt (amIR)

to similar ocher books, I would cer-
tainly look into them, and ask the mé«zwﬁf‘rrm&mﬁ’fﬁ

proper authorities to remove such

portions as are objectionable,

W wo fgo www : F aga #
W T A W R G ¥ F§ e
N wgr a1 §3, foae W foew A &
AT gAY &, AW A AT wFA § A
wwsfa s s s
#t fovirzrdt & fr form wFm o v
fe@imad we =3
ag AT fFad wHT FT qE7 WA
fafreex & am w@ & a1 ot qg ot
AT FxTE F AR GR 1 gW AT WY
wefrm A 5 o@m @ @
21 Ew %y @ & v oo feamat §
g fedmmm i we 5
A H FY W & 1 AT AR w9
fafes & ot aweiy & o1 @ & =
9T W A T WE Twa f§ OEr
frad a=at ®1 7 qarf 9 | v At
Farargad § | oF A 98 f 2w
# UFITH A A g FAE g A fE
T A 1 [AEEd £ A aHr
fema & fam & et aorga 51 a¥ém
g, a1 oY fears fx fom o fesfr o
| U F I F1E 37 qG KT AGAET
& fam & fF g wogal 9T U Ty
qTAT €1, A1 ST § & W w7

ST ?

St qo fpo ™ T G @
g v A forevae & o @ §
o fo #1 a5 § 98 "EEw w0

g

T qanfon 77 § s foet gy
o matie & AR & 0 Y, 4 AW
AT T | A AT qAwwg fgArE v
@ & fr 93 & feae o gwre |
¥ gt a0 & 3y femd iwe
% W At % e, o s
¥ § afe femam o @ a®
# fFad awk # feent wfg@ |
Y, & G qAT A7 § e wwoaw
T w5 § A amar ma g fres
A g4 7 Fifwm F W STRiaE
ardrera 1 A afsn w=r FEw fE
I A §9 ¥ UF g% A6 79 49 0
o & fE gw s a 9T A
§g I3 #1 fFa14 guan & J1 ag fEand
o # aiferw @ on AR § 9 IR
w1E & g 7T foagy amgm ) &fem
fog a%a f& o8 @ 9w 7@ & o9
FZH IEM F AFT AT AR I F
foq oF #7dt & a1 ag W fo=
% f& gv & w@fafadr 4 v Ofx
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uﬁmmmm*fﬂﬁ'
ferra W gET @ @ & I W
W F & fod qafen w39 I |

agt qrow ¥ qfrecfedta # o0

Tt ¥ F@ o Pefzaey fRAr 9
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MARCH

15, 18C0 for Grants 6004

Q@A FT FATT A, @A g AT
Tl & wrt wré AT f g @ I F
AT F AT I ag oW TR A
ffeamew frar mam, fAm 0% & 9
& fasms W™ For w5 faT #1 &
#§ @ 7Y R o N ag
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& W g wEwT 9 5 fee gfa-
afaet 7 AT A @O , IOy
AT JOF & a7 IH ST JEAC T
#t sifre @ wfem 3o @ T
¥ AR 9w W fafefee adt
& wifgm | @ ¥ @ ag AW Rav
& FF a5 e e & feft aeee
¥ wragn f g gfrafedt # o=
T & T fwm W@

qfesw T oAk owg
o f6 oF 7w # o e gfrafadr
F foar 3, 99 T & AW H @@
Fmafaew # o) T FmAw ofe-
frfre = W § wEfF T I
& fr g w2dzw & W IR ¥ faam
wr o @it ofefrd adf § Sifs
ar T & | 7T 9 JgAT ¥ @A a1
o 9ITE FT FIW I @ & | TG ATA-
fam o dgefon @ o &
arg et T @ & e R wm A
Tl ¥ gEd qgy w0 g aw

st SETH AT QENy - AT qAG WA
t fs 98 mv ¥ oF TwAfaw o=@
fosia & g @Y o faamdt W
weTew {9 § 7

ﬂ!o&o@iiﬂ!mm
frqr AT 99 ¥ FEIwT ATEH AN
¥ ofr T & & i 9 AR WS
| T g W T Wi e SRR
¥ &g TEET A1 ¥ FT W @ g



6005 Demands

gfarfadt 1 a=m F0 ¥ faw
frar o @1 @ 1w e gfrrfadt
% o qfefrdw & o A aEw &
A & |9 ¥y @%@ § fF ag @
Fa § W Tg mfae fefa-
A ¥ w A T wgAfw ¥
faes wraT 3@ @ ¢ W 9 R
T # gy FH qErdw ¥ ) @ W
g W #t A § 5 agr qfew
gfraefadt & o W d-
forow £t qfefedty a3 W E Wi 3@
FT AT T T & 39 A N ardw
&t &t g af=w Tw F1 e a9
fefoares & fiemm T W & 3
WEEE FTE |

TR @ wfed A 9T F @@
oo w1 wgan g ot o freht
w1 T ¢ fafre sme s g
¥ 7Y T AW a9 qEeeg A
afed, afF Tw Tt # § fedt qEt
TR A FEW | W AR Ay &
frarat & art ¥ qavorg feemT IR
R A I F M ¥ R f=
q Sz ¥ | & ugav g i wa w S
¥ feard TEA FT qET AW WX -
fosr tfmome won Tifgd fe wrd
fowraa d=1 7 @1 o s wg felt &
T % femme ¥
prae ] fleay - g - p
g Ur - weabe el RS
S S el
wale . prdimyd pma
ot o Bela Loy S
dp o & o U o e ow
b ol e e Sa
o el gy paige Cilidae
ol oW - a K I u g
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for Grants 6006
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for Grants G010
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i R T
Saly o U,
Shri C. K. Bhattacharya (Woest
Dinajpur): May I know from the hon.
Member whether he is referring to
books in the Hindi language or the
books in other languages too? What

are the languages to which he 1§
referring? That must be made clear.

- e :t:-"":“i'c"r'..;?:’
=t e Y B ed S
- ush s

MARCH 15, 1960

jor Grants 6016

Mr. Deputy-Speaker: He has stated
now that it is not one language but
more than one language,

Shri C, K. Bhattacharya: My sub-
mission to you is that the hon. Mem-
ber is not conversant with all the
languages in India. Therefore, when
he makes such a charge, he should
specify the languages which he is
referring to.

DG R IT e BaE Rt
L ul pyadie oS @nkiy) ol
W 4 e Lucsy aKiggd laf Ut
Sus o el Phas
Ot o o =l
P A e RS T el
¥ = Al o e
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...... dpuuh.‘dsc,.b‘_..]

Shri C. K. Bhattacharya: When he
is referring to books in other langu-
ages and is making such a charge, he
should say whether he has read those
books in those particular languages.
‘That must be made clear.

el § ooy T mp - 2
ot WY o 8l K e
.Lrﬂ,l:PlJ,S by ke

Mr. Deputy-Speaker: There might
be others who might be living in
those areas, and they might have
brought those complaints to the notice
of hon. Member.

G5 flsy s mpm 2
vt S w Py et
- Ul W plae o0 = U

Shri C. K. Bhattacharya: To whirh
languages is he referring?
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Mr. Deputy-Speaker: He says that
he is referring not to one particular
book, but to a series of books that
are coming up in different languages.

Dr. K. L. Shrimall: The hon. Men:-
ber had drawn my attention to one
particular book some time back, and
1 have got that examined. I think
there are certain portions in that
book which are objectionable, and I
am going to write to the proper
suthorities to look into the matter,
and if he would draw my attention
to similar other books, I would cer-
tainly leok into them, and ask the
proper authorities to remove such
portions as are objectionable.
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| Suirt MuLcHAND Duse in the Chair]

Shri Jamal Ebwaja (Aligarh): Mr.
Deputy-Speaker, Sir, almost all the
speakers who preceded me referred
to the problem of student indiscipline
in our Universities and I am sure
there can be no two opinions that this
is one of the most important and
pressing problems of the day. Cer-
tain suggestions have also been given
and certain steps have also been
taken in this regard and as Dr.
Sushila Nayar said, 8 committee had
been appointed by the Education
Minister to look into this problem and
to find out how far this problem was
due to the lack of teaching of ethies
or moral science among the students
especially because our educational
system is based on secular lines and
no religious teaching is .permitted
and is thought to be proper in educa-
tional institutions. I think that it
was a right siep and a wize step. But
1 ferl that although this is necessary,
it is not sufficient by itsclf, This
reflects the moral approach. The
moral approach, while it is necessary
is not sufficient. It must be supple-
mented by the scientific approach.
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What does the scientific approach
mean in this context? It means that
these problems cannot be solved
merely by moral exhortation or
merely by raising the standard of the
character of the teachers or others,
but is means that a scientific analygis
should be made into the causes of
these conditions.

I have no time to go into the
details and moreover I have to speak
on smme olher matters also. 1 would
just Uke to say that apart from the
teaching of moral science, whatever
it mirht be called. mental hygiene
should be made a compulsory subject.
Because it is the inner conflicts  of
students and of teachers which are in
most cases responsible for these
aberrations and for these demonstra-
tions. Unless a man or a -student
knows himself, knows his inner con-
flict, his personalily drives and other
connected matters which come in the
scope of psycho-analysis or personali-
ty psyvchology or social psychology,
mere moral exhortation would not do.

This leads me to the question of the
scientific attitude in general. I know
that there are many things which are
very important in this country, with
which the Education Ministry is
charged and one of them is propaga-
tion of Hindi. Whatever may be the
views of some of the Members, I
know that things are being done and
they will be expedited. As we come
nearer the dead-line, I am sure the
efforts would be expedited still more.

Then I would submit that apart
from this there is another problem
which, I think, should be one of the
main responsibilities of the Education
Ministry. The Education Ministry is
not concerned with details or with
the actual administration of educa-
tion. That is a State subject. The
Education Ministry is concerned with
giving inspiration and guidance to
the States and to all others. So, I
think. the propagation of the scienti-
fic attitude to life should also form
one of the main responsibilities of the
Education Ministry.



6025 Demands

What ig the scientific attitude? I
am afraid, very few of us understand
what is meant by the scientific atti-
tude. We may study science, but we
do not know the scientific attitude as
John Dewey and Bertrand Russell
and many other eminent philosophers
of the world have pointed out and is
also being continuously pointed out by
the distinguished Prime Minister of
our country. The scientific attitude
or the scientific temper is something
quite different from technical know-
ledge. We want technicians; we want
technology to flourish in this country.
Nothing can be done without techno-
logy, but the scientific attitude goes
beyond this. It means the applica-
tion of the scientific method—the
method of doubt, of -constructive
doubt, spspension of judgment, check-
ing of hypothesis by observation and
experience—to the problems of life
whether they lie in the fleld of
economics, or of morality, or of
religion, or of law. I know some of
the books which concern this subject
have been taken up by the Ministry
of Education or by the Ministry of
Scientific  Research and Cultural
Affairs. Whitehead's book entitled
“Science and the Modern World"” is
one of the books. But I would submit
that there are a large number of
books, American books, German books
and other books which are very popu-
lar in those countries and which have
had a very good effect upon the people
of those countries. They should be
taken up and the committee which I
believe exists should take this into
consideration. Not only the work of
translation but books should also be
written in various Indian languages
by our own writers. Of course, the
Education Ministry cannot be charged
exclusively with this problem. This
is a problem and the responsibility of
all of us. But the Education Ministry
could certainly give a lead in this
direction.

Sir, there are a large number of
things to which I would like to refer
but I feel that I should save all the
time that I have at my disposal to
make some observations on the ques-
tion of the affairs of the Aligarh Uni-
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versity which has exercised the minds
of many of us and which has been
in the news also recently. But before
I do s0, I would like to make one
thing clear that I am not an apologist
of the Aligarh University or any
individual, be he the Vice Chancellor
or the Education Minister or anybody.
I represent only truth and justice, as
I view it And I believe that this
attitude should characterise all of us.
Why should I think that—because the
name ‘Muslim’ is included—it is my
duty to defend the Aligarh Muslim
University rightly or wrongly. Why
should I think that because I happen
to be 2 member of the ruling Party
and the Minister and ¥ are well-
acquainted—and we are friends—it
should prevent me from bringing out
the truth as I know it.

Now, the first thing that I would
like to say is that the half-an-hour
discussion held on 2nd March took an
unfortunate turn. I had no idea of
what the contents of the speech would
be, but as the hon. Member continued
to hurl charge after charge against a
number of persons who were not
present here, I felt very sorry. One
of the persons whose name was taken
in this House is very intimately relat-
ed to me and because I did not know
much about those allegations—because
1 did not concern myself with those
problems, I must confess—I did not
say anything about them. But I made
a humble offer with regard to one
particular instance which he gave
and I stand by that offer. I have
also written to him and I stand by
that offer.

Shri D, C. Sharma: Brave offer.

Shri Jamal Khwaja: But when 1
rame to know all the true facts—I
may tell you that the Aligarh Uni-
versity being in my own constituency,
I am very much familiar with a!l the
office-bearers of the University in-
cluding the Vice Chancellor—about
the purchase of the house by the
University from the Secretary of the
Education Ministry. I was really very
very sorry to find that such a serious
charge was levelled against the Secre-
tary of a Ministry and the Minister to
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whom the Secretary is responsible,
who is the head of the Ministry, who
presides over the Ministry, was sit-
ting in this House and nothing was
said by the Minister to exonerate or
to uphold the honour and the dignity
of the Secretary. I may tell you, Sir,
that at least...... N

Dr. K. L. Shrimall: This question
iz being raised again. I must say that
the University has acted in & most
irresponsible manner and they have
unnecessarily brought in the name of
the Education Secretary and for this
the entire responsibility is of the
University.

Mr, Chalrman: Order, order. This
is hardly a matter for discussion in
the House at the present moment,
because the full facts are not before
the House. The hon. Member may say
one thing; another hon. Member may
say another thing, and the hon, Minis-
ter may say a third thing, and the
House will not be in a position to
decide which of them is correct. I
suppose the hon Minister is appoint-
ing some Committee or doing some-
thing of the kind to inquire into the
matter. Till the report of that inquiry
is available, the matter may be allow-
ed to rest.

Shri Jamal Khwaja: Mr. Chairman,
I may assure you and the House that
I have no interest whatsoever in the
Education Secretary as an individual.
I am interestedq in him only as an
institution, as a Secretary. We must
realise the fact that ours is a demo-
cracy—democracy of a particular type.
We cannot function here unless the
permanent officials and servants have
certain rights and privileges and those
rights and privileges are upheld.
Without that, it would become abso-
lutely impossible for democracy and
for Parliament to function. So I assure
you again that I have mno interest
whatsoever in the Secretary sz an
individual. What I want to speak
about and what I want to draw the
attention of the House to is akout the
question of the relationship....
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Dr, K. L. Shrimali: I am sorry this
subject is being discussed. I have
already explained the whole position.
I have already said that the Univer-
sity has acted in a most irresponsible
manner with regard to this matter,
and unnecessarily Education Secre-
tary has been brought into this pic-
ture. I tried to get some information
from the University and they failed
to give it. They must take the full
rvesponsibility for this. 1 would
Jequest you not to allow the hon.
Member to bring in the name of the
Edueation Secretary again in this
connection.

Mr. Chalrman: May I request the
hon. Member not to refer to this
matter at all now?

Shri Jamal Khwaja: I am not
interested in any personalities; it was
on a question of principle that I was
referring to it. However, I shall now
go on to refer to another matter.

Mr. Chairman: Order, order. I do
not think any question of principle is
involved. It is a question of fact that
is involved.

Shri D. C. Sharma: The hon, Mem-
ber has certain information in his pos-
session from which he can prove that
the Secretary did not act in a wrong
way. He has every right to do so.

Shri Jamal Khwaja: I would ask
the Minister whether it is or it is not
a fact that on the 29th February he
received certain detailed information
from the TUniversity, which was
directly pertinent and relevant to the
remarks and allegations that had been
made by the hon, Member, Shri
Prakash Vir Shastri.

Dr. K. L. Shrimali: I will answer
that. I am very sorry that the hon.
Member is again referring to this
matter.

Mr. Chairman: Order, order. Two
persons cannot speak at the same
time,
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Shri Jamal Khwaja: I have only
15 minutes at my disposal.

Mr. Chalrman: He has asked a
question of the Minister. Let him
reply. .

Dr, K. L. Shrimali: Let him have
the reply to the question he has asked,
He does not want to hear it......

Shri Jamal Khwaja: I will hear it
afterwards.

Dr. K. L. Shrimall: This particular
letter to which the hon. Member has
referred—I think Shri Khwaja has
also referred to it in the University
Gazette—was received in my Minis-
try by the Under Secretary on the
29th evening. He was at his resi-
dence. This letter was not seen by
the Education Secretary, far from it
being sent by me. I saw it only when
it appeared in the University Gazette.

Shri Jamal Khwaja: It was the
duty of the Secretary to bring it to
the notice of the hon. Minister.

Dr, K. L. Shrimall: No, it is not
the duty of the Secretary to do so;
the hon, Member is quite wrong in
thinking that the Ministry is bound
1o bring to the notice of the Minis-
ter all kinds of communications at all
times.

Shri Jamal Khwaja: It was known
ithat a half-hour discussion was going
to take place arising out of & ques-
tion on the matter,

Dr, K. L. Shrimali: I have already
said this question had nothing to do
with the half-hour discussion at all,

Shri Jamal Khwaja: I refuse to
yield.

Dr. K. L. Shrimali: The hon.
Member is unnecessarily creating heat
in this matter. This gquestion with
regard to his house had nothing to
do with the half-hour discussion.
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Shri Jamal Khwaja: I have very
little time at my disposal and I would
not like it to be wasted in such re-
marks and encounters.

I would go to a point which the
Education Minister has specifically
mentioned in the statement. He said
that he received contradictory replies
and statements from the Vice-
Chancellor. This is a wvery very
serious statement.

Dr. K, L, Shrimali: I maintain it.
Let the Vice-Chancellor deny it.

Shri Jamal Khwaja: What I mean
to say is that the Education Minister,
no matter who he may happen to be,
is a very cminent person, and so is
the Vice-Chancellor who is the func-
tional or administrative head of the
University.

Dr. K. L. Shrimall: It is a very
strange argument. The hon. Member
is questioning my integrity. My
integrity has been questioned in the
University Gazette which published
the letter of Shri Khwaja in which
he said that I had suppressed the
truth and that the letter, to which he
referred, was in my possession. This
is ebsolutely wrong. I am denying it
This letter was received by the Under
Secretary. Even the Secretary had
not seen it, far from it being seen by
me. It is highly objectionable that
the hon, Member should go on repeat-
ing this charge again and again.

Shri Jamal Khwaja: 1 seek your
protection, Sir.

Mr, Chalrman: Order, order. The
ordinary rule is that a statement
made by the Minister is accepted as
the truth. We do not really contra-
dict the statement made by Ministers
or by Government. When the Minis-
ter makes a statement saying that he
had no knowledge of it, the matter
ends there. We cannot proceed
further on a different basis,

Shri Jamal Khwaja: ] am not at
all challenging the statement made
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by the Minister nor even his bona
fides. 1 am only referring to certain
facts,

Dr. K. L. Shrimali: It has been
challenged in the University Gazette.

Shri Jamal Khwaja: I am stating
certain facts. I am gquoting from the
statement which he made. How am
I challenging his bona fides or the
bona fides of the Vice-Chancellor or
those of anybody else? 1 am only
saying that it is a strange situation
and, therefore, something should be
done about it. I have a constructive
proposal, a humble suggestion, to
make. Both are eminent persons and
1 believe that both honestly believe
themselves to be right. Therefore,
my suggestion is: let the hon. Minister
and the Vice-Chancellor meet as
individuals......

Mr. Chairman: Order, order. He is
again referring to the same thing.
The hon. Minister has made a state-
ment in the House. It has got to be
accepted as correct. We do not go
behind it I do not think it necessary
for the hof. Member to proceed with
the same thing over and over again
and try to prove that one of the per-
sons has said something which is not
correct.

Shri Jamal Khwaja: All right.
With your permission, I will drop this
subject and go to another.

I know the Minister is a student
of philosophy and psychology. What
he calls contradiction is a philosophi-
cal concept.

Dr, K. L, Shrimali: When I have
made a statement on the floor of the
House that the Vice-Chancellor has
made contradictory statements with
regard to some matters, why is it that
the hon. Member, when he is not in
possession of the facts, is trying to
defend his position?

Shri Jamal Khwaja: I am not
defending anybody. I made it clear
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that I am not defending the Vice-
Chancellor or any person on earth,
whether he is my father or the Prime
Minister or anybody. I am here stat-
ing the truth and I am referring only
to facts. 1 am not at all challenging
the bona fides or the truth or falsity
of the statement of the Minister.

I referred to a philosophical con-
cept, the concept of contradiction. The
hon Minister would appreciate that
what appears to be a contradiction
may not be a contradiction.

Dr. K. L. Shrimali: This is a very
strange philosophy. 1 cannot under-
stand this philosophy. Though I am
a student of philosophy and psycho=-
logy, 1 cannot understand this kind
of philosophy.

Shrimati Renu Chakravarity: Why
does the hon. Minister always inter-
rupt the hon. Member? Let the hon.
Member finish and then the Minister
will have a long time. He will have
the last say. Nobody else will be
able to say anything more after that.
So why does the Minister interrupt
the hon. Member all the time?

Mr. Chairman: That is
right.

Dr. K. L. Shrimali: He put a ques-
tion to me.

perfectly

Ch. Ranbir Singh (Rohtak): The
hon. Minister can answer later.

Mr. Chairman: When the hon.
Minister has made a statement of fact
and when it is said that it is not true,
it is his duty to intervene.

Shri Jamal EKhwaja: The House
should at least try to understand what
I am saying. I say once again that
I am not making any charge of in-
sincerity or a charge of having made
a false statement against anybody. I
am just trying to point out that the
concept of contradiction is a philoso-
phical concept. What appears to be
a contradiction to one person may not
appear to be a contradiction to another



6033 Demands

person who has a more synthetic
mind, who can reconcile apparently
contradictory things. I am not saying
anything about the facts. I am only
stating a possibility.

Therefore, I say that these two emi-
nent persons, for whom I have res-
pect, should meet. I am not speaking
formally; I can assure you I am not
speaking formally. I have great res-
pect for the Education Minister. I
assure you from the bottom of my
heart about that, if I may say so. when
I first came to Delhi in 1957. he was
one of the very few persons on whom
1 called, although I did not know him
personally at all. I have great respect
for him; but I have also respect for
the Vice-Chancellor.

An Hon. Member: The cat is out of
the bag.

Shri C. D, Pande (Naini Tal): Here
is a contradiction.

Shri Jamal' Khwaja: Therefore, I
am suggesting a way out. The Vice-
Chancellor is not a member of this
House. 1 suggest that the Vice-
Chancellor and the Education Minis-
ter, who have already met the Vice-
President informally and separately,
should get together and discuss things
as friends, not in the capacity of Vice-
Chancellor and the Education Minister
or with Dr. Radhakrishnan, as the
Vice-Presidep®, of India....

Dr. K. L Shrimali: I think it is
quite wrong to bring in the Vice-
President here.

Mr. Chairman: No; the hon. Mem-
ber should not bring in the Vice-
President or the President or any such
person.

Shri Jamal Ehwaja: This 15 a sug-
gestion 1 make. I would like to say
a few words; but I do not know how
much time has been left for me; but
it is not my fault if I exceed my time
limit.

Reference has been made to the
Vice-Chancellor's  statement. Some
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Members have said that jt is wrong,
that the Vice-Chanceilor should not
have made that statement. That state-
ment had nothing to do with the
charges in general. If you read the
statement of the Vice-Chancellor, you
will see that it does not say that all
the charges mre a complete travesty
of facts. In his statement he has
referred only to 4 specific charges
Therefore, to say that he passed a
sweeping judgment and tried to pre-
judge the issue is wrong because the
issues of which the Enquiry Com-
mittec was seized were very wide,
The terms of reference include all
appointments, promotions and admis-
sions from 1950—1960; all audit
objections and financial transactions
of the University from .850—60 and
suggestions for improvement. So,
the Vice-Chancellor's statement arose
not out of the proceedings of the
Enquiry Committee but out of the
half-an-hour discussion which wasa
held.

The discussion should not have been
held as the hon. Minister himself
suggested. But it was over-ruled.
When it was over-ruled and when 17
or 18 charges were levelled, then the
Vice-Chancellor or anybody else was
perfectly justified in replying to thosc
charges. He mentioned only 4 charges
which involved very responsible and
cminent persons. He did not mention
all the charges. Therefore, to say that
he prejudged the issues or it was
wrong on his part is, to my mind, not
acceptable.

Mr, Chairman: The hon. Member's
tire is up.

Shri Jamal Khwaja: I entirely
agree with the sentiments expressed
by Dr, Sushila Nayar, I think, it is
all based on a misunderstanding. The
resignation of the committee is bascd
upon misunderstanding and - false
reports that appeared in the news-
papers. I know it for certain that the
Vice-Chancellor had a talk with the
Chairman and the main reason for
the resignation of the committee was
the observations that had been made
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herc in the House, namely, the possi-
bility of a Visitor's Enquiry Com-
miltee being appointed later on. They
felt  insulted and slighted. They
thought: Are we not responsible and
honest and impartial persons; why
before the work of the committee
had been completed, why when it had
hardly begun, should references be
made to the Visitor's Committee and
-such other things? (Interruptions.)

Of course, Shri Prakash Vir Shastri
-dild say something. But why was il
necessary for others to give the same
.ideas? The Visitor has, of course, the
right to appoint a committee. Nobody
questions his right. But rights are
.not always exercised. Everyone has
the right of divorce; but the right of
.divorce is not exercised always.
(Interruptions.) I know it for certain
that it was not so much the issuing
-of the Vice-Chancellor's statement as
this fact that they thought was a re-
flection upon the dignity or the
ability or the capacity of the members
of the committee to accomplish this
-wvery task that induced them to resign.

Mr. Chairman: The hon, Member
umust now conclude.

Shri Jamal Ehwaja: Sir, I would
‘request you to give me a few more
minutes at least.

I suggest that this misunderstand-
ing should be removed. 1 welcome
the idea which was mooted by the
‘hon. lady Member, And, I am sure
that if the members of the committee
and the Education Minister and the
Vice-Chancellor, all meet informally
with Dr. Radhakrishnan, it would be
possible.

Lastly, I want to give you an objec-
tive portrait of Aligarh—which I
claim to be objective. I claim that
objectivity is a wvery difficult thing.
I claim—I hope it will not be regard-
ed as a boast or a challenge—that in
-most of the things I am objective.
‘But I have no time now. Anyhow,
‘it an occasion arises and a two hour
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or two and a half hour discussion
takes place, I think I would be able
to give, in the interest of truth and
objectivity, the proper picture of Ali-
garh as= it is.

Now without going into that, I
would say one thing. One of the items
before the enquiry committee is the
enguiry into the house belonging to
the Education Secretary.

Dr. K, L, Shrimall: Sir, may 1

. request him not to bring it again and

again?

Shri Jamal Khwaja: [ am making
this suggestion. One of the members
of the enquiry committee—the
member-Secretary of that Committee—
happens to be the Joint Secretary in
that Ministry. This is, I think,
improper.

Mr. Chairman: The hon. Member's
time is up.

Dr. K. L. Shrimall: It is my duty
to know what is proper and what is
improper.

Shri Jamal Ehwaja: I am making
the suggestion; you may accept it or
not.
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FT 9¥W fF wrr T faew ¥ ¥
1 ok 9w & frafiat ) arfie gt
o W em R AfF I a
it Y & 97 T W oaw = A
frat % W afs gaws @
1 for & fr 2 & =1 o el
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fear @t v & wyfra w17 A @ ¢
wfd & v I 1 Pgee s
M g W g R oW oaw W
I T e F faemw S oam
TR K o wem o AE ¥
wifan aofe T T% gL TH AR
F At ¥ wog 7OF ¥ gERER §T
T wrr w1 Torew w17 A @
7 TG FET AT | qg AT TIAH FL
# om fF ag few feew 1 st
a7 | ;T AW F Fg 9 SR g
aT g1 &Y, 9T wrefent & w39 ¥
faems &g foor a1 99 @ Ww &
A ar wfed s TE wEA ¥ Y
o A @Y AW qEAE w7 A
ofgd | § oz W w2 ¥ g e
i fr i fomet Y A5 gf & me
qa 3% A & | A & g o FpW
fe & 7 a2 for feslt & 951 gu o
FT e W\ FeE & a1 94 ag faege
Fat T gt fr A 7@ ¥ angw TwER
g IR AN ofr F2w e @ A| W
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BT & WK Ag NARAG & | & qmwAr
§ & ot feefrmeat § squmew
F WA T @A AT wrawas
®UE T R R AW s &
AT F F wE g & & aiAs o
TT |E AT 91 W wgar av fin
T o= @ & T & § aen
AME2 § IT FT 9T AN famr AA
fet oft 398 ®1 qqrf w A & T W
AT | IH W qE7 g e § faar
AT FT & 9 IF K gy =
T § ¥ wAr afgm W @@
3§ WA W I« meafeni ¥
WA KT IA A fowlt & mow Ag
FTAT AT | o AN F F wwd W
T ¥ Tg ATGET FEN OF T o
nefwrﬁhawhm%ﬂw
W R ¥ faw aEm o ¢ o
¥ %1 fagg & waw fwar @ W
T K TOH § W AT ¥ AW F
9 "Er & @ & spm feoww o
famifagi #t ®7 & w7 hegm &
1 W T A ¥ F ) A
& a7 9T F A ¥ q@R qdtT w7
M § 6 3w fanfogl w1 e
waa 7 g amg o 37 N W oAw
qaré ¥ afqT ®T F I F Aaw
i 7 fFar o & sgm fE oA
WEET g UF WIAN W qAT wAT
wAfad ¢ gT At Ao oA qm
IS 2 F o g Ay S ATH
AT ATRA 99 & are # ofr gut
g faa frar o o 39 & ait #§
AR I v RIAT W IAH
Fz fx aredt gw & 798 "% faar o
g qeaTdr A gIwAT BT YT & §
wifs zw @ IET f& geard
faeit @ g1 1 fidt mfg faame
7, 5 ¥ gt &q @ Afs qaw
F1 g grvw ¥ mwoAe  wfam
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& T 5 avEw gw oAt & faiw
¥ Wy oW gy e gm
farerfndt #F qaré # faer 7 0¥ W
T & Fe wre e g A vt
¥ ®w forar o

6T & A1q ATg & qvey A7 gevE
Feafaarera & art § fadam s sgm
¥ i =% wArE o wT w &
feafadr & mr o 7@t ™ 7 59
Tt A 25 o & R T @ aga
T/ gV W uT I« R geT @ e
¢ W gwife gfafeda sevm §
afwa ot ofr 7 zame ¥ § o gy A
U mFAT I AT s im
s agt &% g A wW AT & av A
AT W §F w97 T &Y AT dw
7t fanfodt % fear &1 a1 & vay
0 AT BT ¥ o R A w0
wifed | &7 9 AT AHAT WET F AT
fir ag =% 70% 7@ § A I 7 FAT
a1 f w7 o 9 o mnfagt s g
FTH Ht FO KT | goETe ¥ Foar ot
Tt gfmafedwr &, fet gfqafad
&, wefrg afrafasy &, o gfaarfad
&, IT W ETE wTH T AY gL
wrfr wifgd | 39 F A A gAA F
Fifar grAT =fed | & guT e fAar
aifzd | fam o 7 frogm X
o OF TH AT H Yoo Hed ¥ |
T yoo HWrad H WY & 1A Fg
e = o a4 & fRA s fF oamw
TEF AT &7 47 90 AMY FE g o7 1490
g & WY T AT weafEar 99 WA
A1z 37 7Y Frotz 2f> gare & a1z qowTT
gt mifaar fagifra &% 1 99 398
AT O AT AW TG IART FIATET
Wi @Y Adl, 39 77 #7 FRAY gAT saieg
F ot 7 7 fedT TATT avr w1 S0
73 afe & Tad AT T TR R
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[ 7=r W fog wg= ]
waa AT oifs gopC 99 & art
T w7 8% WX g AT freraa s #17
o1 T & av wreafeat @1 WY & I @
g frm w1 8% ok gffedw
e AR o ¥ oA faiw wT &
wiw & foq & womar o &% | a@l
9T &1 AeNEIfaFar F1 ogarT AGY
g fod St TArw gfrafeer @
IW & war gw W gfvafad st
qrET F Amfed | g% @Y & §EI
F@ ¢ 5 oy a1 ATeNRIaE wEeT &
FATFE AT 8, TEIEAL | WA
gt &5 7 & aut dfsws wfaw &
FTTAT g fed, At wre d9w Afrws
wifawr & AT wEg W afed
fE e fT s aer & o gt famw &
Fré g AT 2 139 § 3T ¥ Foire-
fex <fam vt (&<t & o +few, afer
T'fF 378 degr @ & gwiaU I
sareT feidefss i R EN W aE
¥ T T AT TG AT HEAT gL AT H
wm @ ¢ e wime gfafen &
qrewsifaFar & g9 & @ 8, 7
IH WMEAT KT A6 KT FHRA | g@iEd
¥ o9 & oo F&W {5 gF T AT aTan
97 A wTAv e )

s & W17 #T GreT A7 oy &9
wT A AT AT AR E ) &R aY
oTT & AT § age feerawt & f )
Wt S A A e gf @
Tt o 99 7 I TF AT AT W@ A,
afewr Freet 72T w19 F7 & Aifed
JoAr R T e W oW oW
FOT AT & 7 oWfET o7 &9 w2 ¥
Are & W ¥ TEAT WOT &% T
E3 & WA & AT T A AT
F &g ag 9w B fs gl § o1

fafrezt & 97 97 89 *¢ %
&= FZ & AT A § qrifavet & FH
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ad ) aft § oAy § ot T
FTH F4T A1 & £ A0 AGT T8 FHAT
Tg T & ®3 F @7 g am@m | &
s @ A FgW e oF q= &
TEL FEAT | SE X F WA § AT oW
e & i 59 Y & 1 g FaT
TAAYT AT FZ F 79§ wwgy @ AfET
AT AT §H AT & FfoATS fwE wr
wifE &% oF T A & | 7% AW e
T Ty w e WA ¥
AR § g Wy & | ag 9T A ¥
WA g a7 & e F oy
™ A F T R aw gl R
It e FHE BT I F A7 FA="roaTIy
¥ A a1 T fed, AR F e
g, s® Srmfeez &, a1 @y o
o g AT 99 Y ¥ g, 39 Y a9 w7
AT & KT T E AR TH A 5 T
¥ Trertfa w1 faeger srorT TEA fed o
ot gar 4 ¢ fF oeEfa & e
# g Ao #1 9F TF & & W} gmv
HE W FYT AE LT AR |

WA dumr & gAw 97
T § | 7 weg w3 H wvav g ) gW A
AramT & fF @ AT 7 few ag A o
3= & fm g frdt ST ag wpie 7 21
fremammsd s st @ &y
gw ff fit v & wmar AT w5
foege &A1 A8 Afew gw & miy
wreat & 9 ¥ g fgq iR & wrar
HrEs &7 T FE | F a7 g7 7 e
AT § A1 e S Sferw = g
TR AR & S & | F g e g A
o TeT G AT Migd Frad et w1
A1 2 o 3@ 7wy AT wr
wt aré fe=t At TR 9T 9 feet
WTET & wfww @ A nfgd AfwT
oI & ATY 39 &1 R AEWET Tifd
W W 7% &9 WA WIS T AT F7
e -
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T ¥ aq ) a9 § qg A% 7€
fe st gAYt wr=fg W § 9w &
watt & ford g o mex 3 W@ |
T ag ¥ g 5 g o
& T &Y STATH At e & I A
AT g & 1 Y A fet Wi
T B Ao & g wé fet
e &t gk e fafy F foret
Tt F 9 7 &1 F wgan g fr A w7
T A WA TR

¥ & Sy & 9g N e
fir g w1 fimtt o gereTgl & art 7 Y
WIEH FTN wwfed ag A& gon &
oo Wi fefgse a1, aex oAt
o Arww aEg & et & gem
| F WA fanr @At ¥ wg fr aw
o T ¥ @ & ol 7y AT

Mr. Chairman: Members may now
move their cut motions to Demands
for Grants subject to their being
otherwise admissible.

Need to have wuniform text books
throughout the country

Shri Aurobindo Ghosal: [ beg to
move:

“That the demand under the
head 'Ministry of Education' be
reduced to Re. 1.” (213)

Need to introduce national anthem in
schools in place of religious songs

Shrl Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Education' be
reduced to Re, 1" (214)

Need to set up @ Pay Commission for
teachers on All India basis

Shri Aurobindo Ghosal: 1 beg to
move:
“That the demand wunder the

head ‘Ministry of Education' be
reduced to Re. 1." (215)

PHALGUNA 25, 1881 (SAKA)
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Need to set up all-India and State-
wise tripartite Committees consist-
ing of the representatives of the
Government, the Universities and
the students for enforcing discipline

Shri Aurcbindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Education' be
reduced to Re. 1." (216)

Nationalisation of all private educa-
tional institutions

Shrl Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Education' be
reduced to Re. 1" (217)

Need to keep educational institutions
free from the control of any religi-
ous community.

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Education' boe
be reduced to Re. 1." (218)

Failure to introduce compulsory pri-
mary education

Shri 5. L. Saksena: I beg to move:

“That the demand under the
head ‘Ministry of Education' be
reduced by Rs 100"  (366)

Failure to solve the problems and cure
the troubles of the Banaras Hindu
University

Shri §. L. Saksena: | beg to move:
“That the demand under the
head ‘Minisley of Education' be
reduced by Rs. 100"  (396)
Failure to appeint some eminent edu-

cationist as the head of the Univer-
sity Grants Commission

Shri S. L. Saksena: I beg to move:

“That the demand under the
head ‘Ministry of ‘Education’ be
reduced by Rs. 100" (397)
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Need to develop Hindi and other
languages

Shri B. Das Gupta: I beg to move:

“That the

demand under the
head ‘Education’ reduced to

be
Re. 1"

(219)

Policy regarding general

“That the demand under the
head ‘Education’ be reduced to
Re. 1.7 (220

Policy regarding  basic

Shri B. Das Gupta: I beg to move:

“That the demand under the
head ‘Education’ be reduced to
Re. 1" (221).

.Inadequate grants to the States

for
development of elementary educa-
tion

Shri Supakar: I beg to move:

“That the demand
head ‘Education’

under the
Rs 100" (42)

be reduced by

Indiscipline in the Universities

Shrl Supakar: 1 beg to move:

“That the demand under the
head ‘Education’ be

reduced to
Rs. 100" (43)

-Revision of pay scales of primary
and secondary teachers

Shri S. M. Banerjee: I beg to move:
“That the demand under the

head ‘Education’

‘Rs. 100" (186)

Purcha.se

be reduced by

of Zamindari Bonds by

Banaras Hindu University

Shri §. M. Banerjee: I beg to move:
“That the demand under the

head ‘Education’ be reduced by
Rs. 100" (187)

Ra

education
Shri B. Das Gupta: 1 beg to move:

education

Failure of

Course—in Secretariat
D.M. College, I'mphal

Shri L. Achaw Singh:

move:
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State Need to have a residential University
In Kanpur

Shri S. M, Banerjee: I beg to move
“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (188) |
Need to have three years degree
courses in U.P.

Shri S. M. Benerjee: I bag to move:

“That the demand under the
head ‘Education’ be reduced by
Its. 100" (189)

Need to improve the educational
system in the country

Shri S. M. Benerjee: I bag to move:

“That the demand under the
head

‘Education’ be reduced by
Rs. 100" (190)

Inadequacy of the teaching staff
the

Government

in
Imphal

D.M. College,

Shri L. Achaw Singh: [ beg to
move:

“That the demand under the
head ‘Education’

be reduced by
Rs. 100" (201)

Lack of facilities in the Teachers

Training Institute run by the D.M.
College, Imphal

Shri L. Achaw Singh: I beg to
move:

"That the demand wunder the
head ‘Ed

ion' be r d by
Rs. 100" (202)

a4

the scheme of Diploma
Practice in

I beg to

“That the

demand under the
head ‘Education’

be reduced by
100" (203
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Necenity Yor gpromoting
education in Manipur

women's

Ehri L. Achaw BSingh: I beg to
anove:
“That the demand wunder the

head ‘Education’
Bs 100.* (204)

be reduced by

Need to introduce higher secondary
achools in Manipur

Ehri L. Achaw BSingh: [ beg to
L

“That the demand wunder the
bhead “Education’ be reduced by
Re 100" (205)

dack of equipment and furniture for
schools in Manipur

Bhri L. Achaw Singh: I beg to -

“That the demand under the
bhead ‘Education’ be reduced by
Re 100" (208)

Need to introduce Manipuri as a me-
dium of eramination and instruc-

tion wpte the Higher Secondary

stage

Ehri L. Achaw BSingh: I beg to
p e,

“That the demand under the
bead ‘Education’ be reduced by
B 100" (207)

Need to construct a sports stadum
in Manipur

Bhri 1. Achaw Singh: I beg to
move:

“That the demand under the

bead ‘Education' be reduced by
Rs 1007 (208)
Edmeationa! tours of teachers and

students of Manipur

Bhod L. Achaw Singh: I beg to
amove:
*“That the demand wunder the

bemd ‘Education’ be reduced by
Be 100" (210)
419 (Ai) LS—3
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Missionary schools in Manipur

Shri L. Achaw Singh: I beg to
move:

“That the demand wunder the
head ‘Education’ be reduced by
Rs. 100." (211)

Need for more staff quarters for D.M.
College, Imphal

Shrl L. Achaw Singh:
move:

*“That the demand under the
head ‘Education’ be reduced by
Rs, 100." (212)

Delay in the introduction
three-year degree course
Gauhati University

I beg to

of the
in the

“Shri L. Achaw Singh: I beg to
move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100." (222)

Necessity of starting a residential
University in Manipur

Shri L. Achaw Singh:

move:

I beg to

“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (223)

Need to pive aid to schools started
by the refugees in Saiton in Mani-
pur

Shri L.
move:

Achaw Singh: I beg to

“That the demand wunder the
head ‘Education’ be reduced by
Rs. 100." (224)

Need to pive post-matric scholarships
a: Imphal College, Manipur

Shri L. Achaw Singh:
move:

I beg to

“That the demand wunder the
head ‘Education’ be reduced by
Rs. 100." (225)
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Irregularities in conversion of pri-
vate schools into Government

schools by Manipur Territorial
Council .
Shri L. Achaw Singh: I beg to
move:
“That the demand under the
head ‘Education’ Dbe reduced by
Rs. 100" (227)

Disparity in the pay-scales of teach-
ers in Governinent and private edu-
cational institutions in Manipur

Shri L. Achaw Singh: 1 beg to
mowve:
“That the

head ‘Education”
Rs. 100." (228)

Restriction on  Govermment. school
teachers from joining the Teach-
ers’ Assocviation in Delhi

Shri L. Achaw Singh:
move:

demand under the
be reduced by

I beg to

“That the demand wunder the
head ‘Education’ be reduced by
Rs. 100." (229)

Need to give scholarships to students
of Scheduled Castes, Scheduled
Tribes and Other backward classes

Shri L. Achaw Singh: I beg to
move:

“That the demand under the
head ‘Education’” be reduced by
Rs. 100" (230)

Implemnentation of schemes for pro-
motion of sports and games

Shri L. Achaw Singh: I beg to
move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100." (231)

Provision for youth
gramme

Shri L. Achaw Singh:
move:

“That the demand under the

head 'Education” be reduced by
Rs, 100." (232)

welfare pro-

I beg to
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Failure to give the retrospective por-
tion of the University Grants
Commission grant to superannuated
and retired professors of West
Bengal

Shri Aurobindo Ghosal: I beg to
move:
“That the

head ‘Education’
Rs, 100" (234)

Fuilure te introduce compulsory free
primary education

Shri Aurobindo Ghosal: 1 heg to
move:

demand wunder the
be reduced by

“Tz2t the demand under the
head ‘Education’ be reduced by
Rs. 100." (235)

Need to revive and reorient the Boys
Scouting System in schools
Shrl Aurobindo Ghosal: 1 beg to
move:
“That the demand under the

head ‘Education’ be reduced by
T« 207 (236)

Nead to extend scholarships to dis—
placed persons liberally

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
hzad ‘Education’ be reduced by
Rs. 100." (237)

Failure to set up adegquate number
of schools for blind students

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (238)

Failure to publish adequate number
of books in different regional langu=
ages by the National Book Trust

Shri Aurobindo Ghosal: I beg to
move: "
“That the demand wunder the

head ‘Education’ be reduced by
Rs. 100" (239).
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Failure to set up adequate number
of schools for deaf and dumb

Shrl Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (240)

Need to introduce educational tours
in the systematic way in the curricu-
lum of school and college subjects

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (241)

Failure to reorient the present system
of examinations

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Education’ be reduced by
Rs, 100" (242)

Need to introduce regional language
as a medium of instruction

Shrl Aurobindo Ghosal: I beg to
move.

“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (243)

Failure to introduce
schools

Shri Aurobinde Ghoeal:
move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (244)

Discrimination in the matter of
awarding foreign scholarships

Shri Aorobindo Ghosal: 1 beg to
move:

“That the demand under the

head ‘Education’ be reduced by
Rs. 100" (245)

free-tiffin in

I beg to
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Need for a separate institute for im-
parting theoretical and practical
training in physical education

Shrl Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100." (2486)

Restriction of scholarships to poor
students belomging to scheduled
Castes and Scheduled Tribes

Shri Aurobindo Ghosal: I beg to
move:

“That the demand wunder the
head ‘Education’ be reduced by
Rs. 100" (247)

Need to provide funds to schools for
sports and games

Shri Aurobindo Ghosal: I beg to
move:

“That the demand wunder the
head ‘Education’ be reduced by
Rs. 100" (248)

Integration of students with youth
welfare programmes

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (249)

Need for setting wup an All-India
Committee of Students representing
different Universities to conduct
Students Festival

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (250)

Need for setting up separate messes
for students in big cities
Shri B. Das Gupta: I beg to move:
“That the demand under the

head ‘Education’ be reduced by
Rs. 100" (251)
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Need for introduction of regional
language as medium of instruction

Shri B. Das Gupta: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs, 100." (252)

Need for implementation of the policy
of compulsory primary education
Shri B. Das Gupta: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs, 100." (253)

Need for extra-territorial jurisdiction
of Universities
Shri B. Dag Gupta: 1 beg to move:
“That the demand wunder the

head ‘Education’ be reduced by
Rs 100." (254)

Adoption of mother tongue as the
of instructi and erami-
nation under the Universities

Shri B. Das Gupta: I beg to move:

medi

“That the demand under the
head ‘Education” be reduced by
Rs. 100" (255)

Inposition of restriction by the Uni-
versity Grants Commission on the
number of students in educational
institutions

Shri B. Das Gupta: 1 beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100." (256)

Failure to introduce 3 year Degree
Courses in majority of the Colleges
of West Bengal

Shri Aurobindo Ghesal:
move:

“That the demand under the
head ‘Education” be reduced by
Rs. 100." (258)

Shortage of trained teachers in pri-
mary and secondary schools

Shri Aurobindo Ghosal: I beg to
move;

I beg to
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“That the demand under the
head ‘Education’ be reduced by
Rs. 100." (258)

Need to set up the system of periodi-
cal health e ination of hool
students

Shri Auorobindo Ghosal: I beg te
move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (260)

Need for prescribing the dietary sys-
tem for students according to the
food habits of each State and to
make up the deficiencies through
free tiffins in schools in order to
check mal-nutrition

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head ‘Education’ be reduced by
Rs. 100." (261)

Setting up of cheap and subsidised
boarding and hostels for students

Shrl Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Education' be reduced by
Rs. 100.” (262)

Need for setting up public library
in each Union Territory

Shri Aurobindo Ghosal: 1 beg to

move: .

“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (263)

Failure to appoint Visitor's Commit-
tee to enquire into the affairs of
Aligarh University

Shri Vajpayee: I beg to move:
“That the demand under the

head ‘Education’ be reduced by
Rs. 100.” (367)
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Delay in manufacturing Hindi Type-
writers
Shri Vajpayee: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100." (388)

Need to establish more public schools
in the country for promotion of
discipline and improving the qua=
lity of man-power

Shri P. G. Deb: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100." (369)

Deterioration in the standard of edu-
cation in University

Shrimati Renu Chakravartty: 1 beg
to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (370)

Method of awarding scholarships for
overseas technical and post gradu-
ate studies

Shrimati Renn Chakravartty: 1 beg
to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100." (371)

Failure to erpedite free and compul-
sory primary education to children
of age-group uf 6-11 years

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head 'Education’ be reduced by
Rs. 100 (372)

Failure to finalise all India Educa-
tional Survey and to produce re-
gular statistics to show actual state
of education
Shrimail Renn Chakravarity: I beg

to move:

“That the demand under the
head ‘Education™ be reduced by
Rs. 100" (373)

PHALGUNA 25, 1881 (SAKA)
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Failure to increase the rate of girls
education specially in elementary
and secondary stage

Shrimati Reno Chakravartty: 1 beg

to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100.” (374)

Low grades of pay for primary school
teachers and their irregular pay-
ments in Union Territories

Shrimati Reno Chakravartty: 1 beg

to move:

“That the demand wunder the
head ‘Education’ be reduced by
Rs. 100" (375)

Inereasing official interference in the
educational institutions

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100." (376)

Necessity for showing news-reels and
educational films in schools and
colleges by rotation
Shri Aurobindo Ghosal:

move:

“That the demand under the
head ‘Education’ be reduced by
Rs, 100." (196)

To set up one archive in eoch State

I beg to

Shrl Aurobindo Ghosal:

move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100" (197)

Activities of Central Social Welfare
Board

Shri L. Achaw Singh: I beg to
move:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Education’ be reduced
by Rs. 100" (233)

I beg to
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Need to simplify the procedure for
granting aid to voluntary organisa-
tions by the Central Social Welfare
Board

Shri B. Das Gupta: I beg to move:

“That the demand wunder the
head ‘Misccllanecus Departments
and other cxpenditure under the |
Ministry of Education’ be reduced
by Rs. 100" (257)

Need to ask the UGC to undertake a
comprehensive review of the falling
standards of teaching due to com-
munal and factional tendencies in
Universities

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Education’ be reduced
by Rs. 100." (378)

Non-implementation of schemes under
Central Social Welfare Board

Shrimati Renu Chakravartty: I beg

move:

“That the demand under the
head ‘Miscellaneous Departments
and o‘her Expenditure under the
Ministry of Education' be reduc-
ed by Rs. 100.” (379)

Necd for promation of Manipuri style
of Polo

Shri L. Achaw Singh: I beg to

move:

“That the demand under the
head ‘Education” be reduced by
Rs. 100" (209)

Discrimination in giving aid to schools
in Manipur

Shri L. Achaw Singh: I beg to
move:

“That the demand under the
head ‘Education’ be reduced by
Ra. 100" (226)
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Mr. Chalrman: These cut mo-
tions are now before the House.

Shrimatf Renuka Ray (Malda):
Mr, Chairman, Sir, it is a welcome
change at least that there is a great-
er realisation of the fact that in-
creased productivity or increase in
total wealth is not possible until the
men and women, who are the build-
ers of society, are trained and equip-
ped. But while there is greater
rea isation and while even in the
Budget provisions we find some evi-
dence of this it is still true to a cer-
tain extent that the difference bet-
ween what arc known as the produc-
tive and the unproductive services
remains. The highest priority surely
has to be given to those through whom
we are to implement our Plans. Yet
even in the outline of the Third Plan
that has just come out there does not
seem to be evidence of this. There
is a large sum of money allotted in
this draft outline for social services
and the actual amount for education
and the social services may be high-
er but I wonder whether in percent-
age the amounts are lower or not. I
would like the hon. Minister—he is
not here now—to make it clear to
us when he replies as to what is the
posilion in this preliminary sketch of
the Third Plan of social services in-
cluding education.

Even this year we do not get be-
fore us the picture of achievements
and of performances. The slight im-
provement that is there is in regard
to the numbers shown. Some statis-
tics are shown. But even today we
do not get a proper picture in the re-
ports of Ministries—not only this
Ministry—of the performance and of
what has been done. The total
amount of money may be less than
what is required but how much of
that has been properly utilised? That
picture we do not get,

Then I will start with the position
that we face today in regard to pri-
mary education. Other speakers and
more especially my hon. friend,
Acharya Kripalani, spoke about this
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1t is true that a target has been laid,
that is, by 1865-66 primary educa-
tion for boys and girls up to the age
«of eleven is to be introduced.

I want to go back to some years
even before independence, I want to
g0 back to the Sargent report which
<ame out in 1844, which recommend-
ed a scheme of education in the pri-
mary stage, between ‘the ages of #
and 14; and laid great stress upon
the quality content of that education,
upon taking up basic education. The
-only thing that was different in the
‘Sargent basic scheme was that it did
not think it would be possible for
the children to pay for their educa-
‘tion, but apart from that, it had the
‘picture of the entire scheme of basic
education, as laid down by Gandhiji

1621 hrs.
[Mr. DepUTY-SPEAKER in the Chair]

“Yet, it was considered then that it was
‘very slow and therefore the scheme
was not accepted. Even if the other
features were not implemented, if at
least the training of the trainers for
‘basic education had taken place,
‘today, though we have been delayed,
a! least the quality content of educa-
‘tion would have been there.

We are now told that all children
will get elementary education, not
‘basic education, in the age group of
6 to 11. I would ask the Minister to
look into this. What is more, I
would ask him to look into the varia-
tions that are taking place between
‘State and State. Will even this
modest target be achieved by 1965-667
Will all States be in a position to see
‘that all children between 6 and 11
are in schools? That also needs a
great deal of attention.

I shall speak about teachers’ train-
ing later, but at this stage I would
morely say, that trainers for basic
education should be trained on a
much larger scale that is being done
today. I know that trainers are being
trained, but they are not being train-
ed to cover the needs of the entire
wountry.
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Turning to secondary education,
multi-purpose schools and higher se-
condary education, I am glad that the
Central Ministry of Education has
supported this and is trying to en-
courage the State Governments to
bring it in, but when you go round
the country, it is sad to see that with
the exception of one or two States,
we have not gone very far even here
And how can we go very far, be-
cause, after all, this multi-purpose
scheme needs an elementary educa-
tion behind it which is purposeful,
which has activity, which has all the
essence of the basic system. If that
is not there, how can you suddenly
supcrimpose these ‘hings in the se-
condary stage? You may have build-
ings and the apparatus, as some one
suggested, but here again we lack
the teachers.

Surely, the time has come, and
more than come, for us to have a
proper machinery to select students
at the end of the higher secondary
stage for different walks of life. We
have been talking about this ques-
tion of unemployment, Unemploy-
ment is very great in the country,
but 1 feel that unemployability is
also one of the gravest problems that
we face today, because in all the
different avenues that are going to
open out with the development plans,
the personnel required is just not
available, we cannot get the righttype
of personnel, and so we cannot em-
ploy our students. Therefure, this is
a matter on which we must focus a
great deal of attention here and now.
Therefore, from the point of view of
tackling unempluyment and unem-
ployability, we should have a proper
machinery to see that students at the
end of the higher secondary stage are
drafted inte such activities as will
be suitable to them. I do not mean
that they should be employed imme-
diately. Even if they are employed,
there should be training, an adequate
number of training institutions, of
polytechnics, must be there. Not
only that. Surely, we should now
be able to sit down and plan it in
such a way that each student who
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comes out of the polytechnic after
training is drafted to service imme-
diately.

We have been talking a great deal
about this, but in facl it does not
happen. When you go round the
country, it is really a great tragedy
to see the unemployment prevalent
even among the trainees who
have come out of such institutions.
That leads me on to the whole subject
af university education. There is no
doubt that there is tremendous
wastage here, 1 think the hon,
Minister will bear me out when I say
that nearly half the students in most
of the universities do not get through
the university stage at all, and what is
more, as Acharya Kripalani has
pointed out, merit is not thes criterion
today, It is true that the parents
undergo a great deal of sacrifice in
order to find the fees for sending their
sons and daughters to the universities.
If the students either fail or they do
not jobs after getting their degrees,
then they get naturally frustrated.
What prevents us from making a suit-
able arrangement at the higher secon-
dary stage, by which all this could be
obviated? I think it needs one of the
highest priorities, not only in the
Education Ministry, but in the whole
governmenial machinery that we
should focus our attention on this
problem of finding for every student
a job when he goes out and give him
proper training for that job, so that
only those who have the capacity to
benefit by higher education should go
to the universities, It may be said
that this is very rigid, but one has to
be rigid to some extent.

Idealistically speaking, it may be
said that education should not be
tagged on to the question of jobs.
That is quite true, but we have to
live in the world of reality today, and
I feel that if we tackle this question
in a proper manner we shall be able
to do away with a lot of problems
that are facing us today, so far as
universities are concerned. We con-
tinuously talk about the frustration of

MARCH, 15, 1960

for Grants

6oGg

youth or the indiscipline of youth and
so on, but surely if we had gone by
the old adage Lhat prevention is better
than cure, then we would have beem
able to advance further in thig matter.

Then, we have been hearing a lot
today about certain universities in our
country, and it is really a very sad
and tragic picture that we have come
to, But one of the things that I would
like to point out is this, that in the
names of the universities, namely the
Banaras Hindu University and the
Aligarh Muslim University, the words
‘Hindu' and Muslim' should be dropp-
ed respectively. That is the first thing:
that should be done in the India of
today. What is the point in emphasis-
ing something which we do not want
to emphasise today in our educational
system? It is happening not only
here but in many other things.
also, that we have certain objec-
tives, but in the implementation pro-
cess, we seem to be  always moving:
away from those objectives.

Coming to the recommendations of
the Team on Social Welfare, I would
say this. | speak with some amount
of diffidence in this matter, but
because 1 happened to be the leader
of that team, I would like to point
out one thing. It was pointed out
that integration should be the objee-
tive, more especially in the education-
al field, But what is happening in
the process of implementation? We
set up segregated hostels, and we
want to overcome the problem of
castes, We set up even separate
schools in tribal areas, which are not
open to the ordinary child, All these
things require to be looked into pro-
perly. All this, surely, is not integra-
tion. These are not leading towards
the social objective or the national
objective that we have pluced before
ourselves,

Then, again, it has been recam--
mended that the family should be
taken as the unit, for that is the
nucleus of society. When we provide
social services, the family umit should
be considered first, But, instead of"
thinking of the family unit, we are
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thinking in terms of institutional care.
I do not say that institutional care
must be avoided, but if we deal with
the family properly, perhaps, the need
for institutional care could be
obviated. Here, again, the old maxim
that prevention is better than cure
would be a good way of dealing with
the matter,

We do not even lay down the pro-
per priorities. The child should get
the first priority, whether it be educa-
tion or anything else, For, he is the
citizen of the future. We have sug-
gested that amongst children, the
normal child and more especially the
slum child should get better attention.
We have said in that report that the
slum child should get better attention,
because we deal with the slum
children later as products of juvenile
delinquency, and we send them to
care and after-care homes, with a
view to rehabilitate them. If we deal
with them properly in the first phase
itself, before they become juvenile
delinquents, then we may be able to
avoid institutional care, Not sufficient
stress is given to some of these
matters.

(The bell was rung)
Sir, I need a little more time.

Mr. Deputy-Speaker: My ring is
not for the purpose of enquiring
whether the hon. Member speaking
wants more time or wants to finish,
but rather a warning that the hon,
Member has to finish within two
minutes.

Shrimatl Renuka Ray: Another
thing is that there is complete lack of
administrative integration in all flelds
more especially in the field of social
services and education. So many pro-
blems are dealt with compartmentally
and then when it gets down to the
block level, it is simply strange and
puzzling for a villager who is the
recipient of all these services to see
how many authorities come to give
him similer services, There are school
buildings, but they cannot be utilised
in the moming or in the evening for
any other social service and yet we
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lack resources, but more buildings
come up. There are some of the
things which need to be rlanned pro-
perly and taken up in a proper
manner,

There are two other points which I.
would like to make. One is regarding.
the women's education. Other hon.
Members have also spoken about it.
They have spoken about the Women's
National Educational Council that was
set up. I want to congratulate the Edu-
cation Ministry for one thing that even
before this Council came into being,
it was the Education Ministry at the
Centre who has been trying to en=-
courage the State Gevernments to-
bring in more secondary schools for
girls and have given gants for that
purpose. Unfortunately, here again it
depends on how far a particular State
feels like taking up the scheme and
in the case of some of the States, as
we can see from the figures, some
funds have remained unutilised which
the Government of India were willing
to give. I think here also some action.
has to be taken not only on the part
of the Central Ministry but also on
the part of Parliament and on the
part of the people themselves to see
that women's education does get a
fillip, Today, even in the most pro-
gressive Slates, even in the elemen-
tary schools the number of girls is
one-third of the number of boys. In
other States it is much less, Then,
after the elementary stage very often
it becomes g wastage because there is
no secondary schools for the girl to go
to. I do not say that it is possible or
feasible at the sccondary stage of
education Lo have co-education. But
I do not agree with my hon, Member
Shrimati Renu Chekravartty that
where there is no separate secondary
school for girls, even there we should
not take advantage of co-educational
schools, We can have women teachers
ottached to the schools and take
advantage of them as some States are
doing today,

Lastly, Sir, I come to the gquestion
of the teachers. I do not know what
bankruptsy of statesmanship this 1is
which we are going in for when we
want to go ahead in this country and’
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we talk of many things. And yet the
teacher on whom everything rests,
how do wu consider him. When I was
speaking on the Presidential Address,
I said that a chaprasi in the Central
Government is given greater consi-
deration in  this respect than the
teacher in the primary school oan
whom depends the  future of this
country. If the teacher is disgruntled
and he has no fecling of hope in the
future, how can he inculcate that
feeling to his students,

Mr. Deputy-Speaker:
Member's time is up,

The hon.

Shrimati Renuka Ray: Sir, one
more minute and I will finish.

Now, I will refer back to the
Sergeant Report which was consider-
ed not good enough at one time, That
Sergeant Report had laid down a
scale of specific salaries for teachers,
but it had also pointed out that the

- cost of living index number should be
taken into account to adjust there. If
the cost of living index number had
been taken into account, the salaries
of the teachers at all stages beginning
from the primary to the higher stages
would have been vastly different to-
day, We need the best talent of the
country in the teaching  profession.
But how can we e&xpect that that
talent will be coming to the teaching
profession if the teacher® are expected
to live on noble ideals alone but not
on bread? I{ may be that man does
not live by bread alone, but it i
equally true that the teacher cannot
live if his economic problems are not
solved, So I would request the Minis-
ter and the Minister of Finance, who
is also present here today, to see that
in the Third Plan first priority......

Mr. Deputy-Speaker: The one
minute should not be lengthened out.

Shrimati Renuoka Ray:......is
given—that is, priority over every
other priority—to  the  salarles of
teachers so that we may draw  the
best talent of the country #¢o that
profesalon,
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oY WG (TECHT) : AT
T, A7 i%e W ogEm ¥ s
ST T W AT 9% @2 e fear
e o frafrgreet § am=t
#t @i & fag werfa qra afafs w
Frgwer 7Y foar mar & 1w e
R Aoy A g R 2 WA
A 72T ag W F@T 97 fF 39 awww
* g § vy awA ¥ ) fag A
o #Y AT R weig farafaaea
F Al A qi9 F fAg weefy T
o s afafd a0 s daer <
forr & 1 3w S w1 Ay wfie
& wAra gw, WR EHT # OO
qE R, T F A § F gk JE
fear mam & wwwrar § ff o w2t afafa
% fra Fasafaaren & st o e
FT w50T g T o 9w ¥ wE
o9t 9% ¥, afefr 3 azewar & @m
o ¥ % &9 ¥ 9 F A 5w
afear wré fader 74 § farag famafaaem
¥ et # wiw F for wgefa g
afefer # frafer # droon w¢ |

# gnea g R WY arv g A F
wm T, Iy wfus mik s
v famfauem & g & wna
o 7 & | AfFT o 97 3w T A
g f& wfree i 1 o azen &
T " § "ewEifawaT #1 97 3 w1
s feqr | afz g w1 0 =
wetmy famafaaren & wrErTT ST
& ot sewaifawar & Sf@ @ ST ad
Foan, W F gqui fr oft swmw i
areft ff F orET & 1 3= & o T
¥ ity fasafagran & waw 7 39
winafarast # @t &7 &1 @@
oy i, & aawar § f5 97 oY
oA ®t It W & agor e

am wfgm | vy fafaamg &
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TWE . gafn @w qur
WTEET T § @ A A
WA ¥ T w7 &, & aowa g e
W & T FT aTemefuwar WY W @
Fari 1 wfm a7 Wy @ ow
Forare o o W g e AT g
& ot 7 At ot gt o oy §
& ot arwEfewar & wAw & 3@ T
AT IRIT 77 F) dta § 240, {CAH
T A wEEEiTR W afow
& W 1| e wetrg faeafaaram §
TG mEAfeat § ot for ool ot
wrere frar § fs meafeat 8, fred
TW A9 § TEAfyar § a g v @
o g & B i qw 9w Fr i =)
g Fr 7 | W faafaae ¥ wfy-
B W A A W@ oy # ay e
O gwww awfafr € wAT @ I
wfed ot st Pasafaerrag & wfrmfcal
F WEN F qEAE 07 F A wT Al
F AT AT | Py oft Farvafrare &
AT & |/ 9.2, M 7 97 e
¥ gRA A g TN H Ay WAt
% faafor v gerer gfrafed ar 2w &
i B 7t & 1w F g W e
& 4T 27 7Y QA | T wew F oA
fog fmafroen & awe wies
AT @ 7 a9 ar e
gt &1 FF a5 arewfaFar # amR 9%
F a7 @ ¥, a0 wrre sy Preafaaey
F ATIH THAT FT ATRIIAT FY A7 2
AF T wwa e 9w F AT T wE
arszifaswar # wraar & 1| § 78 ST
g fE w7 T A R e wem
farafagrm & amgg sgaw o A
=ufir & forg e 2fege & s §
g ARG 7 fwr o w7
# agm s foer SRt @ ww W
A L |
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IITTH WRT : F AT A &
sgm R 47 9 off w9 AT Eew
IS ot =7 4T i F O OF sufe WY AT
fors 7 5% afew o 787 1 AT Ao
mF AT AT W
afeT W Wiy et oF | @t A
fras w9 TmEn & 3w ¥ fod
it g Tt 1 W T a7 e A
T g afed

st At F W9 & HEgAA §
aff om A% frag & 79 Ot a1 d &t
oL

FqTeTR WEET © ST A1 frraa
gt & @ ¥ 9w F TEEQ A

g ?

st aend & W ¥ AgAd g
Ffea & wg st s g et ey
FAamAdgfFaraz g i
gdtg  qfeaw  gffafad & fad
819 & AT & FT A1 gATAaTTT H
T faat & qamr o ar a7 a5y
T mx & ag qifFeary w1 G¥AqE
T AR AT AR A AL .

Shri Jamal Khwaja: Do2s the hon.
Member know that when he speaks
here in the Lok Sabha he should
speal: with some responsibility?

Shri Vajpayee: I am. speaking with
the fullest sensc of responsibility.

Shri Jamal Khwaja: He is alleging
that the equipment which was
brought for the Aligarh Muslim Uni-
versity was exported to Pakistan; and
the implication was that it was done
by the Vice-Chancellor. Does he
realise the meaning of his statement?

Mr. Deputy-Speaker: I hope the
hon. Member has satisfied himself
with the veracity of the statement.

ot ey : ¥ fAzA ag i fw

# & Y wriw e § 99 % wefrean
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't qww wT amar § Wi s aeeta
wEra v & fod o€ =i wfafa frge
w7 &, A o oy & A )
oz "I IR § A S ar
I ¢ e 39 ¥ "ew A fe

Shri Jamal Ehwaja: May I point
out, Sir....

Mr, Deputy-Speaker: Order, order.
I can only make it clear to the hon.
Member that whenever he makes an
allegation he must be sure of the
ground; he must be sure that it is
true and that he has taken all mea-
sures to see that there is truth in it.
That is all I can ask the hon. Mem-
ber to do. I cannot stop him.

Shri Jamal Ehwaja: Sir, may I
poini out that those papers which
published these reports have printed
an apology, an unqualified apology in
connection with this charge which
had been most irresponsibly and un-
fortunately levelled against the Vice-
Chancellor? Does the hon. Member
know that those wvery papers which
published these reports have published
an unqualified apology to the Vice-
Chancellor? The Vice-Chancellor was
thinking of taking legal action against
those persons. But, when they came
to know of it they published an un-
qualified apology. I really pity the
ignorance of the hon. Member who
does not know the facts.

Shri Vajpayee: I know the facts; I
am in possession of the papers in this
matter.

Mr, Deputy-Speaker: According to
the hon. Member the papers which
had published these reports had
offered an unqualified apology. He
should take note of that also.

st qroddy (yU fAcT ag & fs
fom FamETRF W T 9% A
IH AEEX ¥ g § OF W09
wmar ar few fE & agf &g Ay
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T WK A At AT & A I &
TY Ty ...

IITCTR WY : T & AT X
AR AT FEAT ARG § T AT
frdt g &Y duF v | TR W ¥ NI
st forsdery 3 gy & o 1@ 9w
1 4g g% § WX g I A w9 7ol
T g

st sTode ;. Eifatar wRT &
| § & T a1 S T AT qgan
g & ¥z 3 axw & 0t 5w T off #r
Eagz oy may a1 iR S v ifaafor
Faa s e s fsa s @9
# gg ST =g fF It & & s
¥ e | o fagr o ehfaaiar
oA F IR TH A offefaar
¥t o F fF wromr 99 & fad agr
FH FEAT HEAT g omT 7

W A faaw § Fgfaer a9 &
sy famafwmen &1 fw @ &
awde frar § ag wré 7 o Al
sty favafenem w1 @@= o
¥ foar a1 @ & I H nEATEr W%
arITATd S T F AT A R e
w TAE fwafaaeg & 19 TEad
g & Y Fafree ot & A @ &
FT I TEAT FT ST FIT &
WREERY FHIE F A AT FE
5.

Shrimati Renu Chakravarity: On
a point of explanation, Sir. He can
say whatever he likes but I do not
think he even followed what I said.
I never, at no stage, supported any
corruption or anything that was
wrong. All that I said was that the
terms of reference should include a
fight against communalism and that is
something, I suppose, which he does
not like.
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lﬂ'm:rﬂiﬁnzq'[ﬁtm “Comment on any three of the
A T w1 & A v ey 3w € R tollowing:

wfgr 7= ®1 @@ ™A g o {) Let a hundred gardens
‘ﬂﬁl! e % SETATOyy W fae bloom, let a8 hundred philosophies

contend. (Mao)".

T & ¥4 AT A 3 TG AT A wwam
xu % wfafor g W EETAT FTET A The others are all like that.
RisRfwIeEaa wE IrFaTfr “Briefly discuss the chief factors
FMAAFT R G M faw ag & that contributed to the develop-

37 i ment of capitalism from ita

1 :_ Slahll il Ll establishment in the sixteenth
Faa k31 g&a faemm 3 Tieens celtury to the time of Karl Marx.
- . . Carefully examine the analy-
h“ﬂ' w1 &6 farea tical argument by which Karl

,t, T oarE A 7 Marx tries to prove that the basis
of capitalism is the wxploitation

These communalists think they can of labour.
fling about any sort of charges about
anybody. “The knell of capitalist private

property sounds, the expropria-

Mr., Deputy-Speaker: But could the tors are expropriated’.
hon. Member tell me what I should
.«do? That is my difficulty. If there Carefully examine the argu-
.is freedom of speech for everybody, ments by which Karl Marx tried
‘unless he misuses or abuses it, I have to prove that the development of
to allow him. What shall I do if chpitalism would inevitably lead
that be his inference or his conclu- to socialism through a proletarian
:sion? revolution.

Shrimati Renu Chakravarity: The What does V. I. Lenin tell us
<conclusion is all right. He must fac- about the origin and working of
tually prove il. There are no facts finance capital in the world's most
at all, Industrialised states?

. . T g GO T A< W g
ot aeht A Fg EE I E TETT T W g
- . " Explain carefully the Com-

R A qeg WA @A e gl n munist theory of the State which

qe w#dm fawafaarm & oRe oo Lenin has exponded in his State
‘il afewe aTEF ¥ OF qOT AT AT E | and. Ravolution.

& 7 +r afafers mﬂ'ﬁ'!‘:q" Te 99 Carefully estimate the achieve-
T & | s fasafaarem F fafesa ments of Chairman Mao as a poli-
- i tical thinker. What do you
|qTRA 1 1 fawg qgmar wrar & 7§ Ay understand by the term ‘Thought
gifaferaraga 7 ﬁ w7 qrfeoy 7 of Mao Tse-tung?

foer &1 w@ Y 3§ w1 Onr Trace the chief stages in the

A 2| wE Al A Qfefora anw development of the Sodialist pro-

fer ~ geamme in China since the estab-
w1 A el a FWARIAN ¢ lishment of the People's Republic

T 3% § fomr w1 5 e wefo In 1949

:é t | ¥ amw & E ¥ “ N Mr. Deputy-Speaker: A study can
G WY 97 FT AT Igam § W & be undertaken even for the sake of
W TP § criticism.
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Shrimati Renu Chakravartty: He
does not know that.

I WP : FE IR §G
A fa § Wk g AT e #
fe ¥z 5T F a1t § 7 A0 A"
g7

ot TR g8 q9 i AT
fraredt F17EF & afew a7 Afafer=
g srao e g fag F 13 &
EmAEhAREIE F 3T 8 1 § %
FEAT TEI ATEAI {® weE qEw faa-
faarr # G Srda § it s weferee
qEf AT AT FC L E AR T FAH
WA 99 @1 91 a1 "oy qfeew
gfdfedt & wrdwd ¥ & 2o
frFre o< 37 § == @ Ar=raw Ay
I A fr=r & | & 7 wwmar fw
seg qfeew  afarafady & séas
1 6K FF § A1 A= 39 @9y
o T ur ST AT g 7 G
afefra graw +F g anear wdg 3 E G
gfdfaer @ & FTEY & A AEAR
¥ W FRyfaes qrEf & & deed € )
# YAfed 95 919 g @I § ( qrgansy
w¥t arEEETfeal & ead § 1
T fraa & g
Shrimati Renu Chakravartty: Are
we to take it that card holders of the
Communist Party cannot be members
of the University? [ myself was a

professor at Calcutta.... (Interrup-
tions)

M:.  Deputy-Speaker: The hon.
Member may be allowed to proceed.

=it Ao : gafed SaTeRs AREA,
§ g sgm fr felt oY fareafagmem &
0 & A & o fgg e & v qfeew
qu fr-afe & @A afafafeat
St # v wrafeomE § A 39 & @7
Foma A A Aewwa g
FE1T TR Y FEART FAT A”CER |
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farar w4 ot €1 7% & 98 WHe AW
g fr @ wwe § e wr &
a1 w1 e oo fra
fedy oY afafa & amw a9 o 7@
AW & W g W oA ¥ e g
mar ¢ e ogew & o1 w1 F 4 9=f
g 5w F A d faafwem it
wy sfafer gf 1@ mFgarw R
o feretr @Y ot 9w &fwfa & qgeal &7
ATEH AHEL B AT KT E | {A av
forent waY oY ¥ feafly o0 zar vy @
I 1 yuvforsar 9T a3 fFar s @
o At oF £ g e aefa St amr
o Ut wrw afafa faga € a1 o
et ® e F3 o1 8% W1 weg
faafamag &t sfazr 1 @ 33 g
tma g arar  gwa §
f 2w § oY off Famafaaeg & a3 &
g TH QAR A ST G A AT
fasarg &t gRT I F ST §F
#fra afrfeafy G=1 & & Zar? fasafa-
o oA A ART I A ar @
afwa g faafaaeg # g
¥ ¥ BT 93 A FAE o awat
IH & ATREAT KA a1 {TOARGH & |
& qwwan g fo6 @ o aar § o & wiw
RAT g TMfed 71T a1 g
fear s =fad

# & nwFz A o faar g fom
¥ g1 # 7 farr wal 9y FT =AW
feg=r zraw T & fmior A s e
¢ 1 g wmT R At faet e ¥
T 9T AIAT WIET F TA-FTA FAAT
SRy AT A awmar § 5 99 ¥ fad
felt v # wrESar aga
T &1 3 ag AT € a6t A%
&zt | q¥r @ wifE el fafa &
gure &1 A 5T & Y 9v w Ag
95 ar gy fig ff Ad &7 5%, o)
s ¥ Tm o et aw
fohy 7= ag 33 = @ 71 W gefad
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fet Tz Wt = @
& aawar § T4 T G w< e
s g fet & ooz ¥ fmin
3 agr ey wifgd 1 gET
faretr wamAa 48 2w fF EEw TR
& oo w1 w0 A Seeor AT FT
fafat w4t | T & W oW oA
farromr g € Swer gfer & ag wgm
frmrarnd  eromwmdfe
T FTHETe # frt &1 9w aww
T w9 g @ 9w aw fF fe=y
T TEZT AL W WY A AT T
w1 & &7 ¢ 5 g7 @ fagr & wnfw
%7 |

F qF @ W FFA A § o
gAY WrETd FATer o F gArt 2
% fmr a2fa ¥ ofrada =73 & =
¥ aft g9 W1 ARG a9 FAr € 1 %A
& Y @ g 03 99 &1 o, A
o faear qgfa & gq wet=aT F7
4 it aw g9 IaH qfcad= 6 FC a%
& 1 Y oY ot g7 FEET w1
& 1 Trgfa St & FHT gAr e WAy
ot o 7 faen wgfa 1 anfagr T
& we sud ofadw Ag w6 | 08
frer 2w & qast W wEy Frer F A S
a1 @ ¢ | 9 IAF wFCr &1 O faww
T FT W & 1 A W A qfawr 7
arqa wepfa & fg =4 mir § 1 a3
foett afer &1 fmfm A& s,
s &Y sfaer A wEr, 1@
foear T Ieaw A€ Y | F 79
" g & aag wr mr § e fer
qfa # afcgd= fwrar s fed s
ferear 5o off T8 Fvaw & faame w3

Shri L. Achaw Singh (Inner Mani-
pur): Mr. Deputy-Speaker, Sir, I
have moved a number of cut motions
and I would like, mostly, to deal with
the points raised in my cut motions.
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First of all, Sir, I would like to submit

that our cducational system has not

at all changed during the last ten to

twelve years, The British used to-
evolve: an cducational system which

was meant to produce, tv manufacture

clerks. A number of commitices and

commissions have been appointed and

reports have been submitted to Gov=-

ernment, but then no action has been.
taken. It is a matter of disappoint-

ment that our educational policy has.
not been changed to suit the require-

ments of the present situation, It is

very theoretical and unrelated to the-
facts of life,

I have seen in som: foreign coun=-
tries that the educational system in
thosc: coundries haz heen reoriented:
and reorganised to suit the require-
ments of a new society and a new
economic system, Here, we find'
graduates coming from the universi-
ties, inexperienced and also unaccus-
tomed to manual work. Our univer=
sities still continue to produce parasi-
tes. They add to the number of the
unemployed, being unused to produce-
tion and the practical requirements of
life,

In our country there iz still a wide
gulf between the intelligentsia and
the workers, between manual labour
and intellectual work. The sooner
this difference is removed, the Letter
it would be for the country  Our
politicians, our directors, our minis-
ters and our leaders in every sphere
of our national life still abhore manual
labour. They are just props to sup-
port the distinction between the
intelligentsia and the workers. They
ask the people to work and produce.
I think they only pay lip-service to
the dignity of human labour. We must
get rid of this situation and a reorien-
tation and thorough overhaul of our
present educational system i: neces-
sary, Students and teachers should’
be asked to go to the flelds and also-
to work in the fectories and they
should also contribute to the national’
production,

In this connection, I would like to.
submit that I cannot at all agree with-
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the half-hearted measures recom-
mended by the committee on national
servicee, We should take prompt
steps to introduce the measures in
full. Students, I submit, should be
given greater opportunities and scope
for technical eand scientific research
.and practical application of the know-
'ledge to the means of production,
Far-reaching reforms ought to be
introduced and carried out for the
.study of social and physical sciences.
In no country we will find so much
-of wastage on the educational system
a@nd in no country do we find so many
cases of suicides due to failures at
-examinations, because there has been
.8 wrong emphasis given to examina-
-tions and degrees, There is a vitiated
;atmosphere, We must get rid of this
situation. To make education mean-
ingful and purposeful, reforms have

to be immediately introduced sat
every stage of our educational
system.

Coming to the lot of teachers, our
‘teachers generally get a fairly 1aw
deal. They are the worst paid of all
‘the employees and their conditions of
service are as bad as ever, Therc is
a great disparity also between the
pay-scales of the Government school
tcachers and those of the private
school teachers, It has bteen reported
thalt the situation is wvery bad
-especially in Uttar Pradesh and some
other States. In the Centraly
administered areas, there is a 90 per
cent deflcit grant system, that is, the
teachers of the private schrols ere
given the pay-scales which are edual
‘to those that are given tn the Govern-
ment school teachers. The deficit in
the budget in the respective schools
are made up by the Central Govern-
ment. I submit that the Secondary
Education Commission has alsc
-strongly recommended the paym.nt
of equal pay for these two categories
of teachers, I think the Central Gcv--
ermnment should also advise the States
to adopt such a policy in the States.
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The conditions of working of the
teachers should generally be improv-
ed. We have to improve the quality
of the teachers ulso. An Oxford or
Cambridge fellow is most uniikelv 1o
lecture for more than six hours a
week; sometimes they do half of that.
Ot course, they have to do some tuto-
ring work for which they are paid, and
they are paid very well. Iu India a
Secondary school teacher has to work
between 21 periods to 30 periods a
week. The quality of their work goes
down because they are over worked.
It is forced labour, so to speak,
because they work under force of
circumstances. Their pay also, as we
all know, is very meagre. So, expect-
ing them to work for longer hours is
quite unjustified. If such a condition
were introduced in England, the
organisation of teachers there, the
National Union of Teachers would
strongly protest and they would act
against such an action of the Govern-
ment, Because of these circu:nstunces,
the efficiency of our teachers has
suffered.

Then, we have no proper organisa-
tion of teachers. Government have
prevented the teachers from joining
the association of teachers in the
Union territory of Delhi. Govern-
ment have put restrictions on the
Government school teachers from
joining the teachers' association of the
State. These teachers have been pre-
vented from being members of the
-association, though they have been
members for the last ten years. The
action of the Government in prevent=
ing them from joining the association
is quite unjustified and is rather
vindictive and unwarranted. I de-
mand that these teachers should be
allowed to join as members of the
teachers’ association. Not only in
Delhi but in other parts of India also
Government school teachers should be
allowed to join the respecfive achoo?
teachers’ associations.

I take this opportunity to place
before the House the unhealthy state
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of education in Manipur. Manipur is
a Centrally administered area and
there is a Territorial Council to which
education up to the secondary stage
has been transferred. According to
the Territorial Councils Act and rules
the Administrator can issue directives
to the Territorial Council as regards
policies, Now, politics has played a
very ugly part in education. There
is no standard, no principle and mo
rule for the conversion of private
schools into Government schools; for
extending the grants-in-ald to private
schools ete. 1 submit that the majo-
rity group In the Territorial Council
would divide and distribyte the
schools to be converted, or aid or
grant to be given amongst themselves
and according to their convenience
theéy take over and extend grants to
these institutions. From every
school a fixed sum of Rs. 500 is col-
lected and unless the school commit-
tees or the teaching staff pay the
money, no action is taken regarding
conversion as well as extension of
grants-in-aid.

During the last two years a number
of schools have been taken over by the
territorial Council. There are schools
without any teachers. There are
schools without any students. Some
fictitious schools were also taken
over. This is the state of affairs. It
has become a scandal. The Adminis-
trator, of course, has issued directives
to the Territorial Council to the effect
that only well established schools
should be taken over and that schools
which satisty certain minimum con-
ditions should be given aids. But
now the directives of the Adminis-
trator have not at all been heeded to
and that irregularity still persists. It
is deplorable that education has been
reduced to a very handy instrument in
the hands of a few unscrupulous poli-
ticlans. I demand that a full and
thorough enquiry should be made. I
urge upon the Minlstry to set this
irregularity right.

Next 1 would like to give an inst-
ance of this irregularity. There is
one ME school started by displaced
person at Saiton. The members of

419 (Ai) L.S.D.—9.
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the Estimates Committee (Rehabilita-
tion Group) visited that school. That
school has got already the building,
sufficient number of students and
staff. A particular member of the
Territorial Council came and offered
that that school could be converted
into a Government school if some re-
latives of his were laken in as
teachers. The School Committee re-
fused because they have their own
teachers. They have also got a build-
ing built by themselves at great sacri-
fice. The result was that the Teuri-
torial Council member started a rival
school. That school was taken over
as a full-ledged Government school.
When the members of the Estimates
Committee visited the place they saw
the school The matter was dlso re-
ported to the Administration.  But
no action has yet been taken. Re-
habilitation is a Central subject and
the Rehabilitation Department also
should have taken some action on it
because the school is mainly run for
displaced persons. Either the school
should be taken over or some grant-
in-aid should be given to this institu-
tion. I ask the hon. Minister also to
look into thiz matter.

1 have drawn the aftention of the
hon. Education Minister to ~afigther
matter, that is, to the grant of
scholarships to students of Imphal
College. This is a private Institution
but certain scholarships are given to
candidates who pass out in matricula-
tion and TA examination from Mani-
pur. The awards are given by {h=
Manipur Administration on the basis
of the results of the examination held
under the Gauhati University. Last
year two students of this College got
first and second positions among all
the atudents passing out the IA exami-
nation from Manipur. But then they
were informed that they were no en-
titled to these scholarships because if
they wanted to have it they had to
he admitted to the Governmént col-
lege. I think this is a discrimina-
tlon. This is unjust.  Scheduled
Castes and Scheduled Tribes students
of this College are also entitled to
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Government scholarships. There is
no reason why the students of Imphal
.College should be deprived of the
.acholarships given on the basis of
merit.

There is a D.M. College at Imphal.
It is a Government institution. This
is a premier education institution in
the Union Territory. Thig is the
nucleus of a university also. We are
not happy with the choice of the pre-
sent Principal. We want & man with
adequate academic qualifications, a
man with scholarship and a man with
imagination and sympathy, who can
instil confidence in the people, the
students and the staff. I do not know
why a diploma course in secretarial
practice has been introduced in this
institution; it is not justified because
the number of students is very small.
People feel tha, the preseat teachers'
training course in D.M. College,
Imphal, is good, but then there is no
proper staff, no facilities for training,
no equipment, nothing of the kind.

Our schools and colleges are afliliat-
ed to the Gsuhall University, but this
ig not at all convenient because com-
muncationg are very difficult. We
have quicker communication between
Calcutta and Imphal, than between
Gauhati and Imphal. We alsc want
a residential university because our
geographical position, our past culture
and the needs of our future develop-
ment demand it.

We are very glad that Government
have taken adeguafe steps for pro-
motion of games and “speris. Our
studert? have done very well, they
have played a very prominent part
in the Inter-University Festival and
also in the All-India Inter-School
Sporls and Games, but there is lack
of facilities. There is no playground
there. Last year, the Ministry grant-
ed liberal help for the construction
of sports stadia in Jalpaiguri, Darjee-
ling and Bankura. [ request the
Ministry that a sports stadium should
be constructed in Imphal also, and
enough of young men would come
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forward to offer shram dan towards
the construction.

Polo is one of our national games in
Manipur, and we have got a style of
our own. We agree that necessary
modifications should be made, but
then we request the Ministry to give
liberal grants for the promotion of
the Manipur style of polo. That is
also necessary because we cannot all
at once give it up. That will also be
very useful in preserving variety.

Lastly, 1 want to submit that
Manipuri should be introduced as a
medium of instruction in the second-
ary examinations. The Minister had
informed me in the House that a
committee had been formed to explore
the possibilitiess of the introduction
of Manipuri ag a medium of instrue-
tion. I wish to urge upon him that
some positive steps should be taken in
this regard.

oft gam wA  (ATHTIIC) :
IATSTW WEIET, FAY TES ab 7 WO
arardt § fF ome & qw fede ¥ fer
&Y &7 Wy famm

u aga wEw g fnar ggfa @
aadia & A1 | A AR oo d swwr
aftom g v & fiF vo, vy sfama &
0w 73F at fedfom & qw & &,
WX gfrafedt st st & fa #
7% o sferer & o & s & wroer
#YE TATH FL g6 | co Fo N aA-
mrg At g qfwe ¥ faeet § 0
Ao g & W | yfewe ¥ %o
9 =t T faundf freer & Sy weey
oruEr gr W ¢ W I fAd
s & af@ arfefes ok
Heww argea #, ehfaofor s
#, TTATAT AT E1T & | AT A5 E IF
%9 wo AT co %Y ¥4 fawrfaal &1 ;T
T 1 T gt a0F ¥ S @ oar
feqmrit & fad ag agm am waw €1
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g sveat & § dfefafterm &1 0w aor
g 1 & fiF ag afwafedt & ar T &
wafd 7 aifeen gifes 7 fF T®
& g== Aot #r FIEW gfaT FA
a1gd &, afes wie FE F0 7 faed &
w1 F agh 9T 39 TG s § |
8 mam @ ifefafma s da
Frt € |

a9 W9 FIEd CHAT T A
T | A ag grEa £ F 1%, 2o ad &
va % fom frndf 3 i a1,
& arm afi e fw fet w1 #
AF | AT A W A AGT § AT HYAT
|l F1 A AT TS | TAF EF g
1 FiaraRe Gar g sar g e oara &
fazeit 97 TA= TG @ AEL A A
FTH & BT T7 W[ AGH WA |
wgat # gF ward AR gE faawd s
T 9T Fear ma, A A it 33
gl 9 AT g5 | ag 99 1 T wm
¥ & Ffwa ot faardf g FF 77z
o #¢ & fAFaa £ Sk gaat arman
gt ar o ga #raw ar garg 1wt
st Fa1 777 F7 FFeay a7 | T AF
farer goret § @ AEde Ad g
& =1 fomrdl g7 @ frse ag AmmEer
¥ aT @, A7 T fax s F
I 4T TF ATCATARE T TreqT 3T
g & wwA

A% afaafd & ifsfafa
&1 s §, Iad W agy A awg
mifaw & 1 37 nfaferm gfmafads ¥
At sa | qifefeam & o AAea
afrafadr & gt ae afes, & a09
gfrafidt 1 St AT TSt AT
T &, sE% 9t nF fgefwa 35
AevE & | #RAT F qHTT H AL A
9w”d 4, W 9 3rF &% ar, r afa-
afadr ¥ sasi w1 g fiear #7
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qiferedt 1 @ § TR T8 9 g1 °IC
gfrafadt § @a=ar g1 arfs far
FTH S q4g & A7 G | S TR
T 1@ g2 aF w@ dred A e
IuFT qER qAfeT T & 1w gfa-
Ffdra § aear T dEr W T §
s i it & fr oag weefer &
fameait amx &¢ 1 afwT gfeafedr &
#T4 FT TOC FETEANT §1 A7 INY FA4w
w1 5t fazare wadwe & §, feardat ¥ 2,
I T TIEET I TGT § 1 qG W
91T aifeafesw Tadt § 1| 79 & QA
#1 agfa et § aww Fwas #t fafa
w1 § 37 a9 § Ffafadra § oF qe-
<t |r a9 7§ § W) 99 99 afgw ¥
faarfaai @ar ssqmet &1 AeTES
gaue e amar & | o & T aT
& witfod | FE93 gfrafeeY 4t @ig &
fo =iy 7 33 e ¥ faars
fagrae #1 1 gt awan & fe ag faeaa
faegw mw & 1 AfFa 7 faedf 9w
farrra #1 AEY T 9 4 AR A GITH
g T aRT 4, 99 % 39 F NG aue
7 g1, wrT ag ane faddr afafad
FY YFR 7 ) WL 4 3F § Y
wgi a% Ifaa § foF dF =afaq #1 Q&
F gmaT 9 fasamr o 1 grEEe
F AR 1 G F1E F AAT F1 TAAHE
R Tl § AR faega fasaar
¥ FIg F@ E AT AT § 9 A
gifaa g 1a fr o a1 ofediz a9
¥ argT IgAT F AR H 90T § a9
¥ gfafadt w1 ammaw gfaw @
a1, @7 T8Y qEEM! $G F T8 8 )
# 78 a5 Fam fF Far asdeET &,
afrr a1 31 feed g1 asd! 1 TF O
e F griwnd o gila #8 § a9iq
gravgE g1 &, 49 & argg S| @t
HATET & | AT Qudz gt § |
Qg & 41g ag agr 1 gata g
2 1 AT AR F) e gadta &
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T @ W A R FE Fay 9T | T g W FA ¥ Svefifavw & evfae

T T °g Y wwdt & fr ae w7 farag | 77 o frdr @ Srdfew

wrr fe fom gfvafadt § 1% it
wfew & @1 oW argw TwET A Q)
W AT WEET A Sgan & ar
ot gfafad # g1 sfew 99 giaafedr
¥ g AW AHAC A G | WA
¥ Y ¥ g5 o9 far 6 3 wie-
wwr § )

Ry & A o fsdard
areT e o TE § afeF agw & Ry
T A § | ww ag Wity gfew fava-
feaTeg &1 ATReT W | qE At oW
quar § & sreem awr diar § 1 o R2-
oy A foen T Y e Wi A
S| % g Y & ag qar w@w @ fr aq
PEUY B AT TH AT aF qgr w94
&8 & AT § Ty § 1 Wk @ e
& o UHODT §, 11 A Trw
N o gd W &g 5 w9 A
wgarT A€ T Ty | T da aOE
¥ g faam Tn | e ag § R E
1ey? & ae gfrafed 3 wiw a5 =&
=0 Jamn ! OF wRE T | AfFw 5w
XA F T w4 AT A 7 e g
T gt 5 @0 WA e ode
fafrezt & gt o A 99 fagmm
¥ qanfas ot a€ | oG9 F o gqur &
g WX d g1 ot I are oF @
w0 ¢ o7 fF aw TiEER Ew A
7% %1 6 gg amai & ard & o e
2 ¥ w7 &, afew qavis o g qO A
o fs s Weww gAATEE W,
I graRe &3 @ fore s e
g & are & w1 AT f ag S
1o 1 /T T v WK FE Ay 18
#t g & fr e et & e agw
AN ag 4@ A & 1 g O AT § wgd
® | vw @ Wt qedT qr fiF e wie-

oft Ay JuH wEe cAE fafre
% ag g fear ar v oy quaw @
Ifea aaii s ofr Srfen & ag
orfer 7 &Y 1 & @ & 0 A
T § o OF STEAT SEt W I
et & at # faAa fF avw afeze
e 7 g% g fea fs o ST
S FW AT § ¥H { FH oF oA ¥
a1 § v wu% fad Qe fafaex
ATgE ¥ ag qATraw qwer 5 gwd OF
N T A Ok Ay FAE P
"%ar & 6 &g 1 amaa gar & fw
THH A FAAT AT TRAT 1 | WTCAL
FHEY TgT ATATEY & AT WIAT & AGY
T g1 g1 J41 & T & a1 ok
AT A& wierg fegy 9w | IeEw
@ UY ATAAT ATRA WY AW AT TER
frelt T qfie ¥ Zomr a5 § 0
ag &t &y wren & fF w9 w1 A
A AT | AT ATAGAETE
wF T # owaw adm | e
fefcht A0 www & A ot feAmw
% fF fead Wik 35 o¥m san
e sl AW IR FFWE
fot ff @ F1 T geEE g ?
AW ¥ W9 &9 FT 8 TE@ & W
w1 W aG & (e & R waw
T &2 7w Lamafad & wred weR-
fdr w1 o wied U FG 7 9w 9w
et & Ferdt v wifirg, sren &t afea
AAZT ®T O A femmay o
Tg OF AN TR § WK Ao zeE W
™ T faeiErd ¥ e s 0
AT T W AR AT g FAT
foredardt wreft & 9w faserdy s qfr
AR w2 w0 | W T TF R g ag
¥ gl 7 T o amg, @ aw g0
¥ g A WY AT W e -
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w1 7 § I ff g T Tew § &
aw iz ha g aw & Frag e
Wa FIT TEAE F AR W TG A
e arfaa g § a1 vad giataer
Y wfrey 7@ v ar=r T3 Sfew
AT oA &% I TG A7 TR B
7g w1 i e 2 97 fereraat wY
T F 9 I wafeat w1 agt & faer
2

wife & & ot faga w=m
WIX GATFAGHE HT AT A g7 @
farem qafa & Wi R et & W
g WOHT THA HfEER w1 @ |
foen qafa & O qedten #r 9 f
i gfafedy o gt wfaaw
F quge fedram e aifs ag womr
v +fr wgferae & =i ot oF o
AT @ ¥ oA I § myi
WY g9 AT 2T A | et o AT ag g
g fis fretd oo & &g w1 o
&9 ¥ Wi oY, g Oefr o 3 Wy Ay
wmg fome fe @@ W T TR W
AF | WT ¢ AR G AT | T T A
&1 T | ARE Qe A A A g
£ R gfrafadr qode S i
o ofr agt grew @ o G grew F wl
ot s TG & w6
W AT U areft Ofgdl v o @ o
T WTH ST T Y et s v
& AT ATt § ST s gk o -
fodt w1 w7 oo el
o wifedw § T g, wfor fmdor
Y g A T T DY W W
i v age wafeat o, whw o,
g st faeme @ ok g A N
firfi <o & ared Fadwit & wom WY
AT e W g Aw Aol e
g FaZu % 12 g o @ e § A
T o awr 7% g fe foeem g
axet g ¢ o gm T Ek W @
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§ Fuwr qu s 1w w e @ §
ar gy | Forardt garly e § 9
T @ R W A g e A
# e & 1 4w FEa e o

fafree o o a@t o€ wm &)
Mr. Deputy-Speaker: Shrimati
Laxmi Bai.

Shri C. E. Bhattacharya: May I
crave your indulgence to speak for a
few minutes in this debate? Being
asgociated with the running of per-
haps the premier University of India,
I believe I could make some useful
observations. 1 submitted my name
to the Speaker yesterday.

Shri Raghonath Singh (Varanasi):
1 want only two minutes.

Ch. Ranbir Singh: The Kurukshetra
University is very important,

Mr, Deputy-Speaker: I would be
prepared to sit as long as hon. Mem-
bers desire.

st weit e (freroaz)
§ oet =R & § fE o R
QT A fedTE T AT AT W]
fear 1 & far wofy W@ W o IR
arre Fadac it w fafiw @t &
R T T gy & & Iew fad
T qATCRATS T § | F 7g ot efrwr
waft § fs g o g agw o
w % @ § ofer g ofam o
& ofam™ # o & faea # ot
o fiFaT AT & W ReATa Fvar o
§ SEw aeTn W g ) 33 e
et apew woaw ofwrr ¥ o §
wrafi wcw qfar # o sfr A €1
AT T TE TR §T G § oY w7
ofan & e o amerd oy W
wré w=<rae ff aff & 1 oo gfoama
ferfrer % orgt fis wafeai oW amy &
gt o T b » ey grit § )
fafeer epet # soer ofamr ¥ e
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BT WIS ¥ B IR § v
wafs wefeg] &1 & Sradr g ¢
ot aTE FreeRT § JTHl W owue Y
ErdY § wafs wefeal &7 ¢ Sredr 2
& wrEe g i fanar smerg 1t e
i WK ufew W 2 W1 W e
afes wrgr &« w afs g W)
Agraf ¥ +r wfewew e § Sefear
fergm ar &% |

v g @it Ie 2w Fr gehs-
A & arx ¥ fererad gy Howr @ &
W ag sy o 1 & P s afvafed
¥ agy mear w0 W @ W @Ay
§T g7 g7 FT @ ) Qv ¢ wWifw gw
aferor amer &Y s § w9 gfe
& afwr qE =T W whe W =
W § W} g Tfaw a®r ZA # g
¥ 3 1Y W o W F@ wfead
Wi § 78T 9 feqm faeafaameg § 9w
W a<g #r TEeE g WK S # Iwh
ferers v g @t fewr #Y 3o g
2 | wft o gy Faeafaawn &
art & wror o fawwd gaw ¥ o @
oY fET Y worwT g At e g
T A F FIRIC AT OF w3 wEH
R v FAT fed W o #
ferwrad wd) QT o A IR E ETH
¥ I WS FEATE KO AT |

# gg A § 5 gt fafreec
wEreT forer & A ¥ foRt @@ 1w
wT @ & ¥feT @ ag wg7 & ol e
frar wr fir S sam o zfao
#r wirc g fed g T & 1 e A
figr s=re & frd s afivs safe
& wfgdt Wk 39T frdiy w7 & &
T fgd | dEoEE # WK wie g3w
# i & e & fag s Al
firdy w forerr 8% & aret wTowr "
s wfes swer T afed |
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AwE W9 HITH, AT, gEUAIR WIT
Tt # gt & fawyor o = & fadd
T far &7 @R T ST EEE RNE
2, e wmy feer @t 1 e ey
ey & € @ & 8 g
gfrma oo 0 wfe @ e sy
W i aifw st aw @ ¥ oed
R T et et e
afe @@ wt agfeas g Jmg )

ot 1Y o vk AforgT ¥ A
# 3T v A e W E ) Aw
wefral # fer @@ & U< g o
t | ST oF TrER oo franr #r
wre & frer & 9w 49 &c 93 @R
Tt & g femt mm } fF s
wEt ¥ wefedl & Qg ¢ @
g aTEl t ¢ @ 1 AEH Qv
gz gd e § 1 oW TR W

g § o fis W aga 3T AT 8

| F7 & ¥ 300 FAfeyi § | g
T srgReril A wAfei dodt & AT
w7 grar g &1 F St g oo
Wi ¥ uF Yotk safeat @R £ aner
Y @ w7 ¥\ s wAfear
T tmagaE dm

Mo WTo WTo WIATHY :  IaH
et w1 w7 gram
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stwt ot w ;o oww &
giafede & art ¥ Qo gt §,
T WY R TR a9 3§ 1 af-
afadt gtz i & art § F sz
g g fe dfesd oo A =
T W gfrafade @ Fm o
@ &, T o aat w2 e
e S @ &1 afeT wm
w3 & ofews  afaq sarow & Igol
o W 7 Wt i W w@ & fw
giafafegt & Y m=faai &1 ot 8
gl @ aWw qiC 99 @ §, waw
=1 FY qEA Y T AR A=
€ Tt oy g & W Fefauw
AR e @ @ § § agd =3
W A g1 | I T Wl Wi Wt
fradt | durfe wE FoeEr @
ER SR e e icing GR LD
forg faed @ 7€) famer ftaeT s
Y 5g a==1 ¥ famrdy & | @7 Fv7 AEY
ey & ot 9 ot S g fe el
¥ ¥ et A aw & A=
TTETg AGET AAHY |

oM §g wfawt § ek 0
TTEg g T § W SR aied
T W 72% ¥ a9 o § Afe
wa @ gArfedw gige witm §
wit 75 Tis T gE § | v aw ER
g & fag  gafadre & wige sA
¥ o oTw vaar for § | FEwwT FA-
afgdr & ¢ srw sw faan @ a0
o & fan | dfer @ gifed
it 7% i A Wi § 9N -
Ay AT APEY | AT WA T
W oad § e gw oA § fR oW
aiafafe @ Ttz T & A
O I FYE WIOF 9 ST TR 8
oI W R ) § 1wt ow A
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g agt W9 fefEax s, T
qg AT W g 1 WAy ¥ &7 | g6F
fore s a1 v A1) Tfe, dfE
o AT § | WTOR 9TE ared Agi g |

£ 417 7 7g A Agar
f& fagrg, W S¥W SR qoeeH H
wfaal it forem o1 A G FA L
SIATY ET EF ATHR A AT AT AT
gt & ot FEfwat & fow aga &
¢ ww e gAafafeat &1 ARSI
¥ A@ AP, wTe ST ag w6l oA
e e wefeat A o7 aF far agi
ghft av @% W w R T oA
A 2 | WS aEl W TR
gArafader § A T g wfEw
# ot 7 T &1 @Y w1 AR AT
o & o gwar § 1 T w7 AW
T & frg 9T @, qrsmren § a1 ey
21 gud e # qiw § § aw
a3 Y WrRHT § AT AT gar a1
T I wfedi Wi Agiani ¥ draredt
faacht o o< gETT # ITEH AT AT
aga w9 {an a1 )Y WX ag gl
Wod @ | WX EaE A AN 6
e T AT T gt agd @
WA s & O @ g I
afon FaT T | W 6T 3 g gy
at et Ag, T@ e T
g R T A e F o § o gl
arfefefoee FeT &1 & e B
HgRoirfemadadf I
qul 9T AT WO 9EA | A AT
wifew FT AT, AT F A FIH
X o, ford o wferr @ o, Ay
¥ wifer g A8, gt M AW EA K
Ay ot qw% wifel & o Wy §
AR A A G R A T
#rac T weEl sfm At W
T3 qrardl & gz ¥y f A
g ¥ wroms @ oy &1 =
oF o R AT §1 O% Wik ¥ wgr
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T & & T & S iy 3 agh e
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#fere, afe gw ama F g dare @0
atfen & &7 7= T6) #t 9w € AE
o T Y P A ard ) e owrE
/T ATE 47 9T A, A1 99 I A I
FC AT A FAAT G W EH H
femmg. ararmi s Fgrggg TR g |
wiitme gArafedr & dxvaw @ aga
ATETRE {—TET, Sew}, foeer,
W | aga = & W
§ 5 w1 «rw gfwafad @ 9w o
wfrm gfafedt ao v 57 ¥ art
# waTen M # G gIg@ I g
N #x 7E Fg0 Tfgr) A I
™ O agd I AT ) At W
W R TR & aAm e
M AHF ol i FAw ooz
= At g

IIEqW WEYwW ;AT A
ot ot ax FT T

et Wit Wik F ow w0
T w=T wl § fe aw ¥ qW e
fear

Several Hon, Members rose—

Mr. Deputy-SBpeaker: A difficulty
arises because every hon Member
feels, and he is justiffed in feeling
like that, that he has a very valuable
and useful conmtribution to make.

Shri Rajendrs 8ingh: Otherwise,
what is the use of this Parliament?

Mr. Deputy-Speaker: Then we
should close it.

Shri Rajendra Singh: ‘That would
be better.

My, lbp\lty-lpmlu The hon
Member is not sitting as if he were
in Parliament,

An Han, Member: He is not sitting
properly.
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Mr. Deputy-Speaker: The difficulty
arises because I fecl that every claim
it justified and every hon. Member
can certainly make a useful contri-
bution. Therefore, that difficulty
arises. How to choose? If I could
discriminate, certainly I would be able
to select a few. But I feel that every
hon. Mcmber’s claim is justified, and
I feel diffident. What to do? There
are 30 many claimants. Hon Mem-
bers also should appreciate my diffi-
culty, that if there are 30 or 40 hon.
Members who do desire to participate
and they have very valuable contribu-
tions to make withia the time limit
of five or six hours only 20 or 25 hon.
Members can be accommodated.
Then, every hon. Member wants to
just cross over the line that is limited
for him. Therefore, one or two &are
Always elbowed out because that dis-
cipline is not kept.

Therefore, 1 would request hon.
Members to realise that if they find
that T have not been able to call them
it is not on account of any lack of
desire to ackmowledge their utility in
making their contribution, but it
might be due to my helplessness.

Shri Ehushwaqt Ral: I would sug-
gest, Sir, a solution to your difficulty.
I would suggest that the time may be
extended by one hour.

Mr. Depaty-Speaker: If hon. Mem-
bers are prepared to sit I have no
obecti I am prepared to sit. 1If
hon. Members are ready to sit longer
1 have absolutely no objection.

An Hon Member: We are prepared
to sit.

Shri Baghansth Singh (Varanasi):
Everybody attacks my constituency.

Mr. Deputy-Speaker: Shri Bhatta-
charya.

Bhri C. K. RBhatiarharya: Mr
Deputy-Speaker, Sir, the day is on the
decline and the debate has been over-
shadowed by things that have Been
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happening in UP. The land of
Ram and Krishna has fallen on evil
days, that is what I find from the
debate on the Demands relating to the
Education Ministry.

1 am just limiting myself within
the small time at my disposal to a
very limited issue, that is, the diffi-
culties that are being faced by re-
seach workers in the upper stages of
research, particularly the junior ones.
It is within my experience and it is
within my knowledge that these
people suffer silently and they suffer
from both suppression and repression.
There is lack of appreciation of juniors
by seniors. The juniors do not get a
fair deal—I do not mean in the
matters of promotion, I mean in the
matter of getting facilities for carry-
ing on researches. My information
is that in many cases these research
workers, particularly the juniors, are
treated by their superiors, whether
they be wvice-chancellors or registrars
or even the heads of departments, as
servants and not as colleagues, and
that is a serious problem. This
happens particularly in Government-
controlled institutions. I might men-
tion the name of the Pusa Institute,
the Bangalore Institute and some of
the national laboratories. This is a
problem and it should be looked into.

The difficulties that are created by
the administrative authorities in the
way of research workers are many
and one of them ig that of transfer-
ring these workers from one placeé to
another without any ryhme or reason.
After a man has procured special
equipment, for which either the Gov-
ernment or the University Grants
Commission has paid, for carrying on
researches in a particular line, he is
transferred to some other place. So,
this equipment which has been secur-
ed for him goes to waste, when
another man comes. And the man who
is removed to another place does not
get those facilities that he had got
in the place which he had just left.
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There is an instance within my
knowledge to show how these junior
research workers suffer. 1 am not
mentioning the name of the university.
A student had submitted a thesis and
got a Ph.D. on that thesis. ~ What
happened after that was that the pro-
fessor under whom he had worked
published a summary of the entire
thesis in a European journal under
his own name without mentioning
even the name of the student. It
came to the notice of the student and
he referred the matter to the umiver-
sity, and the matter is now pending
before the Academic Council of the
university.

It is in this way that the research
workers are suffering. If science is
to flourish in our country, the right
man has to be selected and given
opportunities, encouragement and
freedom to carry on his work. Other-
wise, we would not get any result
commensurate with the investments
that are being made,

I may mention one instance. The
Nobel prize in physics would have
never come to this side of the Suez
had not Sir Asutosh picked up a
young man whom he found to be
working hard and put him in the
proper place and given him all the
facilities for working in the way that
he wanted to do. I may also mention
the name of the late Acharya P. C.
Ray who created a band of workers
who grew into leading scientists and
who have brought glory to India in
the scientific research flelds.

In this connection, I may quoate
from a letter that has appeared In
The Hindu from Professor J. B. 8.
Haldane who is internationally
famous. He has referred to this
particular problem and says:

“In India there are numerous
laboratories where scientists are
forbidden to work. I can think
of one in Calcutta where a worker
drew Rs. 400 per month for at
least six monthg without doing



6101 Demands PHALGUNA 25, 1881 (SAKA) for Grants  gj0z

anything but filling in forms about
work in contemplation and show-
ing wisitors round. The worker
in question could have done some
research, not probably very im-
portant, but was ordered to re-
main in the laboratory beside an
incomplete apparatus, and explain
the project to visiturs. This is
pot an isolated case

Then he refers to the juniors and says
how the juniorg suffer:

“All over the country junior
workers arc regarded with jeal-
ousy by their superiors,”

This is a hateful state of things—
that the juniors should be regarded
with jealousy by their superiors—
and this comes from the pen of an
internationally famous scientist:

"I recently saw a bibliagraphy
of publication by the head of a
well-known Indian laboratory.
This remarkable man had publi-
shed over flfty scientific papers
in one year. No single human
being before him has ever made
discoveries at this ratel No doubt
junior colleagues had done most
of the work, or all of it. But their
names were not mentioned.”

That is what Profesor Haldane says.

In connection with this he blames
even the Prime Minister, and he gays:

“He has certainly given his bles-
wing to laboratories which produce
very little work of any wvalue,
and use up a lot of foreign ex-
change, while training young men
very badly indeed"”

I might have quoted other passages
from this, but 1 quote only one more.
He says as the cause of this:

“The root cause of all this in-
competence and worse is not far
to seek. A large number of In-
dian scientists have no pride in

their profession, though they are
proud of their salaries and posi-
tions. The opposite attitude is
common jn Europe, as it was in
ancient India. I have seen a mem-
ber of the Council of the Royal
Society (R.A. McCance, to be pre-
cise) turn up at a Council meet-
ing in shabby clothes with his
luggage on his back in a knap-
sack. In India today the unwor-
thy successors of Durvasa and
Visvamitra actually invite Gov-
ernors, Vice-Chanellors, and the
like, to address them. This may
be a relic of British rule. If so,
it is a regrettable one."

It is an irony of fate that a scientist
who comes from England reminds us
and warns us that we have to shake
off the relics that we are carrying
from the British rule.

After this, I shall quote from an-
uther report. This is from Professor
Stakman who came from America. He
is also an international figure in Bo-
tany. He came here under the Rock-
feller grant to set up post-graduate
training in agriculture in Pusa Insti-
tute. Having had experience of how
things are carried on here, he point-
ed out that wunless the agricultural
sclentists work properly, not even the
food problem can be solved. He says:

“food production iy a primary
and urgent need in India and that
better control of plant diseases
must be an important factor in
increasing and assuring the pro-
duction.”

Then, referring to what is happen-
ing in India, he says:

“Indian agricultural scientists
function to less than 25 per cent
of their maximum potential”

And we are trying to solve the food
problem! This is the opinion of =
scientist of international repute as
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to how our agricultural scientists are
functioning in this country.

“[hjs is the consensus of several
score of Indian scientists and ad-
minwstratons whose opinion was
soiicited. Not a single person es-
timated higher than 25 per cent.
Thisz would be tragic in any coun-
iry, but it is especially tragic in
India where both food and rupees
are scarce.”

1 want to draw the attention of the
Education Minister and the Educa-
tion Department to what is stated
here.

Then, about the work to be done by
scientists he says:

“feelings of discontent and frus-
stration are too prevalent among
many competent scientists who
are convinced that their attempts
to make their sclence function
usefully are being crippled or
thwarted by bureaucratic stran-
gulation or blighting autocracy.”

This is the opinion of an international
.expert. Then he says:

“There is no substitute for a re-
asonable degree of individual
Ifreedom and individual responsi-
bility. Mechnaized research is
relatively mon-productive, both as
concerns concrete results and as
concerns the development of pro-
ductive scientists.”

‘Coming to the question of things that
would be necessary to increase the
food production, he says:

“Many problems of plant-disease
control require long-time ‘basic
researches by teams of investi-
gators, with provision for as much
continuity as possible.”

Then, narrating the reasons which
have led to this State of things, he
says: .
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“Below is a compllation of cri-
ticisms and comments contributed
by teachers and studenis—

There are many mediocre tea-
chers and some good ones. The
reasons for the success of the good
ones should be studied............
Teachers in some institutions are
w0 burdened with routine duties
that they do not have time to
prime themselves with facts, ideas,
concepts, and enthusiasm; hence
their teaching is perfunctory”

—upto the mark in carrying on re-
search work. We are 50 or 100 years
behind the researches that are taking
place in all the countries of the
world. So unless we take particular
care to see that our research workers
are properly trained and are given
facilities and encouragement to do the
work that they want to do, I belleve
we are going to suffer.

There is one more question that I
shall refer to. That is the work of
the students and teachers. I shall re-
mind the House what feel from
Rabindranath Tagore on one occasion
about how teachers should exercise
their influence over the students and
get them under their influence. The
proposition that he laid down was
“Truth can be communicated only
through love”. Otherwise it cannot
be done and troubles like what . are
teking place in different universities
now arise. This maxim laid down by
one of the greatest men of our
age and one of the greatest educa-
tionists should be properly impressed
upon and should be properly taken
note of.

=t aefew (Fonfafc) - dwer & wr
o’
Quote it in Benguli also.

Mr. Deputy-Bpeaker:
Member's time 1s up.

The hon.
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Shri C, K. Bhattacharya: Foriunate-
ly for me he wrote it in English.
“Truth can be communicated only
through love”. That is what he
wrote.

Mr, Deputy-Speaker: He listens
more to the inierruption than to the
Chair.

Shri C. K. Bbhattacharya: We are
often worried about students getting
into extra-academic works which
brings in troubles for the universities
as well as for the persons who con-
duct these universities. I would only
say that the remarks made by the
University Commission under Dr.
Radhakrishnan should be taken note
of. There he has repeatedly warned
about the teacher-politician. That is
a term which I do not find previous
to this Commission. I had been in
politics and in journalism but this
particular......

Mr. Deputy-Speaker: Has he found
it in this House?

Shri C. K. Bhattacharya: It is after
coming to this House that I found it.
The University Commission has re-
peatedly asked the universities to take
care of the teacher-politicians.

18 hrs.

In our Constitution itself, there are
provisions which drag even the school
teachers into the elections, and so long
as that is there, asking the students
to retire from politics will be of no
avail. If the teachers are specifically
asked to take part in the elections to
the legislature, they are bound to use
the educational institutions for their
purpose, and the students and guar-
dians are bound to go after them. So,
if any cure is needed, it should be eff-
ected in the Constitution itself.

Mr, Deputy-Speaker: Ten mirutes
now, Shri Supakar.

Shri Braj Raj Singh: May I rise
on a point of order?
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At 6 p.m. today according to the
Order Paper we were. to have a half
an lLour discussion. My point is that
you might postpone it, but when the
discussions are postponed like this,
we are very much inconvenienced,
our programme is upset altogether.
There might be certain people who
are interested, who want to come here
on the appointed day, and if the
discussion is not held, they are incon-
venienced. You have been pleased to
postpone it and I have got no objec-
tion. I have been told that this has
peen postponed, but then it might be
held tomorrow or the day after.

Shri Rajendra  Singh:
the point of order?

Where is

Shri Braj Raj Singh: Also, during
these discussions, the gquestion of
quorum may not be raised.

Mr. Deputy-Speaker: 1 have no
authority to take a decision that dur-
ing these discussions there would be
no question of quorum raised, or
quorum would not be enforced. 1
have no power, and I cannot do it.
That is beside the point.

Secondly, as he has himself said,
the information has been commumi-
cated 1o him that we cannot have this
half-hour discussion today. So, it was
not needed that he should raise
again. He is anxious to have it again
soon, and perhaps he has been as-
sured that we will have it, but it is
difficult for me now to say that it will
be tomorrow or the day after or a
day later than that. That can be de-
cided afterwards, as to the day on
which we will take it up.

Now, we have to finish this discus-
sion that we have taken up, because
so many Members are anxious I
should try to accommodate a few
more. I am giving ten minutes each
to accommodate a few more Members.

The hon. Member has experienced
that when he had a half-hour discus-
sion the other day, we could net
have quorum for it. If we sit up to
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half-past six or seven, it may not be
possible to have quorum. Therefore,
1 think he would gain if the half-hour
discussion is held on aniother day.

Shri Bra) Raj Singh: My point is
that when we fix the time-table, we
should stick to it

Mr, Deputy-Speaker: I agree with
him, but when discussion on these
Demands is going on, Members
should not insist that there ought to
be half-hour dis ions. We t
have ample time for the discussion of
the Demands and also have such mis-
cellaneous  discussions as half-hour
and other discussions. We cannot
have both. Members should realise
that.

Shri Braj Raj Singh: As a matter
of fact, this raises another point, We
‘have agreed to sit one hour more
-daily up to the 14th April

Mr. Deputy-Speaker: If the House
agrees to sit another hour in the end,
up to 7 o'clock, then we can have
this discussion.

Ch. Ranbir Singh: We have yet to
finish discussion on the Demands.

Shri D. C. Sharma: It is already 6
o'clock.

Ch. Ranbir Singh: The time has
been extended.

.
Shri D, C. Sharma: That I know.

Mr. Deputy-Speaker: If the hon.
Members want to eit. 1 am prepared
to be with them,

Some Hon. Members: Yes, Sir.

Mr. Deputy-Speaker: Then the
hon. Professor is alone, the teacher-
poitician 1s alone in this

Shri D. C, Sharma: Everybody is a
teacher-politician. The Minister also
ig a teacher-politician. Otherwise, he
would not have become Minister.
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Shri Supakar (Sambalpur): Before
the completion of the Third Plan we
are supposed to have free and com-
pulsory elementary education
throughout the country, but I do mot
know how, with the present arrange-
ment, the Government is going to
achieve the target. It has been stated
by Members on previous occasions
that especially the backward States
have not made sufficient progress in
achieving a satisfactory percentage in
this connection, in spite of recewving
help from the Centre. But we find
that where the Central Government
propose to help the States in the
matter of the spreading of primary
education, they bhave put so many
restrictions that it is difficult, espe-
clally, for the poorer States to com-
ply with those conditions. I shall il-
lustrate my point.

1 find from the Report of the Min-
istry of Education for the year
1959-60, that the Central Government
have got a certain plan for helping
the States in the spread of primary
education, and it has been stated
therein that the Government of India
are agreeable or are willing to bear
one hundred per cent of the expendi-
tur in regard to the spread of elemen-
tary education, but subject to certain
conditions and those conditions are
that the trainees....

Shri Yadav Narain Jadhav (Male-
gaon): On a point of order. There
15 no quorum in the House.

Mr. Deputy-Speaker: The bell is
being rung.

An Hon, Member: Shri Supaksr
may continue his speech.

Mr. Deputy-Speaker: Now that
this point has been raised, unlems
there is quorum, how can I allow
the hon. Member to continue? If I
were to listen to him in the Central
Hall. T could go there.

Shri D, C. Sharma: There is mo
quorum still.
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Shri Braj Baj Singh: The hon.
Railway Minister has come in I
think a Cabinet Minister should be
counted as equal to 20 ordinary Mem-
bers.

Shri 8, M. Banerjee: It is most un-
fortunate that the hon. Minister of
Parliamentary Affairs is not here

PHALGUNA 25, 1881
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An Hon. Member: The point of
order may be withdrawn,

Mr. Deputy-Speaker: It i= not for
him now to withdraw it. There is
no quorum. The House stands
adjourned to meet again at 11 AM.
tomorrow.

18,10 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesdoy,
March 18, 1860|Phalguna 26, 1881
(Saka).
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